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1895 (Saka)

e

The Lok Sabha mer at Eleven of the
Clock,

[MRr. SPRAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

*325 DR. RANEN SEN:
SHRI C. JANARDHANAN:

Will the Minister of HEAVY TNDUS-
TRY be pleased to state:

(®) whether he had recently convened
a meeting of the industrislists in the
private sector to discuss the problems and
bottlenecks in the way of full utilisation
of the existing capacity in the private
sector;

(b) if so, the snggestrons made by the
industrialists to overcome the difficulties
they face in fully |utilising the existing
capacity; and

(c) Government's dicistons thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD) 1a)
Yesu, Sir.

(b) The miain suggéstions made by the
industrialists to overcome the difficultics
they face in fully wilising the existing
capacity arei—

(i) Applications for replacement licen-
¢es, expansion lHoences, import
1484 1§52,

— T

tlicences, approval of collsbora-
ton agreements etc. should be
cleared quickly; if possible, oaly-
one Ministry may deal with
them, DGTD may huve regional
offices.

(i) Price fixation of the end products
should be done by one agency
instead of the existing many
agencies taking into account the
meed for reasonable return om
cupital  invested, and increasing
wcidence of taxation, Jabour
wages, cost of components, raw
materials, equipment etc.

(i) In the interests of continued via-
bility of a plant installed, Gov-
ernment should allow = reason-
able automatic annual incremse
in capacity after it has reached
its licensed capacity.

(v) Adequate supply of quality raw
materials like electrical, steel.
copper, zinc eic. at reasonable
trices should be ensured.

(v) Government may take steps 10
ensure supply of more power
than at present. In particullar,
State Governments should be
instructed to earmark a certain
percentage of power supply W
core industries both im public
and private sectors.

(c) Government are already aware of
the difficulties pointed out by the indus-
trialists and are taking appropriate action
with regard to the suggestions made by
the industrialists in the interest of wtills-
ing the full capacity. In particular, Kt
hag been decided to cut procedural delays
in the matter of clearance of licences of
Various categorits to e Winimuin. Gov-
ernment dre also  studying the pricing
policy of HSL, MMTC etc. through which
canalisation of raw materials has been
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organised.  Reganding the suppiy of
power, guidelines have been hmd to l.he
State Governments, to ensure
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Engineering are concerned, we are keep-
ing & close watch on every unit that
comes under us; we are watching their

power to priority acmhﬁ‘ i?im Ba the first quarier of this

power shortage.

DR. RANEN SEN: It is a long state-
went; it should bave been lud on the
fable of the House. As far as 1 could
understand and retain it in my memory,
i want to put a few questions. The
under-utilisation of the capacity of the
existing plants has been noticed for a
long time. Even during the Second Plan
this phenomenon was noticed. Have the
Government gone deeper mto the reasons
which have led to the under-utilisation
of the existing capacity, and if so, what are
the measures taken by the Government
to go into the reasons of under-utilisa-
tion?

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAI): Under the imdustrial licens-
ing system that we have exceeding the
capacity is liable for punishment but
nobody looks into the plant which does
not come up to the licensed capacity. If
a person is licemsed for making one lakh
units and he goes in only for the manu-
facture of 30,000 units he actually pre-
empts somebody els¢ from coming into
the field because it is presumed that
there is enough licensed capacity and our
people have found that by keeping pro-
duction low in a sellers’ market it is
possible to reap higher profits, So we
are now trying to find out why exactly
the capacity could not be utilised, because
it is national capacity: and if unutilised
it will soon jead to obsolescence and
will commit us to a high cost economy.

DR. RANEN SEN: Is it a fact that in
certain industrics run by certain big mono-
poly houses there have been persistent
attempts 1o under-utilise the capacity and
they are going on merrily without any
intervention from any quarter? Have
the Government any information in re-
gard to such big houses as a result of the
investigation undertuken by the Mimster/

SHRI T. A. PAIL: So far as industries
coming under the Ministry of Heavy

year production has been hight: theu (he
last quarter. We want to see that pro-
duction is stepped up ‘and full utilisation
is ensured.

SHRI S. R. DAMANI: The statcment
made by the hon. Minister perlamns not
only to idie capacity but also to expan-
sions and I fecl that idle capacity exists
in the public sector as well as the private
sector. May I know from the hon.
Minister: what are the main reasoas of
under-utilisation of capacity in both sec-
tors? Is it a fagt that that ome of the
reasons is irregular supply of coul 1w
recent months? M so, what action doss
the hon. Minister plan to meet the sup-
ply of coal to industries so that wutilisation
may improve? Secandly, I should like
to know this, There are chemical indus-
tries, engineering industries, etc.  They
are working with idle capacity in both
the private and the public sectors on ‘ac-
count of the shortage of raw materials.
What steps have been taken to «upply
raw materials so that the capacity can
be utilised fully?

SHRI T. A. PAI: We are fully aware
that the latest reason for non-utilisation
is shortage of coal We will certainly
see that with the improvement of the
railway transportation the nceds of the
industry are fully met. We are as much
concerned as the industrialists themselves
that the genuine bottlenecks that come
in the way of production should he re-
moved and it is our responsibilicy to see
that they are removed. Some time ugo
the complaint was about shortage of
power which affecled some parts of the
country becauwse of which full utilisation
was not possible. But, even before when
the conditions were normal, I cannot say
that there was fally utilisation or there
was un attmpt to utilize it fully,

SHRI S R. DAMANI' My point b
that there is under-utilisation of capacity
in hoth the sectorn. What are the rea-
sons?



under-utilisation like
of raw materiul, power, coal or
of orders. T hope that

n the public sector would go up.

! Aefy ATRAT IET : kE
aw 7 o sfaat §, frrd ofos dwv
wWiT WTgdz @t F Nywa AN
s WY, W FART A
wivaa 3 At gré-few wddr aark §,
foqd fir 39 awAw #Y g fwar o
% ?

Eé’é

w1 7 ar wgt & fr g7 vl
afeeza 36 § ¥ A Hifcae w1 9%
w7 g, o wEE &9 & §i fer
WIHT aqy qEF argd @ §
ﬂ-ﬁfm‘ﬂ' wl'i?

MR. SPEAKER: This is information
which you are passing on to him.
SHRI T. A. PAIL: T think this is the
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because the distribartioh ‘wystm iy some-
tinboy faulty. We shall try to onsurc thal
this kind of profk is reduced ind the raw
miterinls- are actunlly wvsed.

tion of licensed capacity by industries,
particularly heavy industries which are
owned mostly by big capitalists or mene-
polists. T am aulso glad that the Minister
has said this thing has come under their
attention, But is he aware that this sort
of practice, restricting production fot
higher profits, selling goods at higher
profits, comes under the purview of thé
Monopolies and Restrictive Trade Prac
tices Act? Why is the Government not
taking steps to bring these defaulting
monopolists 1o hook? He has hurled a
very serious charge. T am glad that he
has awaken to the situation. What steps
have been taken to bring these defaulting
industrialists to book under the M R.T.P.
Act?

SHRI T. A. PAL 1 have already mads
it clear that possibly in the past there
have been excuses of lack of raw materi
als because some of the industries which
have been started here have depended
heavily on imported raw materials. They
are raking enough effort also to export
the raw materials to earn foreign ex-
change, But it is not possible to carn
foreign exchange thal is required by ex-
porting cashew nuls or pepper or some
other items. Unfortunately, there have
been enough of excuses in the past. But
we have also to see if there are genuine
difficulties or it is the monopoly that
creates the problems. Once we look intq
genuine difficulties and they are solved,
the things can improve. Any monopoly
practice in restricting production is &
thing which ought to be controlled.

SHRI TRIDIB CHAUDHURT: T speci-
fically asked if he is aware that this sort
of practice comes under the mischief of
the MLR.T.P. Act, and if s0, what steps
the Government is taking to bring these
houses who are deliberately restricting
production in order to reap huge profits
to book under that Act?
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SHRI T. A. PAI: Uslow I am aware
of particular instances where these things
bave been dome deliberately, it will ool
be possible to refer them to the M.R.T.P.
Commission. If a

the Government ;hes got encugh powsrs
to look imto to see that such practices
are curbed.

SHRI P. R. SHENOY: Is the hon
Minister aware that in private sector the

g
F
g
E
4
]

SHRI T. A, PAI: About the specific
instance that the hon. Member has

us also becuuse it comes under our total
capacity of commercial vehicles in the
I have called the Hindustan
Motors ‘people and the difficalties that
they have pointed out have been remov-
ed. The vehicle production is going up.
‘We have told them that it is up to them
to improve their quality so that these

SHRI JYOTIRMOY BOSU: The hon.
Minister in reply to Dr. Ranen Sens
question just mow said that those who
have produced above the licensed, install-
ed, registered, capacity will be punished.
Will he kindly tell us what precise action
the Goverament has taken on the Dutt
Committee Report? The Dutt Committee
has enquired into industrial licensing
policy and has found that the firms have
even produced 900 per cent over and
above their registered, licensed capacity.

MR. SPEAKER: He knowy much more.
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SHRI T, A. PAL; § am afrpid, this is
beyond the scope of thia Queslion.

MR. SPEAKER: This mupplemeptary
has wrisen out of the unnecessary part
that you mentioned; because you men-
tioned about over-ytilisation, he is on that
isue now. It would have been much
better if at that stage ‘under-utilisation”
had been mentioned,

SHRI T. A. PAI: This under-utilisation
comes as a result of over-utilisation.
While we have given importance to the
over-utilisation aspect of it, under-utilisa-
tion has escaped our attention. But how
far over-utilisation also has to be takem
seriously is g matter which Government
will have to take into consideratiod. Very
often putting restrictions has resulted io
importing the same thing within the
country. Usder-utilisation is an offonce
and the people who have offended it are
liable to be punished. Govermment Is
taking this fact into consideration, but
very often Government also feels that
sometimes when the capacity is excoeded,
the capacity could also be regularised
subject to all the laws that are imposed.

Some hon. Membess rose—

MR. SPEAKER: I think, there is al-
ready over-utilisation of your right to
ask supplementaries,

Next Question

Names of Countries from which Steel is
to be Imported

+
*327. SHRI ARJUN SETHL
SHRI R. V. SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(s) whether the Hindustan Steel Limit-
ed is planning to impost abopt ons millios
tonnes of steel from various countries;

(b) the names of countries from which
steel is proposed to be imported during
1973+74; and



¢  Oral Amawers’ SRAVANA 20, 1898 (SAKA)

{c) whether ariy nepbtistions have been
warted and final dealh osottied?

THE DEPUTY MINISTER IN THE
MINISTRY OF STERL AND WINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir.

(b) Source of import depend. om
availability of the required material at
competitive prices aad  allocations of
foreign exchange.

{(c) Yes, Sir. Some offers from Fapan
have been negotiated and contracts have
been signed.

SHRI ARJUN SETHI: In reply to
part (c) of the Question, the hon Min-
ister has stated that some kind of mego-
tiaton is voing on with Japan May I
know what sort of negotiation it is, the
expected foreign exchange fhat would be
involved in this negotation and what are
the terms of this negotiation?

THE MINISTER OF HEAVY IN-
DUSTRY AND STEEL AND MINES
(SHRI T A PAI) The hon, Member
will agree with me that one of our short-
comings 18 to announce to the world how
much we are going to import so that the
rest of the world may combine against
us in guoting the best price and putting
ug 1 a disadvantage Some of this m-
formation can be treated as confidential
because steel 1s 1 short supply all over
the world and the market prices have
been going up The total imporis would
cost us this year about Rs 200 crores.
But, fortunately, more than half of the
juantity has been contracted in 1972-
*3 and is due for delvery *ms year. The
.alance onlv will have to be imported.
1 hope, the House will be satisfied with
this information for the present

SHRI PILOO MODY: What about this
year's shortages? Will we get them next
year?

MR. SPEAKER: [ will call you to ask
a supplementary,

SHRT PILOO MODY: I do not secm
410 be able to catch your eye

Oral Answers 10

MR. SPPAKER: You aré catching my
eye even while you are sitting. You will
catch my eye while you stand. Please
spesk only while you are standing,

SHRI ARJUN SETHI: On the ane hand
the country is in urgent need of impert-
ing steel from abroad every year, and on
the other hand we are exporting our iron
ore ic., the raw materials, to foreign
countries to feed their steel industry. In
the process we are losing valuable foreign
exchange. In this context, may I know
from the hon. Minister what specific steps
Government is contemplating to take so
that indigenous know-how can be utilised
fully in the country and there can be more
steel production here, and the unnecessary
drain of foreign exchange is stopped.

SHRI T. A. PAI: I do not know what
the indigenous techmical know-how the
Member i referring to.

X SHRI PILOO MODY: Platemill at Bo-
aro.

SHRI T. A PAL The first is to increas
the production and the existing capac
m our steel plants to the mraximum ex-
tent possible. The second 15 to expand
the capacity in Bokaro and Bhilai which
may be more easily achieved than the
creation of new plants. The third 15 at-
lempts to have the three new plants in
the South started carly so that our pro-
duction goes up The fourth is+ of
course, there are 182 small arc furnaces
which produce nearly 20 per cent of the
steel in the country and their hcensed
capacity is 2 million tonnes. It is upto
them to make an effort to sec that the
full capacity is reached

We are trying to sce that the depen-
dence on other countries for import of
steel is reduced because every year what
we are importing can perhaps create new
capacity in this country. Therefore, we
arc very anxious to see that these im-
ports are reduced

SHRI ARJUN SETHI: Are you expand-
ing Rourkela steel plant?
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SHR1 PILOO MODY: He. gdoes not
kopw yet. He will find out,,

DR, RANEN SEN: The under-prodyc-
tion of steel in

ents for the
fmport of steel for 1972-73 and 1973-74,
and if so, how do they compare between
themselves in regard to price and other
things?

SHRI T. A. PAL: 1t 15 true that the
main, producers or exporting countres
gre Japan, UK West Germany, France,
Ntaly, Belgium Austria, Sweden, U.S.A,
U.S.S.R., Po'+1d, Romania, Czechoslova-
kia, Yogostavia and German Democratic
Republic. From the East European coun-
tries it has been difficult to get s‘eel be-
cause they prefer to sell thewr <teel to
the West European coyntries at a higher
price. So, sometimes it is not possible
for us to get whatever we want and where
we thought we could get on advantageous
terms,

DR. RANEN SEN: There has been an
agreement with USSR as well as Japan
How do they compare? That is the point
1 wanted to know,

SHRI T. A. PAL: 1 do not have the in-
formation I will furmish it later on.

SHRI K. LAKKAPPA: The hon. Min-
ister has said that to meet the situation
of the scarcity of steel in the country he
is taking some action to pcc:lerate the
process of implementing the new  steel
plants including the three new plants in
the Southern States including Mysore State,
In view of this statement I want to know
whether his Ministry has taken any defi-
nite steps to accelerate the process of
implementation of the steel plants in the
Southern States including Mysore, and if
so, what are the steps taken?

. AUGUST 16, 399% | s
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MR. SPEAKER: This, question Came
up a number of times, Siill you want as-
surances and re-assurances?

r ¢ . ty ' k

,SHRI K. LAKKAPPA: Because tlu
mtrr is facinga shertage of mﬂ.

am asking this specific question,

MR. SPEAKER: This is about ‘import
of stéel, not by setting up new faciories.

SHRI LAKKAPPA: He has replied that
the proposed new steel plants in the south
will be taken up. On the basis of that in-
formation given to the hon House, this
question is relevant.

SHRI T. A. PAl: Some progress has
been made regarding acquisition of land
posting of general manager, etc. As I
have already said starting of new steel
plants will come third in the priocity.
First we have to see that there is maximis-
ing of production in respect of the exist-
ing steel plants and expansion of possi-
ble units. Naturally I am unable to say
how fast this work will be; it all depends
upon the resources aviailable.

o WWY TT W I
TR wew W) Iqafea ga A, dwd
gror ¥ g8 gt g, Y W & W Aw
N wEETA e gYAdy e
ft wEmEfy ¥ q@ e ?

SHRI T A. PAI: With greater will and
determmination to achieve what we want
to achieve, I think, there will be no pro-
blem to achieve it, because, as hon. Mem-
bers know, with the largest deposits of
iron ore and coal, the country is not pro-
ducing enough of steel

st Wamtw o W wEw
Fowfeu § arr aF @A @ gy
s ¥k gy, ¥ qw wrg

My question arises out of this very fact.
You did not answer it properly. Do you
mean to say, there is no determination in
the country to achieve this objective? 1T
would like to know a categorical answer
from you.



SHRI T. A. PAl: Many of the defici-
encies in the working etc have been point-
od out. U we sei them rigit und it we

missioned during this month is not yet
completed; it ig not yet commissioned.
What are the reasons for this?

MR. SPEAKER: This question does not
arise. There is another gquestion ahout
Bokaro. At that time you can ask this
question.

SHRI DAMODAR PANDEY: It is re-
levant, he can answer..

MR. SPEAKER: What for am I here
if you are to judge the relevancy? 1 nesd
not sit here then, Please sit down. Next
question.  Shri Afzalpurkar,

Development of H.F. 24 and Gnst by
H.AL.

*328. SHRI DHARAMRAO AFZAL-
PURKAR:

SHR1 BHOGENDRA JHA-

Will the Minister of DEFENCE be
pleaged to state.

(a) whether the Hindustan Aeronautics
Limited has decided to further develop the
Indian-built H.F. 24 fighter bomber and
Gnat; and

(b) if so, the main features thereof?

THE MINISTER OF STATE (DEFEN.
CE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a) and (b), Proposals for the

SBAVANA 285, 1808 (SAKA)
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further F. 24 with mo-
difications t0 its ,‘t&weﬁ;
m, Some work *
improvements to the Gnat aircraft has alto
begn taken in hand.

, SHRI DHARAMRAO AFZALPUR-
KAR: He said that proposals for furthier
development of HF24 with mudification
tp engine, are under consideration. Whal
are those proposals? Since how fong are
they pending for considetation? How
much time would you need to conmsider it
and for taking further action?

development

SHRI VIDYA CHARAN SHUKLA:
Thi> matter is not in proposal stage; pro-
posal has been accepted and they ure
under the stage of execution at the
moment.

SHRI DHARAMRAO AFZALPUR-
KAR: Regarding Gnat he has said that
some development work for improve-
ments to the Gnat Aircraft has also been
taken in hand. ] want to know whether
it 15 completed or it will take further
period. If it 158 so what is the period
within which work will be completed?

SHRI VIDYA CHARAN SHUKLA:
Work 15 already taken on hand. As 1
have stated already it is very djfficult to
state this period specifically, thay is, the
time within which it will be completed. I
assure the hon. Member that we attach
the hind of importance that should bz
attached to such projects.

SHRI S M., BANERJEE: Have you
chalked out any scheme to acheve self-
sufficiency in the matter of aircraft needs
of the army? | am asking whether any
scheme has been chalked out to reach ths
stage of self-sufficiency in the matter of
such aircraft which are needed for our
war purpose? If so, whay are the salient
features of the scheme?

SHRI VIDYA CHARAN SHUKLA:
Our aim is what the hon. Member has
just now stated. We are steadily pro-
gressing towards that ajm. It is very
difficult to say when and how exactly we
will be able to reach the stage of self-
sufficiency.



Orpheus 707 is concerned, there was
some difficulty exprienced. And we have
plmost removed that difficulty as far as
that engine is concerned. The licence
part of the agreement has not created any
difficulty as far as production of this
engine is concerned.

SHRI  VISHWANATH PRATAP
SINGH: Sir, my question......,

MR. SPEAKER: When you get up, you
should have the courtesy of asking my
permission to put your question. 1 was
about to go to the next question,

Question No. 329—Absent.

News Item “Thousands of Mica Workers
Laild OF MM.T.C. Mess—U.P.”

*330, SHRI D. K. PANDA:
SHRI M. S. PURTY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

() whether the attention of Govern-
ment has been drawn to the news item
appearing in the “Patriot” deted 5e 4&
July, 1973 under the heading “Thousands
of mica workers laid off! M.M.T.C. mess-
up™; and

(b) if so, the facts of the matter?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House.

at Rs. 1523.37 lakhs exported in 1971-72.
There was some set back in produstion
in the calendar year 1972 and in exports
in the ficst fow months of 1973-74 but the
Migerals apd Metals Trading Corpora-
tios has since finalised sufficient contracts
with foreign buyers. This would arrest
decline in production and exports and in
employment pesition in the mica industry.

Sir. with regard to the supplementary
questions, T would request you to consider
my request that this question is directly
concerned with the Ministry of Commerce
The hon. Deputy Minister of Commerce
is here. With your kind permission this
question may be directad to him as this
relates to the MM.T.C. dealt with by
the Commerce Ministry. Any supple-
mentary to this question may be permit-
ted to be answered by the Deputy Minis-
ter.

That is a mutual
objection to

MR. SPEAKER:
arrangement. 1 have no
this.

SHRI D. K. PANDA: If the hon.
Minister has made 2 request through you
let me get the answer.

MR, SPEAKER: You kindly concern
yourself with the Labour Mini.ter or with
the other Minister if you want to choose.

SHRI D. K. PANDA: [ do not have
any objection. I welcome his suggestion.
I fully appreciate his inability to answer.
The answer which has been laid on the
Table of the House is not at all sufficient.
And Government seems to have not taken
any serious note of the situation arising
out of the crisis in the Mica Industry,
specially, in Bihar, Keonjbor, Orissa
where 10,000 workers were Ixid of. On
9th there was also a big strike. They
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employmeng—oot  tetrench-
also astionalisation of

export trude?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
A C. GEORGE)" Sir, the attached state-
ment states that the export of processed
mica was canalised through the MM.TC.
with effect from the 24th January, 1972
Earlier to that, there was dislocation but
now the position has  stabilised itself
And the MMM T.C is fully geared up in
the operation of the export and whatever
discrepancy in export there was has been
solved already and in fact, the export
this year will be more than 17 crores
which will be Rs 2 crores above that
of 1971-72.

About natiopalsation, right now Gov-
ernment do oot have any such proposal.

SHRI D K. PANDA: As regads
vtionalisation § would draw the atten-
‘on of the bom. Minister to the newa
tem im Parriot of 4th July, 1973 which
says:

When the demana trom the workers
is thit all the privote mica industry
should he¢ nwtonaliced now Govern-
ment is proposine to have a Mica

Trading Corporation to be registered.”
Then:

“kt is found that established private
exporters will be treated as business
associates of the MMTC and they will

be frec to negotiste deals with foreign
customers.”
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W%bamﬂ:w.

ernment going to do to reinstate them
and give employment to the 10,000 work

ers who have been thrown out of employ-
ment?

SHRI A. C. GEORGE: 1 fully appre-
ciate the views expressed by the hon.
member. It is specifically with this -
tention 10 mind and from the long-range
point of view that as a first step w2
camalised the cexport of mica through
MMTC. It is trme that right now we
are registering the existing  exporters
through MMTC. But I may inform the
hon. member that 30 per cent of the total
export of mica is particularly reserved
for MMTC operation where all the small
traders will be given first preference.

When the industty picks up, the un
employment situation will also be solved.

st Qo gRe JeR : ¥ i ey
¥ s wrger g B far few 2
S foa® g7 & waww qdey &y win
ol aw gu A & aqrf , wi Far
K€ W T 3FAT T A waew ¥
W ST TRT 9T T uTeE ¥
ey A= A 0¥ ¥ 21997 79 15977
#1 W frar ?

SHRI A. C. GEORGE: I would like
categorically to state that quality-wise,
Indian mica is far suppcrior to any mica
elsewhere in the world Our main cus-
tomers are the Soviet Union and the
socialist bloc countries At one time,
the US was importing from us, but they
have a huge stockpile which, of late, they
were trying to offload. In fact, the crisis
i the mica industry in the carly part ot
1973 was due to the ofoading of mwca



Our exports to the socialist bloc coun-
tries are not only high; ia fact, they w_-ill
be higher this year compared to earlier

Lock-out in Indian Explosives Limited,
Kanpur

+331. SHRI S. M. BANERJEE: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the production of fentilizer
has faflen because of lock-out in  the
Indian Explosives Limited. Kanpur; and

(b) if so, what steps have been taken
bv Government to settle the dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY). (a) and (b), Production m the
Indian Explosives Limited Kanpur was ad-
versely affected due to the industrial disput
in this unit, The parties came to settle-
ment on July 16, and normal work was
resumed from July 17, 1973.

SHRI S. M. BANERIEE: Is it a fact
that the Union unanimously decided to
call off the agitation in case the ICI
inanagement or the management of 1EL
agreed to refer the matter to arbitration
or to Shri Raghunatha Reddy, Minister
of Labour, and Shri D. K. Borocah,
Minister of Petroleum and Chemicals? If
so, is it also a fact that this suggestion
was rejected by the ICI management? ) 1
sn, what action has been taken against
the management who continued this lock-
out for more than 90 days which affected
production?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): Having regard to the

were readily agreeable to any of the pro-
posals either in the nature of arbitration
or reference to the Minister of Labour and
Shri D, K, Borooah, the Minister of
Petroleum and Chemicals, for their com-
bined efforts. But unfortunately, the
munagement could not see the reasom
behind it and the necessity of setthng
this dispute by arbitration immediately.

SHR S. M. BANERIJEE: Is it a fact
this was a deliberate attempt by the ICI
group to sabotage the production of fer-
tiliser or urea which is produced in this
unit at a time when India needs to in-
crease her food production, ‘and there
has been droughy everywhere in the coun-
try? If so, what action has been taken
against this particular concern? Even
today. 16 employees are rotting in the
street. They have not been taken back
even after the arbitration to be done by
Shri B. B. Lal, Adviser to the Governor,
whom they have accepted but they could
not accept the good offices of two Minis-
ters. This is the state of affairs that is
poing on in the ICI, What action has
been taken against this most anti-national
and anti-working class move of this con-
cern at a time when India is passing
though the wrost crisis we have ever met
with on the food production front? Also,
will this concern be taken over?

SHRI RAGHUNATHA REDDY: It is
difficult for me to go into the motivation
behind this attitude of the management,
what prompted them to take up this kind
of unrcasonable attitude. Still the fact
remaing that agreement hag been entered
into between the parties concerned.
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. SHRL 5. M. BANERIJEE, After how
many days?

of the terma

both parties agree to refer the followipg
items for review 1o Shri B. B. Lai, Ad-
viser 10 the Governor of UP, or his
nominee, and that his findings will be
binding on the parties coacerned, One
of these items is the case of the 16 em:

SHRI, nﬁaﬂmﬂ,‘ma‘.’.xﬂbﬁ& One
the pgrosment s that

i

SHRI1 §. M. BANERJEE: How much
time was taken in this.,,,

MR, SPEAKER: No, no.

8HRI 5. M. BANERILE: I have bees
trying to suise this question relentlessly
Everytime it was rejected. ...

MR. SPEAKER: That does not entitle
him to go on like this,

SHRI S. M. BANERJEE: It js a clari
fication only. Shri Nahata was also
there. A team of MPs went there.
They requested the management to come
to a settlement, but they had the cheek
to refuse the gpood offices of both the
Ministers. How many months were lost
in this....

MR. SPEAKER: Order please.

SHRI RAGHUNATHA REDDY: |
vannot give the exact number of days
lost, but I can say that for quite a num-
ber of days production has been lost and
it has caused a lot of concern. That
was the reason why the Ministries of
Petroleum and Chemicals and Labour
took the initiative in bringing the parties
together to arrive at a settlement.

SHRI AMRIT NAHATA: Is it a fact
that the management of IEL virtually
declared a  lockout for more than 4
months on a very petty protext of an
imaginary dispute of manning the shifts?
In it ulso true that this management is
part of an international cartel which also
manufactures fertilisers outside India and
that thiy was a deliberate move to creata
shortage of fertilisers in India so thut
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ities?

ernment decide to take ower this
which is engaged in the

very widly felt necessity, namely, fertili-
sers?

SHRI RAGHUNATHA REDDY: I
will confine myself to what pertains to
the Labour Ministry. It is, of course,
true that IEL is a part of the complex of
a multi-national or trans-wational corpo-
ration. The shareholding pattern of thi»
company is ICI, U. K. owns 51 per cent,
IFC, Washington 10 per cent and Central
Government and govermental nstitutions
vnly about 12.75 per cemt. | am speak-’
ing from memory subject to correction;
these are not the figures supplied by the
Department of Company Affairs. (/n-
terruptions).  So, this is s subsidiary
company of a multi-national or trans-
national company. namely, ICI, U, K.
Whether this trans-national corporation
bas got fertiliser plants in other countres
is 'a question which I cannot immediately
answer unless 1 verify it, As regards
the attitude of the management of the
company. even though the trade unions
were willing 1o cooperate with the Gov-
ernment for solving the problems of in-
dustrial relations, I must say with regret
that the mansgemeny did not cooperate
with the Government to solve this pro-
blem.

SHRI K. P. UNNIKRISHNAN: May
I koow whether it hag been bronght to
his notice that there are specific com-
plaints about collusion between two seni-
or officials of the UP Government and
the management and if so, whether he



The agreement has been signed and the
parties are bound by the terms of the
agreement. As far as we are concermed,
we also had occasion to discuss i with
the officers of e UP Government, 1
do not think the observations made by
the hon. member are warranted with
regard to the officials.

withdrawal of British from Indian
Ocean

*333. SHRI BPANAMALI PATNAIK:
‘Will the Minister of EXTERNAL AF-
FAIRS be pleased to state

(a) the powers which have been trying
to bridge the gulf created by withdrawal
of the British from the Indian Ocean;
and

{b) the efforts made to persuade them
to desist from this line of action?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH) (a)
and (b). Britain continues to mwntain
4 military presence in a number of places
in the Indian Ocean Government are
of the view that a withdrawal, even when
it takes place. will not creatc any vacuum
which need be filled by the introduction
of outside powers To this end, Govern-
ment have supported resolutions at the
UN General Assembly and non-aligned
nations conferences calling for the elimi-
nation of Great Power presence from the
Indian Ocean, Government have also
deplored the establishment in the Indian
Ocean of military bases conceived m the
context of the Great Power rivalry.

SHRI BANAMALI PATNAIK: Iy the
Government aware that Yran which had

SHR{ SWARAN SINGH: It is a fact
that ¥ran is aoquiring military bardware
including navalcraft. There were ques-
tions in this House and I had occasion
to express our views in refation to that
only a few days ago.

SHRI BANAMALI PATNAIK: May
1 know whether Government is thinking
of assoclating all the countries which
have interest in the Imdian Ocean not o
allow further power ambitions in the
Indian Ocean?

SHRI SWARAN SINGH: I have al-
ready said that this is a live issue in ths
UN and & group of countries under the
auspices of the UN are discussing the
steps that have to be taken to enwre that
the Indian Ocean remains an area of
peace and tranquility.

SHRI SHYAMNANDAN MISHRA
Does the UN Resolution seem to be hav-
ing the desired effect? If not, what
steps does the Government of India pro-
pose to take either individually or n
collaboration with other dountries?

SHRI SWARAN SINGH: The UN has
been seized of this matter. The UN
Resolutions have not called upon specified
countries to take any specific actions Tt
it too earely yet to say whether ahe UN
efforts have failed. In the context of
the UN, efforts should continue to mount
pressure against the bigger naval powers
to desist from having bases in the Indian
Ocean. The other littoral countries in
the context of the non-aligned countries
also can coordinate their effarts to per-
suade the big naval powery to desist
from establishment of bases in the Indlan
Ocean.



35 Orst Asmwes  SRAVANA 3, 198 (SAKA)

Frodoctien of Pig kon o Bekwy Stecl
Plant

*336, SHRI RAMAVTAR SHASTRIE:
Wiil the Minister of STEEL AND MINES
be pleased to state:

60 whether daily production capacity
of one Blast Furnace at Bokaro is 2,640

tons of pig iron;

(b) whether the s2id Blast Furnace i
producing only 1400 19 1,500 tons per
day at preseat; and

(¢) if wo, the reasom for this poor
performance and the remedial measures
taken by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUKHDEV PRASAD): (a) The
rated capacity of each furnace is 2,040
tonnes of hot metal per day.

(b) and (¢). The average production
in July’ 1973 was 2141 tonnes per day
which is over 81 per cent of the rated
capacity. This cannot be coosidered a
poor persforntance.

o ORTEAIC WTel . w26
w7ad, 1973 W 3100 =X WH 4y
o gwiw; afe gi, @ g # sl
JATE WAT WT T 2141 T 1 AW
T wor g ?

THE MINISTER OF HEAVY INDUY%
TRY AND STREL AND MINES (SHRI
T. A. PAL): The main reason is the
power shortage in the area which resui‘ed
in noy enough coking coal being made
available 1o the plant  Since then the
position has improved and we hope 10
siep wp the production to the Jamuary
figures which the hon. Member has point-
ed out.

oY et vl @ W e
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Proposal to bring Agricultare Labowt
fmto Organised Sector

*32]. SHRI P. M. MEHTA:
SHRI M. S. SANJEEVI RAO:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government are consider
ing several proposals to bring the agricul-
ral labour into the organised sector; and

(b) if so, what steps are being consider-
ed in this regard by Government?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a} and (b) ‘The
recommendation of the National Com-
mission on Labour that the State Gov-
ernments should, as a special memsure,
provide such facilities as may be necessary
to organisations of agriculturhl labour has
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beed "accepied By Gon ovbimiest” bod cob-
mended to the Stafe Govergments  tor
necessary action.

The Trade Unions Act, 1926 and the
Minimum Wages Act, 1948 are applicable
to  agricultural labour, Agricultural
farms rom on commiercial Noes are also
covered under the Industrial Disputes
Act, 1947. The Employees® Provident
Fund end Family Perwion Fund Act, 1952
is applicable to agricultural labour ang-
aged o specified plantations. The Work-
men's Compensation Act, 1923 is applic-
able to workers employed in farming by
tractors or other contrivances driven by
steam or other mechanical power or by
electricity

The constitution of an Expert Cell on
agricnlfural labour is under consideration.
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Commissioning of Blast Furaaces in
Bokaro Steel Plamt

*323. SHRI E. V. VIKHE PATIL:
Will the Minister of STEEL AND MI-
NES be pleased to sate:

(a) the progress made so far in the erec-
tion and commissioning of warious blast
furnaces in the first, second, and third
stages of Bokaro Steel Plant;

(b) when all the furnaces of the first
stage of Bokaro Steel Plant are likely to
be completed and commissioned, and

(c) whefher the first blast furnace of
the first stage commissioned in  October,
1972 has been working without any trou-
ble whatsoever?

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAI) (a) to (c). The Bokaro Steel
Plant will have three Blast Furnaces in
the first stage (17 million ingot tonoes)
and two more will be installed in the se-
cond stage (4 million ingot tonnes).

2. The first Blast Furnace was commis-
sioped on the 3rd October, 1972. The
second Blast Furnace is scheduled to be
commissioned in March, 1974 and the
third in October, 1974. The two furnaces
of the second stage are due for commms-
sining in November, 1975 and Novem-
ber, 1976 respectively.

3. Up to the end of July, 1973, 64 per
cent of structural erection and 60 per cent
of equipment erection have been complet-
ed on Blast Furpace No, 2. In Blast
Furnace No. 3, 28 per cent of strsctural
erection has been completed. The laying
of foundations for the Fourth and Fifth
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Pursatt s dbbost complete snd prepara-
tibne aré in“hany for erection
work on ‘the Fourth w.‘

4. The First Blast Furnace has been
working without any trotbls,

Fals: Press Propagahda sbost Famine
condition ln Indls

*324. SHRI VAYALAR RAVI: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government's attention has
been drawn to an article which appeared
in the ‘Newsweek' dated the 4th June,
1973 under the caption “The year of the
Famine" giving false and  exaggerated
statement of famine conditions in India;
and

(b) the steps taken by Government to
<ounter this propaganda in foreign coun-
tries?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a.
Yes, Sir.

(b). Fac ual information on the food
situation in India and on the steps taken
by the Government to .meet the difficul-
ties created by drought in certain areas
has been widely disseminated among the
press, radio and the television all over
the world.

Indo-USS.R. Talks on the Boviet Aided
Projects in Indls

*326. SHRI VIRBHADRA SINGH: Wil
the Minister of HEAVY INDUSTRY be

pleased 1o state:

(a) whether Government propow to
haold discussions with the Russian authori-
tics on the Soviet aided projects in India:
and

(b) what are the particular projects pro-
posed to be discuged with the Russian
authorities?
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THE MINISTER OF HEAVY INDUS-
TRY AND' STEEL AND MINES (SHRI
T, A. PAIx: (2} No, Sir. There is Do
proposal to hold discussions with Russian
mithorities op Soviet aided projects in
Itidia ia the near Yofore. .

b). Does pot srise.

Tiveatened strikie by Central Govermmemt
Employses sgainst the Recommendwiions
of the Thid Pxy Commission

*329, PROF, MADHU DANDAVATE:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether Central Government em-
ployees have decided to go on strike
along-with the Railway employees to pro-
test against the recommendations of the
Third Pay Commission; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF LABOUR AND
REHABILITATION (SHR] RAGHUNA-
THA REDDY): (). Ministry of Labour

has not received any notice or communi
cation regarding the decision of the Cen
tral Government employees to go on strike
alongwith the Railway employees to pro-
test against the recommendations of the
Third Pay Commission.

(b). Does not arise.
Schools run by Max-Muller Bhavan

*332. SHRI BIRENDER SINGH
RAO:
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL AFR-
FAIRS be pleased to state:

(a) the names of places in India where
Max-Muller Bhavans are being operated
by the Embassy of Federal Republic of
Germany at present;

(b) whether these Bhavans have started
their own schools in various cities in India;
and
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1) if so, whether thgss achoals i sun
with the approval of Government?

THE MINISTER QOF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) It
iy understood that Max-Muller
are autonomous bodies and operate im-
dependently of the Embamy of the Fede-
ral Republic of Germany; the Max-Muller
Bhavans in Jadin are in the fol-
lowing places:—

located
Calcutts, Defhi, Madras, Bungalore,

Poona, Hyderabad, Rourkela and
Bombay.

M) and (c). One of the major func-
tions of these Bhavans is to teach the
German language at ftheir own premises,
to which Government have no obection.

Measares against Employees for Defsuit
in depositing of EPF. dues of
workers

*334. SHRT MUHAMMED SHERIEF:
Will the Minister of LABOUR AND RE
HABILITATION be pleased to state:

(a) whether Government have taken any
stern measures against employers who de-
faulted in depositing Provident Fund dues
of the employees with appropnate autho-
rities in time; and

(b) if so, the main features thereof and
the results achieved?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY): (a) and (b). At present,
legal action as under is taken again't the
un-exempied establishments which default-
in payment of Employees’ Provident Fund
dues.

(i) Prosecution is launched under Sec-
tion 14 of the Employees' Pro-
videst Funds ang Family Pension
Fund Act, 1952.

AUGUST 16, 1073
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(i) Revenue Recovery peoceedings are.
initisted, under Section 8 of the

Provident Funds sadt
Family Pension Fund Act, 1932,

(i) In suitable cases complaints are
filed with Police|/Courts under
Section 406409 of the Indian
Peaal Cods.

(iv) Penal damages are levied under
Section 14-B of the Employess’
Provident Funds and Family Pen-
sion Pund Act, 1952,

lmdnwiamllmlbcl.oks.lbha for
amendment of the Act in order to make
the penal provisions more stringent. The
Bill was taken up for comsideration on
13th August, 1973 and it is expected to
be passed soom.
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Seven-Day Week

*337. SHRI SHANKERRAO SAVANT-:
Will the Minister of LABOUR AND RE-
HABILITATION be pleased to state;

(a) the broad features of the proposal
regurding seven-day week;

(b) the likely effects of the implementa-
tion of the proposal; and

(c) how far and in which States this
proposal has been accepted by labour?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHUNA-
THA REDDY): (). The idea of a seven-
day week is that, subject to exigencies of
supply of power, raw materialy etc. tne
plants and machinery of an  industrial
unit should, wherever possible, be worked
continuously thronghout the week, with
the industrial workers’ weekly day of rest
being appropriately staggered.

(b). The precise details of such & pro-
posal have mot been worked out,

1484 1LS—3
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(c). An dgreemient on this is reported
to have been arrived at betweem the em-
ployers and the representative union in the
Bombay Textile industry.

Progress in developing now-ferrous Metal
Mining Industry

*338, SHRI M. KALYANASUNDAR-
AM: Will the Minister of STEEL AND
MINES be pleased to state:

(a) the progress made in developing non-
ferrous metal mining industry in the coun-
try in the last three years;

(b) the total expenditure incurred there-
on;

(c) to what extent the progress made
so far in this respect had reduced the
country’s dependence on imported non-
ferrous metals; and

(d) when the country is expected to be-
come self-sufficient in the production of
non-ferrous metals?

THE MINISTER OF HEAVY INDUS-
TRY AND STEEL AND MINES (SHRI
T. A. PAI: (a) The major Non-ferrous
minerals for production of Aluminium
Copper, Zinc and Lead are bauxite, copper
ore, zinc-lead ore. The production of these
minerals during the last 3 years is given
below:—

(In thousand tonnes)

1970 1971 1972

() Bauxite 1,374 1517 1,693

(if) Copper ore 518 666 877
(i) Zine &

Lead 267 297 353
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ancillary requirsments, figures of expendi-
tume inctrred in the Non-ferrous Minmng
industry in the country are not available
separately.

{q) mnd (d), There has been increase in
the production of alumipium, and mports
have been reduced substantially; and the
country is likely to be self-sufficient n
the Fifth Plan. Development of non-ferrous
metalic mines, however, 13 time con-
suming. In view of this and in view of
the imcreasing demand, there has not been
much progress in the import reduction of
copper, zinc and lead. However, with the
varions schemes for augmenting the pro-
duction of these metals which are under
implementation, it 18 expected that by the
end of the Fifth Plan indigenous produc-
tion would meet the demand for copper,
zinc, and lead to the extent of about 50
per cent, 80 per cent, anmd 50 per ccnt
respectively

Symposinm on ‘Youth and Unemployment’

*339. SHRI SHRIKISHAN MODI

SHR1 PURUSHOTTAM KAKO-
DKAR:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state

(a) whether he attended a symposium on
“Youth and Unemployment” organised by
the National Alltance of the Young En-
treprencurs and the National Youth
Forum in Calcutta on 15th July, 1973; and

(b) whether the nced for ensuring the
maximisation of production through
scientific and rational utilisation of all the
productive resources to solve the massive
unemployment problem in the country
formed part of the deliberations?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b) Yes, Sir.
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Production of Cepper Concentrate st th:
Ingladha] Mines and setting up of
Copper Smelter Plant in Mysore

3202. SHRI M. § PURTY: Will the
Minister of STEEL AND MINES be
pleased to state.

(a) whether 300 tonmes of copper con
centrates, valued at Rs, 6 lakh from
Ingladhal mines have been sent to the
lone copper smelter plant in the counfiy
at Ghatsila in Bihar;

(b) whether 20 tonnes of copper con
centrates a day are at present produced
at the Ingladhal mines; and
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{c) whether Government propose to st
up a copper smelting unit in Mysore and
if so, the broad outlines thereof?

THE DEPUTY MINISTER IN rHE
MINISTRY OF STEEL AND MINES
(SHR1 SUKHDEV PRASAD) (a) and (b).
The rated capacity for production of
copper concentrates from the Ingladhal
Mines is 20 tonpes per day and the entire
production i being sold to Hindustan
Copper Limited for conversion to coppet
metal at the Ghatsila smelter. 300 tonnes
of copper concentrates valued at Rs 5.50
lakhs approximately have been sokd so far

{c) No, Sir.

Setflement benefits to the released Terr-
torfal Army Officers

3203 DR SANKATA PRASAD Will
the Minister of DEFENCE be pleased to
state’

(a) whethr1 Officers of the Territon!
Army being released on their attaining
the age of 50 years are not being treated
as ex-servicemen and given all rese'tie
ment benefits by the Directorate-General
(Resettlement) in his Ministry, ke other
retired regular Army Officers;

(b) whether some of these Officers had
fought in the three wu - vz, 1962, 196°
and 1971 and had more than 16 years of
embodied service at their credit at the
time of release, and

(¢) if so. the reasons for such a dis
crimination?

THE DEPUTY MINISTER IN [HE
MINISTRY OF DEFENCE (SHRI J B
PATNAIK): (a) No, Sir

(b) Yey, Sir.

(c) The Territorial Army is a part-tun_
voluntary organisation and does nof pro
vide a regular career. Its concept pre-
supposes that individuals who join this
organisation pursue a regular civil vois-
tion On the other hand, Repular Army
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persorinel have chosen the Army as thewr
career and cammot engage in any othet
vocation. This question was considered
by the Teritorial Army Committee, 1970,
headed by Lt. Gen, Yadavendra Singh.
The Committee did not recommend parity
in the matter of retirement/resettlement
benefits,. As ‘lerritorial Army Officers
on retirement are not granted Ex-Service
men status, they are not given all the
resettiement benefits provided to retired
Regular Army Officers,

Mishap in the open Hearth Furmacs of
.Rourkela Steet Piart on 18th July, 1973

3204. SHRI SWARAN SINGH SOKHI
Will the Mmister of STEEL AND MINES
be pleased to state:

(a) whether there was any mishap n
the open hearth furnace of the Rourkein
Steel Plant in the early hours of 18th
July, 1973 and the furnace was complete
ly damaged;

(b) whether the Plant has suffered a
loss of several million of Rupees due to
the tccident;

(c) whether there was any loss of lile.
and

(d) if so, what is the amount of loss
assessed by the Hindustan Steel Limuted
and what action his Mmistry proposes to
take against the persons responsible for
1?

THE DEPUTY MINISTER IN THL
MINISTRY OF STEEL AND MINES
(SHRL SUBODH HANSDA) (a) to (d).
There was a premature failure of the
Open Hearth Furnace TII of Rourkela on
the night of the 16th/17th July, 1973 and
at about 0200 hours on 17-7-73, the mam
refractory roof of the furnace collapsed.
About 20 tonnes of metdl and glag splu-
shed through the doors of the furnace and
the slag pocket There was no loss of
fife. The furmace had dome 161 heats
at the time of the occurance of the inci-
dent and was to go down for mid-campa-
ign repairs after about 10 days as per
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scheduls of redining, is., by 27-7.73, The
feilare of the furmace resuftéd im loss ol
production of about 800 to 1000 tonnes
of ingot steel, the value of which would
be about Rs, 4 to 5.5 fakhs, The logs n
terms of fixed expemses will be about
Rs. 80,000 to Rs. 95000, This is an
operational mishap and the Management
are looking imto its probable causes.

Responsibility of Poor Production of
Rourkela Steel Plaut

3205. SHR1 SWARAN SINGH SOKHIL
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the production of Rourkela
Steel Plant had gone down during April
and May this year and its repetition in
June last was not due to the frregular
supply of power but due to the wrons.
administration of the Steel Plant;

(b) whether the Orissa State [ntellig-
ence, as reported, indicates that the dis-
contént, amongst some sections of the
employees and certain  administrative
lapses, if not tackled properly, ntay affect
further production of the Rourkela Stecl
Plant; and

(c) if so, what immediate remedial
steps the Mimistry propose to take to
check further loss in  production and
bring up the Rourkela Stee]l Plant to its
full producing capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) As
stated in reply to Unstarred Question
No 719, answered on 26th July, 1973,
the production in Rourkela ‘duning the
first quarter (April—June. 1973) was
affected  principally by power shortage
It is not a fact that production has been
affected due to wrong administration,

(b) Government have no such informa-
tion,

(c) Does not arise.



47 Written Answers

Delmit of EPF. by Ruby Rubher Werls
Private Limited, Chonganachesy, Kerala

3206. SHRI VAYALAR RAVI: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the Ruby Rubber Works
Private Limited, Changanachesy, Kerala
is a defaulter of Provident Fund contri-
bution to the workers; and

() if so, the facts of the matter and
the steps taken to recover the full amount
dus to the workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) and (b). The Provident Fund
Authorities have intimated that the in-
foermation is being collected. Tt will be
Mid on the Table of the Sabha in due
courss,

Setting up of Defance Units in the Country

3207. SHRI VAYALAR RAVI: Wil
the Minister of DEFENCE be pleased to
stater

(a) a brief outline of the new defence

production units to be set vp during the
next two years;

() whether Government are aware that
none of the existing production wunits is
Kerala; and

in
(c) if so, whether there is any proposal
any of these new units in Kerala
80, the outlineg thereof?

E

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): () Certain new
projects are currently under comsideration
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two other projects, namely, the indigenous
manufacture of Armoured Personnel
Carriers and other Light Armoured Vehi-
cles and the Special Stesls Projects are
under examination.

(b) Yes, Sir.

(c) Decisions on the selection of sites
for the new production units are based on
secunity, sirategic and  techno-scomomnc
considerations, The claims of all the
States are duly considered on merlt,

Propessd seiting wp of Bihar Alloy Sicel
Plant by Biries

3209. KUMARI KAMLA KUMARI
Will the Minister of STEEL AND MINES
be pleased to state:

{(a) whether the Bihar Alloy Steel Plant
proposed to be eet up by the Birlag is not
being set up now;

(b) If so, the reasons therefor;

(c) whether Government propose to
:;tdit up through a Government body;

(d) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No, S,
The project is under implementation.

(b) to ). Do mot arise,

Willingness of Familles of P.O.Ws. for
goiag back to Pakistan

3210. KUMARI KAMLA KUMARIL
Will the Minister of DEFENCE be
pleased to state:

(a) whether about 1200 out of 6,000
old women and children of Pak Prisoners
of War in India have indicateq their
willingness to take advantage of going
back to Pakistan; and

(b) it so, the particulars thereof?

~
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THE MINISTER OF DBEFENCE
(SHRI JAGIIVAN RAM): (a) and (M)
A total of 1288 women and children of
Prisoners of War and Civilians under pro-
tective custody indicated their willingness
for repatriation to Pakistan without the
male heads of their families. Of these,
287 are women and 1,001 are children.

Opening of more Defence Colleges and
Schools

3211. KUMARI KAMLA KUMARI:
Will the Minister of DEFENCE be
pleased to state:

(2} whether Government is propoaing
to start more Defence Colleges and
Schools in the country; and

(b) if so, the broad outlines thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No. Sir.

(b) Does not arise,

Repatristion of Indlan Prisoners of War
detained in Pakistan

3212, SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to state:

(a) whether the question of repatriation
of the Indian Prisoners of War has been
discussed with Pakistan in the past and if
80, their reaction in this regard; and

(b) whether thig issue will figure in the
forthcoming Tndo-Pak discussion?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). The Indian POWs in Pukistan
were repatriated to India when the Wes-
tern Sector Pakistani POWs were ex-
changed in December, 1972. However,
at that time there were 279 Indian

unnm.thauaranolndhnmsleﬂ
in their custody.
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Appointoent of Chalrman, H. E. C,

3213. SHRI BISHWANATH JHUN-
JHUNWALA: Will the Minister of
HEAVY INDUSTRY be pleased to state:

(a) whether Government have taken
any decision to appoint a permanent
Chairman of H. E. C;

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSIRY
(SHRI SIDDHESHWAR PRASAD): (a)
No, Sir.

(b) Does not arise.

(c) and (d).The Action Committee oa
Public  Enterprises have recommended
rationalisation of the organisational struc-
ture of Heavy Engineering Corporation.
Their recommendations have been accept-
ed by the Government with certain modi-
fications.

Compensation received by Owners of New
Dharmaband Coking Mine

3214, SHRI BHALJIBHAI PARMAR:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) the amount of compensation receiv-
ed by the owners of New Dharmaband
Coking Coal Mine;

(b) the amount standing to its credit in
the books of Government or its agency;
and

(c) the amount standing to the debit of
the company in Government Books?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
amount paid to the owners of New Dhar-
maband for the period of management by
Government i.e, from 17th October, 1971
to 31st March, 1972 is of the order of
Rs. 21,283.37.

(b) ,and (c). The amount of receipts
during the above period of management
on bebalf of the owners of New Dhar-
maband was Rs. 47.78,820.72 The
amount of payments made on behalf of
owners was Rs. 34,77,385.89.

Organisation of a large Militia by Pakistan

3218. SHRI RAGHUNANDAN LAl
BHATIA: Will the Minister of DFF-
ENCE be pleased to state:

(a) whether Government are aware that
Pakistan is organming a large milita; and

(b) the reaction of Government to thi
move on the part of Pakistan?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The Pakis
tan Governmeat has announced the crea
tion of a National Guard consisting of
citizens between the ages of 18 and 55

(b) A careful watch is hept on develop-
ments in Pakistan having a bearing on our
security,
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Property left by Indians in Tibet daring
Chimese War

3217. SHRI PARIPOORNANAND
PAINULI- Will the Minister of EXTER-
NAL AFFAIRS be pleased to state*

(a) the value of the property of Indian
citizens left in Tibet 1n the wake of the
Chinese ‘aggression on India in 1962 afte:
their migration to India; and

(b) whether the Chinese Government
confiscated both the immovable and mov-
able property of Indians left in Tibet?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAIL AFFAIRS
(SHRI SURENDRA PAL SINGH). (a)
The value of the properties left behind
by Indian citizens i Tibet is estimated
at about Rs. 55 lakhs.

(b) The Chinese have taken over the
properties without payment of apy com-
pensation.
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Agreement with U. 8. A. for Supply of
Fertilisers

3218. SHRI P. GANGADEB-
SHRI K. LAKKAPPA:

Will the Mmister of SUPPLY be

pleased to state.

(a) whether India has concluded agree-
ments for the supply of thres lakh tons
of US, fertilisers for current year’s
needs;

(b) if so, the reasons therefor;

(c) whether India is now surveying the
market for bigger purchases during 1974,
and

(d) if so. whethe: any conclusions have
been arrived at?

THE MINISTER OF SUPPLY (SHRI!
SHAHNAWAZ KHAN): (a) Department
of supply have placed contiacts for the
supply of DAP (Bulh)}—2.83.000 M/T
and Urea (Bulh)—14,000 M/T from
US A. during the current year

{(b) Contiacts were placed on the waa..
of offers and their rea.onableness m
prices.

(€) Yes Sir

(d) Not yet, Sir

Strike Notice by Dock labour .jmd
Workers of Vizag Port Trusl

3219, SHRI BIRENDFR SINGH RAO
Will the Minister of 1 ABOUR  AND
REMABILITATION be pleased to state

(@) whether the Dock 1abowi Board
workers of Vizag Port Trust have recent-
ly theeatend to go on strike;

(b) if so, the main demands cf thos"
warkers; angd

(¢) the reaction of Governmenat of
India thereto?
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THE DEPUTY MINIS1ER IN 1HE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA.

)Y Y Sir The Visakhapatnum
Harbour and Port Workers’ Union threat-
enzd to resort to strike from opr after
7-7-1973 over a charter of demands,

(b) The demands mamly rctate to the
hetterment of service conditions of
registered and listed dock workers, grant
of paid holiday on May Day and grant
of increment to the workers who have
reached the maximum of their scales.

(c) Conciliation  proceedings,  which
were Initiated, have been concluded on
2-8-1973 as the demands aie under cnnsi-
deration of the Visalhapatnam Doch
1 abour Board

Ssttimg up of New Organisation '"Wagons
India Limited”

3220 SHRI RAJDEO SINGH
SHRI R V SWAMINATHAN:'

Will the Minister of HEAVY INDUS
TRY be pleased to state.

(4) whether 4 new o1ganisation “Wagons
India Limited” 15 beng set up to co-ordi-
nate th: production of the mix wagon
manu” .uring unitg in the country; and

(b) v bhether this new organisation is et
up 10 nauonalise the indusiry or to make
it responsive to the domestic anl export
n2eds?

THE DEPUTY MINISTER IN THE
MINISTRY OF HFAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a)
and (b). A decision to incorporate &
Company to provide comprehenstve ser
vice to wagon manufacturing units has
been taken, and it has been tentativcly
decided that such company when formed,
will have the following functions:

(i) to centrally negotiste the prices,

(1i) to distribute the ordeis among the
wagon builders inter se,
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(ifi) to develop category specialisation
among the Wspon Builder:

(iv) to secura materials and compo-
nents for the distribution among
wagon Builders;

(v) to service export orders;

(vi) to keep abréast of development
and designs and techniques in
the field of manufacture of
Wagons,

Misslle Lsunching Centre at Gopalpur
Orism

3221. SHRI ARJUN SETHI: Will th2
Minister of DEFENCE be pleased to
state:

(a) whether there is a propoeal under
consideration of the Governpment to com-
mission 4 missile launching centre at
Gopalpur, Orissa in the Fifth Plan; and

(b) if so, the broad features thereof?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) and (b). It
is not in public interest to give out the

3222. SHRI N, K. SANGHI: Will the
Minister of HEAVY INDUSTRY be
pleased to state:

() whothnr while addressing the Chief
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during the fast three years which came
to the notice of Government;

(c) what would have been the real
figures of profit in the above cases if the
manipulations were not indulged in; and

(d) whether Government have since
issued clear guidelines for preparation of
the profit statements by such units and
if so, a gist thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a)
No, Sir.

(b) to (d). Does not ‘arise.

Fimancial Assistance to Rajasthan for
..writing off loans given to Warhit
Workers

3223. SHRI NAWAL KISHORE
SHARMA: Will the Minister of LABOUR
AND REHABILITATION be pleased to
state:

(a) whether the Government of Rajas-
than has approached the Central Govern-
ment for financial assistance to enable
them to write off loans to war-hit work-
ers during the Indo-Pak war in 1965 and
1971,

(b) if so, the amount of financial assist-
ance sought for by the Rajasthan Govern-
ment; and

(c) the extent of assistance proposed
to be granted by the Government of
India?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) to (¢). The Government of
Rajasthan have approached the Central
Government for writing off resettlement
loans amounting to Rs. 841/- which were
granted to displaced persoms of 1965
hostilities who were again up-rooted dur-
ing 1971 hostilities and their proposal is
under consideration.
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the months of May and June, 1973 in
Uttar Pradesh?

THE DEPUTY MINISTER IN THE

3225. SHRI K. LAKKAPPA-
SHRI P. GANGADEB.

Wili the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India undertook to colla-
borate with Nepal in the survey work for
Nepal's 2,000 K. M. Kathmandu-Dhan-
kuta middle highway;

(b) if so, when the survey und project
reporty will be ready; and

(c) when the comstruction work will
start and what will be the cost?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. India has agreed to undertake,
in asociation with experts of His Majes-
ty's Government, survey and construction
of the Kathmandu-Dhankuta road. The
approximate length of the road will be
300 K. Ms,
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(b) and (c). The survey is expected to
completed by the end of 1975. Soon
the project report will be ready
the construction started. The
cost is estimated to be about Rs. 35
crores.

;

EE

Improvement in Relstions with Africam
Cownivies

3226. SHR1 P. M. MEHTA:
SHRI V. MAYAVAN:

Will the Minister of EXTERNAL AF-
FAIRS bc pleased to state:

(a) whether India has failed in regard
to improvement in relations with African
countries;

(b) whether Government are consder-
ing certain steps for improvement in 1ela-
tons with African countries; and

(c) the steps being taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(8) to (c). Our relations, political, eco-
momic ‘and cultural, with independent
countries in Africa, are very frieadly.
Government are coastantly engaged in
further strengthening them by increasing
technical cooperation, by the expansion of
commerce and economic collaboration
and the exchange of scholars, and cultural
from African countries have paid us
visits, and there have been reciprocal
visits to independent African countries
from India, all of which have resulted in
greater understanding and increasing co-
operation.

Our policy of support to the freedom
movements in Africa and our stand
against racial discrimination is well-known
and widely appreciated throughout Africa.
The House is aware of the distressing
jevents that took place last year in
Uganda, which were the subject of dis-
approval by African leaders themselves
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and which resuited in considerable loss
and suffering lo Asians ecxpelled from
Uganda. We hope that the Ugandaa Gov-
ernment, as they have themmelves under-
taken, will at least give just and equiiable
compensation for the assets left ochind
by the expellees.

Quit Noticz to Indien Traders in Kenys

3227. SHRI P. M. MEHTA: Will the
Minister of EXTERNAL AFFAIRS o¢
pleased to state:

(a) whether Kenya has again decided tv
give quit notice to the Indian traders in

Kenya;

(b) how many traders in Kenya are nold
ing Indian Passports;

(c) whether these traders have dJesued
to come to India; and

(d) if s0, the reaction of Government i
the matter?

THE MINISTER OF STA1E IN Tilk
MINISTRY OF EXTERNAL AFFAIRS
(S8HRI SURENDRA PAL SINGH): (a)
Under the Kenya Trade Licensing Act.
1967, the Government of Kenya noufied
in July, 1973 that the trade licences of
some 1100 non-citizen businessmen (Asians,
British, Swedish and Canadians) would not
be renewed further. The persons affected
will nowever, be permitted as heretofore
to transfer their businesses on payment to
the citizens of Kenya holding licences.

(b) It is estimated that the number
of Indian passport holders affected by the
notification mentioned in (a) above is not
likely to exceed 12.

(c? So far only one such passport hold-
er has comtacted our High Commusion
in Kenya in this regard.

(d) While the policy of the Govern-
ment of Kenya in regard to the program-
me of Kenyanisation of certain ssctors
‘of their economy is understandable, Gov-
emment have coofidence in the assorances
of the Guvernment of Kenya that such

AUGUST 16, 1973
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gon-citizens who will be demiel Turher
trading fachities 'in Kenya will be phased
out in an orderly manner.

Foreign Minister's visit to Iram in July,
1973

3228. SHRI P. M. MEHTA:
SHRI VIRBHADRA SINGH:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether he visited Iran on the 20th
July, 1973;

b) what were the subjects discussed
and the Jecisiong arrived at; and

tc¢) whether any agreement was rcach-
ed tor 1mproviog relations between the
two countiics?

THE MINISTER OF STATE IN T[HE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (1)
The Minister for External Affairs visited
lian from the 19th to the 21st July, 1973.

(b) and (c) In his mectings with Iraman
{eaders, the Minister for Extermal Affairs
exchanged wvisiis on matters of common
interest including the peaceful settlement
of problems on the Indian sub-continent,
and also measures to improve bilateral
cooperation  Following these discussions,
practical steps are to be taken to intensify
edonomic and cultural cooperation bet-
ween the two countries.

wrararg e feaa doft sfteer dzt
wr faeny

3229 ot gy fow fow wvew
T oTen WY 97 & Y gNT B0
5

(%) ®ar el qvadfa Fterr
¥ w e feaw @ Fwa
Y &7 AT §7 & DI TR
¥ frarefm  #; A%
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Studies in respect of cxpansion of Bailai
and Bokaro Steel Plants with Soviet
Assistance

3230. SHRI E. V. VIKHE PATIL: Will
the Minister of STEEL AND MINES be
pleased to state:

(u) whether any studies have been made
in respect of expansion of steel plants at
Bhilai and Bokaro with financial as well
as technological assistance of the Soviel
Union during the Fifth Five Year Plan,

(b) if so, the progress made i 1his
direction so far; and

(c) when the expansion schemes o
these Steel Plants are likely to be finadis-
ed?

THE DEPUTY MINISTER IN (HE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (u) t2 ).
The work on expansion of Bhilui and
Bokaro Steel Plants to a capucity of 4
million ingot tonpes is already in pro-
gress. This ig expected to be completed
during the Fifth Five Year Plan, Ac-

SRAVANA 25, 1895 (SAKA)
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conding to the Protacol signed at the
meeting of the dmdo-Soviet Joint Cwm-
mission for Scientific and Technological
Co-qperation between the Government of
India and U. §. S. R. in February, 1973,
the possibilty of Bhilai Steel Plant being
further expanded to a capacity of about
7.00 million ingot tonnes and Bokaro
Steel Plant to a capacity of about 10.M)
million ingot tonnes has been recogmised,
The Techno-Economic reports for the
expansion of these planis were to  be
prepared by Indian Organisations with
the assistance of Soviet Organisatioms as
neceseary. The report on the expansion
of Bhilai has since been prepared by
Metallurgical Engineering  Conmultants
(Indir) Limited.

Indo-Soviet talks on setting up of Steel
Plant in a Third Counfry

3231. SHRI} VIRBHADRA SINGH:
SHRI M. S. SANJEEVI RAO:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) wheher the Indo-Soviet talks were

held to discuss the setting up of steel
plant in a third country; anu

(b) if so, the main features of the Jis-
cussion held and the outcome thereot?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF HEAVY INDUSIRY
(SHRI SIDDHESHWAR, PRASAD): (a)
Prelimmyary digtussions have been held
with the Soviet authorities regardng the
possibility of using Indian equipment and
services for steel plants which are to be
put up with Soviet assistance in third
countries.

(b) It has been ugreed in principle that
subject to Jelivery schedules, credit facili-
ties, nomenclature of cquipment being
acceptable, and subject to the approval
of the country in which the plant is to be
set up, Indian equipment und services
would be used in plants to be set up with
Soviet assistance.
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Tetal Capiial Basis of Coal Mines Authe-
vty Limited

3232, SHRI R. V. SWAMINATHAN:
Will the Minister of STEEL AND MINES

be‘pbnodlolute:

(a) what will be the total capital bams
of the Coal Mines Authority Limited;
and

(b) the extent to which it will benefit
the coal industry?

THB DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(). According to the Fifth Plan propo-
the Coal Mines Authority Limied
expected to increase coal production
from 58 million tonnes in 1973-74 to 107
million tonnes in 1978-79. For this pur-

g

the investment programme that may be

approved for the Company during the
Fifth Plan.

Effect on India of Nuociear Expansion by
France in Souwth Paclfic

3233. SHRI DHARAMRAO AFZAL-
PURKAR:
SHRI C. K. JAFFER SHARIEF:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

the 21st July, 1973 in the South Pacific;

(b) whether its fall-out affected India
also; and

(c) if so, to what extent?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
As far as Government is aware, the
countries which have publicly expressed

AUGUST 18, 1978
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their anxicly over the French nuclear ex-
plosion are: Australia, Bolivia, Capada,
Chile, Ecuador, Fiji, Finland, Indonesia,
Japan, Malaysia, Mexico, the Netherlands,
New Zealand, Norway, Peru, Swingapore
and Sweden,

(b) No fall-out has been observed in
India so far.

(c) Does not arise.

Move to Re-sctivate International Coantrol
Commission in Cambodia

3234, SHRI DHARAMRAO AFZAL-
PURKAR:

SHRI D. P. JADEJA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether India, Canadas and Poland
are being pressed to re-activate the Inter-
national Contrpl Commission ([CC) i
Cambodia; and

(b) if so, the reaction of Government
thereto?
THE MINISTER OF STATE IN THR

3235. PROF. MADHU DANDAVATE:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether the Steel Plants in the

public sector have failed to reach the
targets of production, profitability and
efficiency; and
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tb}i!-u.ﬁ-f&-muammwux
taken to improve the performance of
thege Steel Plants?

THE DEPUTY MINISTER IN [HE
MINISTRY OF AND MINES
(SHRI SUBODH HANSDA). () It is
trye that the preduction from the public
soctor steel plants under Hindustan Steel
Limited has generally been lower than
the annual targets for a vadety of rea-
sons, Similarly, their working . results
bave been below expectations mostly be-
cause of short-falls in production and
cscalations in cost. Hewever, the aggrs-
gate production of 4.008 million tonnes
of steel ingoty and 2988 million tonnes
of saleable steel from the 3 steel plants
at Bhilai, Durgapur and Roorkela during
1972-73 was the highest achisved so far,
showed a marked improvement over the
production in 1971.72 asd represented
89.1 per cent of the annual target in
respect of steel ingots and 37.6 per cent
in respect of saleable steel.

(b) Within the limitations imposed by
certuin external factors like the current
shortage of power and the consequent
arortage of coking coal §8 well as by the
industrial relations situation at the Dur-
gapur Steel Plant, the Management ot
Hindustan Steel Limited are making all
possible efforts to step up the produclion
at these plants These include: specialis-
ed repairs of coke ovens, nse of alterna-
tive fuels to supplement gas availability,
oil firing in certuin furnaces to sugment
fuel resources, improved maintenapce
aimed at betier equipment availability,
speeding un of capital programmes re-
qurei to correct existing imbalances in
production  facalities and planned pro-
curement of spares, refractorics and other
essential  materiale, The Action Com-
mittee appointed by the Planning Com-
mission which examined the working of
Rourkela Steel Plant sometime back has
recommended a number of measures for
achieving mear rated capacity levels of
production and these recommendations
have been taken tp for implementation
A similar repost on the Bhfiai Stesl Plant

1484 1. 5—4.
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hubunrmmmhMrmm-
The Action Commitiee has now

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
An upward adjustment in the rates of
coal freight was made by the Ministry
of Railways with effect from 1-7-1971
and again from 1-4-1973, (as per state-
ment attached). These upward adjust.
ments were made With a view to bring-
ing the coal freight rates closer to the
cost of operations

(c) With effect from 1-7-1971 a

scheme has been introduced by the
Railways under which 2 per cent com-
cession in freight is allowed on coal
offersd for movements in full train loads
and a further concession. on the move-
ments of coal during the stack season
ie. June—September ut %0 paise per
tonne on coal moved between 500 to
1000 Kms. 75 paite per tonne between
distances 1001—1500 Kms and at Ra. 1/-
per tonne for dimnces beyond 1501
Kms.
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3237. SHRI S. M. BANERJEE' Wil

the Miswar of HEAVY DNDUSTRY pe
pleased to state:

(a) what further ‘withs have besn taleen

(c) if so, what are these and the steps
taksn to rectify the same?

neering Corporation. These include pro-

ip awldgrs zeceived, power mstrie-
lmmlpwwdnﬂimof
e .

4v) Fhe Bihar State Electricity Boand,
has bepn segumptnd by HEC, to
meet their full reqnirement of
power,

(vi) For motivating workers towards
higher productivity, Tncentive
and High Perfornmnce Reward
Schemes have been introduced.

(vil) Steps have been taken to improve
production planning and control.

Progeess made to sinp wp Produciion ie
Beokaro fieel Plant

3238. SHRI S. M BANERJEE _ Will

'hilﬁnllterofsTEBLANDMmESbe
pleased to state:

(a) what further progress has  been

to step pyp production in Bokaro
Ptant: and

(b) whether all work is Itkely to be
Fourth Plan®
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Indly apd
3240. SHRI BIRENDER STNGH RAO:
Will the Minister of DEFENCE be
pleased to state:

(a) the number of prisopers repatriated
from India to Pakistan and vice versa
during the last one year; and

®) the break-ip of vatious cateporles
of persons repatriated?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (s) aad ()

Inthe Others Total

“ofﬁ:k
and
wounded
Pyligtapi  Pule-
opers of Wpr
ﬁ to
Pakistam . o6y 596 1359
Ly
atell From Ralich-
tm o Indis . 6 600 Gofi
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9241, SHRY BANAMALY PXINAK:
SHRI M. C. DAGA:

Will the Misister of LABOUR AND
REHABILITATION be pleased lo state:

(a) the sieps takem or 'projosed to be
taken to expedite the softidment bf indus-
trial disputes in the country;

(b) the number of cwsey pending =t
presont Stato-wise; and

(c) the steps avisaged to clear the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION {(SHRI G. VENKATSWA-
MY): (@) to &). Tha sequired informse-
tion is being qollecied and will be daid
on the Table of the Sebha in due courss.

Btrikes in Ceoal Miines Ouring dhe Iast
Thres Yian

3242, SHR] BANAMALI PATNAIK:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

() the number of strikes in t{he coal
mines in the country dyring the lest
three years;

(b) the total less of production andl
nowber of mandays lost; and

(c) the steps envisaged to better thz lot
of coal ming workers?

THE DEPUTY MINISTER IN THE

®) ) Loss of Production
Rs. 7,47.55,091,

(i) Man-day; lost 22,70,614.
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mlumworml

all dueg to the work-
mwwdmmm
aHowance, bonus etc.

Indian rapatrisies frem Afviesn Countries

3243, SHRI BANAMALI PATNAIK:
Will the Minister of LABOUR AND
REHABILITATION be pleased o state:

(a) the number of Indians who have
come so far from each of the African

me for the rehabilitation of the repatriates
holding Indian passports has recently
been sanctioned by the Government of

India and is being implemented through
the State Governments,

A statement (Statement 1) indicating
details of the scheme is 1aid on the Table
of the House  [Placed in Librarv. Ses
No. LT-5408/73.]

An expenditure of sbout Rs. 2.71 lakhs
has so far been incurred on providing
immediate relief assistonce to the repat-
riates from Uganda.

(c) About 38,500 Indian repa‘riates
from Sri Lanka and about 6,000 from
Burma are expected to arrive during the
current year; 25,840 repatriates from Sri
Lanta and 137 repatriates from TBarma

AUGUST 16, 1978
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A statement (Ststemeny H) giving
details of the schemes formulated for
rehabilitation is laid on the Table of the

House [Placed in Librarv. See No. LT-
5408/73.]

T L 4] Tu

Strikes by Port and Dock Worksrs dur-
ing the Inst Theee Yemrs

3244. SHRI BANAMALI PATNAIK'
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the number of strikes resortel to
by the port and dock workers through

out the country during the Jast three
years;

(b) the reasons therefor; and

(c) the steps taken to redress the griev-
ances of workers and to better their ser-
vice conditions?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILTTATION (SHRI G. VENKATSWA-
MY): (a) The number of strikes in the
major ports by port and dock workers
during the last 3 years (from 1-7-1970 to
30-6-1973) numbered 155.

(b) The reasons for strikes were gener-
ally demands for betterment of service
conditions of port and dock workers,
payment of bonus or ex-pratia in Heu of
bonus at a higher rate, stc.

(c) The Central Industrial Relations
Machinery Officers of this Ministry inter-
vened and ®s a result majority of the
strikes were called off after reaching
However, in

Industrial Relations Machinery Officer.

In such cases, settlements were reached
after discussions at higher level
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3245. SHR] MUHAMMED SHERIFF:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether any plan hes been chalked
out for the coal mines’ expansion durmg
the Fifth Five Year Plan; and

(b) if so, the salient features thcreoi?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (1) Yes,
Sir.

(b) It has been tentatively proposed to
increase the coal production from the
level of 80 million tonnes expected to be
achieved 1n 1973-74 to about 143 million
tonnes 1 1978-79 The schemes to
achieve this farget will include reorgam-
sation and recomstruction of existing
mines, prospecting and explorations for
coal deposits, opening of mmes in virgin
areas and investment in infrastructure,

ety whre frore fw ey A=miten
Wiy waes w1 wmar WY iy
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fowEr & 1354 o seaT@ FTHTAEA
femr 2 Jav saqacfegsay, 1973
i Famg’f%ﬁrq'e{ﬂ TITAAT /T 656
T ZTF FT WEA [T A FT qEITH
g | & o aar faga A S
IEHET THETTAE & forw faw o geara
F1 ] § g Rard # a9 qaT §
AT A FT HAA(T &1 TE G |

Working of Coke Oven Batteries in Bokaro
Steel Plant
3249. SHRI RAMAVATAR SHASTRI:
SHRI BHOGENDRA JHA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether _only ope battery of coke
oven i working in BokKaro Steel Plant
and the second battery ig idle and not pro-
ducing any hard cole; and

(b) if so, the reasons therefor and the
action Government have taken in the
matter? '

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
The first coke oven battery at Bokaro
Steel Piant was lighted on March 6, 1972
and the pushing of coke was started on
September 9, 1972.  Heating of the
second coke over battery ‘at Bokaro com-
menced on March 6, 1973. Due to in-
adequate supply of washed coking coal
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resultmg from power shortage, pushing of
coke has not started so far.

To tide over the difficulty arising from
the shortage of power, action has been
taken in association with the Ministry of
Irrigation and Power, the Damodar Valley
Corporation and State’ Electricity Boards
concerned to step up supply of power to
collieries and washenes and thereby, to
improve the rate of despatch of washed
coal to Bokaro. With the increased avail-
ability . of cocking coal, the pushing of
coke from thg secend battery will be
taken up shortly.

st Efeqr 2 afram &g gra
afafa @t geaa fean man AT

3250. = TATIAT TEEA ;. FT
W A gRAty A a7 Ay A Fr
EFE'T? f® :'

(%) #ar wg, 1973 & =f=w
TR H ST H A gIher
afafd 1 4a0 g% 4t

(=) = == fsar 2= afvawm
sigT #Fr MR ¥ g afafa & 71
g fzar m@r 91 ; #i

(7) aff g, @ FEEn g
ard T § MTIF G FEHIT AR
sfafm § ?

W A qAate AAed § ITHA
(3 sito qFeeamt) @ (F) A Ei

(@) 1< (), 7@ g firclt & B
afae qdtg 23 3fma FHe g7
g gaden afafa &1 oF T
s fom AT a1 | SER we™ A
gl R A== F<Ar afafy w1 5
g | g@rR #a gfafg & ufaw
frna v gder Fx @ § |
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3251. SHRI' RAMAVATAR SHASIRI.
SHRI KARTIX ORAON: ’

Will the -Minister of HEAVY INDUS-
TRY be pleased to state:

THE DEPUTY MINISTER IN THF
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDHESHWAR PRASAD): (a)
The CHS rules are not applicable to the
medical officers of Heavy Engineering

g
g
2

Demand snd Sopolv of Alominiom fa fhe
Conatry

3252. SHRI SHANKERRAQ SAVANT:
SHRI PRABHUDAS PATEL:

Will the Minister of STEEL AND
MINES Wt pleased to state:

(a) the present position of aluminium
needs and production in India:

(b) the steps taken or proposed +o be
taken ty meet the aluminium needs of
the country; and

AUGUSE 18, W73

nium is estimated at about 230,000 tomnes
as against the estimated production of
190,000 tonnes during 1973-74.

With a view to meeting the growing
demand on a long-term bass, additiomal
capacity to the extent of 235,000 tonnes
has been licensed for implementation dur-
ing the Fourth/Fifth Plan period.

(c) A statement showing the progress
of expansion/mnew schemes for the pro-
doction of aluminium is laid on the
Table of the House. [Placed in Library.
See No. LT-SAD?/‘?S].

As regards Aluminium plant at Rat-
nagiri, the prelimmary works covering
acquisition of land, preparation of terrain
and temporary electric and water supply
connections are already in progress. The
tempo of conmstruction work will be step-
ped up after the cost estinrates of the pro-
jects are sanctioned by the Government.

Safety of Indians residing in Afghanistan

3253. SHRI SHANKERRAO SAVANT:
Will the Minister of EXTERNAL AP-
FAIRS be pleased to state:

(a) the number of Indians residing in
Afghanistan; and

(b) whether their life, property and
security have been affected in any way
by the recent coup in Afghanistan?

THE MINISTFR OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)» @)
There are ahout 1.600 Indian nationals
residing in Afghanistan.

(b) Their life, property and security
have not been affected by the recent coup
in Afghanistan,
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Minlshi'e- adddess 4e: A3l Indiy Association
* o ol Indestelett te Denshoy

2054, SHRI" SHRIKISHAN}6D1: ™
SHRI PURUSHOTTAM KAKQOD-
KAR: - .
Will the Minister of HEAVY INDUS-
TR‘( l:te pleased to siate:
(s) whether he had addressed the Al
India Association of Indusiries in Bombay
on 13th July, 197%

(b) if so, whether he had criticised the
framers of the country’s economic plan;

(c) whethgr he had atiributed country’s
failure to our not being able to develop
a concerted approach towards industrial
growth; and

(d) if so, whether steps are being taken
10 dewelop gn investment and production
plen for the entire industrial sector?

L

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY

() No, Sir.
criticised the framers of the country's
economic plan.

fc) and (d). The Minister had caid
that if one analysed the history of indus-
trial
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the cgtire couptry and pot on a sectoral
basis coyld be organised.

Sale of Jeeps by Defeuce Mimletry

3255. SHRI YAMUNA  PRASAD
MANDAL: Will. the Minister of DEF-
ENCE be pleased to state:

(a) whether his Ministry had released

(b) whether these jeeps were later on
resold by these persons at an exorbitant
price; and

(c) f so0, the names of persons involv-
ed and the action taken aguinst them?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): (a) Sitting Members of
Parliament and State Legmslatures are eli-
gible for allotment of surplus  Defence
Jeeps, each member being entitled to one
vehicle during the life of each Parkiament|
Legislature. Where a Parliament or a State
Legislare is dissolved this concession 18
extended till the mid-term election. In all
such cases, 3 member has to give an un-
dertaking that he will not resell the vehicle
released to him within a period of three
years from fhe date 'of purchape, Rolosses
of vehicles are made on weceipt of raquests

() No such case fas come to the
notice of the Goverpment. '
(c) Does not arise.

Gpening of Sainik Schopls doring Fifth
Fian ..

3257. PROF. 'NARAIN CHAND
PARASHAR: Will the Minister of DEF-
ENCE be pleassd to refer to the reply
given to Unstarred Question No. 1590 on
the 1st March, 1973 regarding the onening

of Sainik Schools during the Fifth Plan
and state:

(e) whether any proposals have been
reccived, from the vespective State Gov-
ernments in this respect; snd'

1
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(b) the names of the places where Siate
Governments have recommended the
locations for opening Sainik Schools in
their States? ..

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) and (b). So fat
only the Government of Himachal Pradesh
has preposed opening of a Sainik School
in that State ‘at Sujanpur Tira in Hamirpur
District.

Schemes for Rehabilitatiom of Tibetan

Reftugees
3258. PROF. NARAIN ' CHAND
PARASHAR: Will the Minister of

LABOUR AND REHABILITATION be
pleased to state:

(a) whetherr there are any schemes
under which Government. are helping the
rehabilitation of the Tibetan  refugees
who have sought asylum in Imdia; and

(b) if so, the broad outlines of these

schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND- REHA-
BILITATION: (SHRI G. VENKATSWA-
MY): (a)/'Various settlements: have been
established for Tibetan refugees, with
assistance from the Government of India
as well as forgign volunfary aid agencics,
foreign Governments and the United
Nations High Commissioner. for. Refugees.

(b) Land Settlements have been esta-
blished for Tibetan refugees at Bylakuppe,
Mandgod and Cauvery Valley (Mysore),
Mainpat (Madhya Pradesh), Bhandara
(Maharashtra), Chandragiri and. Mahen-
dragada (Orissa), Tezu and Kalaktang
(Arunachal Pradesb), Leh (Jammu and
Kashmir): where the refugees have been
provided with accommeodation, land for
cultivation, agricultural inputs ‘and other

facilities.

The Tibetan Industrial =~ Rehabilitation
Society, a charitable society, has organised
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certain small settlements of Tibetan refu-
gees in Himachal Pradesh. Government
of India has sanctioned schemes for agri-
cultural development in two of these
settlements. Financial assistance has also.
been given for small-scale industries in
some of these settlements.

Vocational training is being imparted
to young Tibetan refugees in carpet weav-
ing;” heavy vehicle mechanic-cun-driver
course anq in commercial and secretarial

practices.

A certain number of Tibetan refugees
have settled themselves in  handicraft
centres at various plices. The centres at
Datjeeling, Kulu, Dharamsala, Dalhousie
and Simla have received financial ‘assist-
ance through the Central TRelief Com-
mittee (India) from the United Nations
High Commissioner for Refugees on' the
basis of proposals sent to the United
Nations High Commissioner for Refugees
by the Government of India.

News Item ‘“Labour Unrest in Faridabad”

3259. PROF. NARAIN CHAND
PARASHAR: Will the Mindstexr of
LABOUR AND REHABILITATION be
pleased to state"

(a) whether the attention of Govern-
ment has been drawn to the news item
under the caption ‘Labour unrest in Fari-
dabad’ - published in the Tribune, dated
the 24th July, 1973 and’ carrying the
report that there is a general complaint
among the factory workers against = the
Labour and Police Departments; and

(b) if so, whether Government are con-
sidering the possibility of ordering: an:
inquiry into the causes of the unrest?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA--
MY): (a) Yes, Sir. .

(b) The matter falls essentially in the
State sphere.
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THE MINISTER OF DEFENCE

SRAVANA 25, 1085 (SAKA)

Weitiow Aniwers

Geological Survey of India for new
dbposits of non-ferrous metuls during the
years 1970 1971, 1973 and earlier part
of 1973, the estimated reserves are as
follows:—

metal State Regerves 1n
(m. tonnes)
% Coppetore  Bihar T T 2994 o
Madhva Pradesh 50.00
Maharashtra 0.127
Myso e 2.04
Rajssthan 10.16
2 Lead-zin. ore Anmdhra Prade,h 0.62
Gujarat 6.1
Oglssa 5.61
(b) The major items of work with (d) Follow up work on the anqmalies
Geolagical Sutvey of India during the dscovered as a result of the
Fifth Plan periad, fosr intemsifying the werial surveys completed recest-
search for non-ferrous metals will be us ly in collsbormtion with the
follows: — BUREAU DE RECHERCHES
GEOLOGIQUES ET MINI-
(») Preparation of large scale maps BRES of g-._

{c) Introduction of special techniques
like, Photo-interpretation apd
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Tadw ¥ T sec amfon vt
IT WY & S agn

3262 oft JOR W vy : WT
feky ot g s AR fr

(%) mar fdw g & P
W, wrefedr arom) & fd TR & A9
g i s far g, W

(') = =w fegg wTedw
FTATT R €W T B fzA g

fortw wrwrerm ¥ vow WY (s g
™ foy ) : (F) @& (@) o
11 9T 1973 ¥ fe2a A Y gmar-
UK (afrrs SR ET A I ¥ WA wa
& AR anfer & 3 4w e
9T A & 1 fafew g ¥
grge  feres & faa Jamar w7 i
foar & 6 Hw g T W
I o & W 9T A wfy & IS
i@t agrqqfa @y & Afev 9T &
frae ¥ a8 A T¥ T ) R
7T TR WIT ¥ a9 & @R
Y Ty w3 far Y N e
W IEA § | e, fefew
@R X fody wonfos  ai-Griy 7Y
W gr A7 [anvfee wgr awar )

gﬁm%m;wnwﬁui«

3263 Wo WWIANY qteg
1T e W ww {77 a4
w7 7

(7) *7 grz aur fawaAar &
TETR FR@IA X =7 AR Y qrawq-
et WYREN 31 Wy & Ay vy
w1 faxf ¢ 9% =1 Feivr Broar oo 2,
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w (W) @A AN T
TAT & AT AR T A B Y
wrer aared fagia feqr agpm |, WX

(w) =fx g, at af 197374 %
fers faaty feqr soqm ?

weamy s arr wwrew % aqa)
(s g guwr) (%) o (a) ¢
S, 7Y | @ A ¥ mE D
& =7 ¥ ImRerge ¥ fagft 7 )
afereTn #t 7€ 7 | I7 aWT qew
gfta fara framr fadey wegifray
Y GFLTAT ¥ fo g wraveEr § M
¥ aedrr wiEE weqaT wX @ T
§ wage A TAERE FARE §
Jeqrzd afvags  Alage agqr wwA
fregr dvamwy Wz 7= ¥
fadat Ty ¥ 75 fr & qvar-
T % aaeg ¥ fag or @ &)

(v) =f5 o g77 79 77 faq 17
faqr arar & wie fata & fad wrEv
qrey frg o & gafad af 1973-74
# gerqm wfaa & faafa o1 9w 7§
IET |

e gear wITAT W ST T

3264 WMo wwHMTCRY whig :
T geqta W W Aol 7w A
waT ¥4 fr -

(%) v ad 1972-73 ¥ figard
FOTA FTTAI FT IJTIET AT 22 50
ary = Frgifra fagr war ar ,

(%) w39 wea Fy Srfa 7@
aRr Y,

() afa e A ok W wr §,
118

(w) T & frdk wfoae w8
™ ?
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geare e wwe Waiieg 3§ weehly
(oft goltwr ey ) : (%) 1972-73
¥ fag frark weam wrow w1 e
W 22.5W e weTT fwdR
17.9 orwr e fadw wearo  fafies
feqraar @t

(@) vt g ¥ e ad ¥
Freafas IETET 21, 08 T &7 T
fisr A< 17. 44 W@ 2 fay T

o o\

(w) = Y s Renly ¥ dfwer
wit & woor vf senar fawrt & g
o & sl o wrlr sepefeafr ¥
wron  fwemd & wmew o wfwgr
W q¥T | IR ¥ A ¥ o
v fawat 1972 a% uvd feew
¥ 2 =iy # woaier svafey mar
wree 29 A wY, Fewag A wnfedr
¥ HAETE A g e s
qaier aaT wedy awar i Faelt aar
fremat 1972 & T wom St &
®XfeT F1a Ft wfaatad s ¥ )

(%) woumafoe ¥ =q 7 6.39%,
T oo & s 2.69%

FEIT TAATHRTLE T AR

3265 ¥o wWEHIMYAN qiEw

w1 yeqe WY wW qdt 98 aamw &
w7 wy fw

(%) war & wet ¥ feaet vy &
YT TONTEETEE W WraTd v
T,

(@) wm Rafrs TrawmaTre wrE
AN & e o §

(w) war faRey WA & e
€ ¥ ¥ e A gk & owrr
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wer § o tw Mt ¥ oF wfetwr

TR wpEwT ST g e fedr
wr g ; WK

() afy of, @ srar? # gome
st wfafer § 7

ey ot wer shwrerg ¥ ot
(s gl g ) : (%) mx < et
¥ wmarr fer we i e
o wn freafafar & -

1971-72

1972-73
(feerearT, 1973 3% )

(=) o, &

() ww ¥ Ao wfor ¥
fawrer wer< § 1 T el ¥ A
Raer oy difoT wma ¥ Jewew §, oY
gride &0 I A wrErwwar O
FAFfgmmw ¢ dnfw
aar Aetfrs sgra ofog ¥ oF
sfadet Ak w7 fm agrde-
frer @ T wfefa & v w
faar § v wfoded ¥ 9z geme e
mar ¢ R oy swvrameTsy & O
ey SR & wmare a7 § v
T gawfafer dadts yraTeNRE W
Jaareq fear s

(7) gl ddw -
FqTES & oA & fqe 4 uifEat
s SreEA s Ay 93 ST
frgag § )

Steps to consolidate friendshlp with Iran
3266. SHRI G. Y. KRISHNAN: Will
the Minister of EXTERNAL AFFAIRS

be pleased to state the steps takem by
vaemmtwmidmmm
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TR MINISTER OF STAGE IN THE

AT oRENDRA PAL SINGH): A
SHRI RA PAL : An
Indo-Iranian Joint Commission on Botmb-
ymic, Trade and Technical Cooperation at
Ministerial level was established in Janua-
ry 1969, and has held three meetings; in
June 1969, February 1970 andl Detamber
1998, These pecting mkm and
«dipacted the work of
mﬂtnumﬂla&ld;z mme.
tragdport, petrcBemicals and petroleum
and technical cpoperatiopn. The work ot
the Joint CoMmission which is designed
to increase mutual economic and rndus
trial colteboration, has coversd, inter alia,
items such as joint ventures in refining
and  exploration of Irantan crude oil;
assistance to ¥ram in the establishment of
industrial consultancy capacity and deve-
lopment of railways; prowisiaa to Iranian
students of technical training Facilities;
import of Iranian feed stock such =
phosphoric acid, ammonia and sulpbur;
export/import of traditionsl and mon-
traditional items; wnd joimt ventures set
xp in Iran in the privats sector.

Ag a result of the recent visit of the
Minister of External Affairs to Iran, the
holding of the fourth meeting of the Joint
Commission will be arranged at a mutu-
ally comvenient time.

Misuse of Sieel Quota by Fake Small
Scal: Industrial Units

3267. SHRI SUKHDEO PRASAD
VERMA:

DR. #H. P. SHARMA:

WHI the Wishter of STEEL AND
MINES be ploased to sate:

(a) whither Government are aware of
the repatts of misuse of steel gooty Wy

SNCUET 1B, e

L w*'m 0 ”

A B

() if so, what action hag been taken
agtinst such umits; and

(c) the defauiting uaits whose gueta
has been suspended on this account dur-
ing the yesr 1872-73 in eash State in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

asgistance of the Central Bureanu of In-
vestigation has also been taken, wherever

|

() Detailed information is tewmg
collected and will be 1aid on the Table
of the House.

Designing of speclal-parpose grinding
machine by Machine Tool Cerpora-
fion of India

3268. SHRI ARVIND M. PATEL:
Wil the Minister of HREAVY INDUSTRY
be pleased to state:

(a) whether Machine Tool Corporation
of India has designed a special purpose
grinding machine to meet the demand of
ball and roller bearing industry; and

(b) if so, the main features theceof?

THE DEMUTY MIMISTER IN THR
MINISTRY OF HEAVY INDUSTRY
(SHRI SEDDHESHWAR PRASAD): (w)
No, Sir.

() Does not arise,
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Frodwstion by ey Elaciniogls Liwiied

of tmambdunier with Aduminiym Tohing
o 'phivk of Cippr Tbing
3269. SHRI P. GANGADEB:
SHRT K. LAKKAPPA:

Will the Minister of HEAVY INDUS-
TRY bo plagsed io state:

the [JHesvy Electricals
"m and  produced
first using Allominiéon
o

i pi.luof-c@lﬂ Fll'h‘iﬂ';
mggpﬂa;:, it sfvantyges over copper

transformer had passed

(c), whiether
Fiot incloding short-clrcutt test?

varions tests,

(SHRY SIDDHESHWAR PRASAD) (a)
Yes, Sir

(b) Saving 1n foreign exchange outgo
as also lower costs.

(€) Yes, Sir

Production of Equipment by Bharat Earth
Movers Limited

3270 SHRI P. GANGADEB,
SHRI N. SHIVAPPA.
Will the Mmxter of DEFENCE be
Plepsed to atate:

(a) whether the Bharat Earth Movers
Lumuted, Bengalote has produced 2,000
picces of equipment;

() if so, whether it has produced the

WEM.S&M‘WM
¢anes aad 23 -maire

tack shovels o

mﬁi{?.:mmﬂmdmm Immu.:
apg

(d) the locations thereof?
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f s

by BEML on their own and the same is

triffs. ‘This type of track
dhovel is also belng taken wp for manu-
facture In the toumtry for the Brst time

(c) and Bharat Earth Movers
Limited have the fpjlowing two factories:

() The Railconch Factory at Banga-
lore; and

(4) The Easthh, Maviag Bquipment
Faclary at Kolar Gold Fields.

Setting up of an Institute for Advance
Traltleg to Craftsmen Eamploved in
Metalllurgical Works

3272. SHRI VASANT SATHE: Wil
the Mmister of LABOUR AND REHA-
BILITATION be pleasad to state:

(2) whether an Institute for providing
advance tramung to Craftsmen employed
in ministeel and pther metallurgical works
is being #ct up in Delhi;

(b) if so, the salient features of the
proposal, its stage of comsideration and
the perigd like]ly to be involvad for clear-
ance thereof:

@ how foreign aid js being
made avajlable by the Soviet Union for
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3273. KUMARI KAMIA KUMARIL
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether there will be any change
in the Labour Laws for Public Undertak-
ings in the near future;

(b) if so, the broad outlines thereof:
and

(c) if not, whether there was any pro-
posal to change some labour laws, and
if so, the salient features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) to (c) Government propose to
bring forward a comprehensive law on
industrial relations, the details of which
are being worked out.

Developm:nt of Plots iIn Andaman and
Nicobar Isiandy for Rehabilitafion of
Displaced Persons

3274. SHRI R. N. BARMAN:

SHRI B K. DASCHOWDHU-
RY:

Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) the number of plots so far develop-
ed in Andaman and Nicobar Tslands for
the rehabilitation of displaced persons
and the total expenditure incurred so far;

C AAUGHET 96, 1078 ¢ . Writien Answere "

' () whether hid Mwittry -Dropots. o
div®iop mewe ploty inithe Andessen aad
Nicobar Tameds for:the rebabiligtion of
the displaced persons; and

(c) if so, the present stage of the
scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
M’Y):[a)lnqddidmtoﬁgcoleniﬂﬂud
families from erstwhile 'East Pakistier
earlier from 1952 to 1961, 4100 aciey of
forest lands have begn reclaimed and
developed in Middle Andaman, Neil and
Little Andaman Islands for the resettle-
ment of migrants from former East
Pakistan under the Special Arcas Deve-
lopment Programme. 558 holdings have
been allotted for cultivation and home-
steads from 1968 to 1972. Information
in regard to the total expenditure incurred
so far in the development of ploty is
being collected and will be laid on the
Table of the Sabha.

(b) and (c). It is proposed to reclaim
land for allotment to 100 agriculturist
families and 29 non-agriculturist families
in Little Andaman in the next working
season.

Scheme to give Land snd Financial Assist-
ance to Cultivators amongst the Dis-
placed Persons from Erstwhile East
Pakistan for thelr Rehabilitation

3275 SHRI R. N. BARMAN:

SHRI B. K DASCHOWDHU-
RY:

Will the Minister of LABOUR AND
REHABII TTATTON be pleased to state:

(a) whether Government have formulat-
ed any scheme to give land and financial
assistance at least to the cultivators
amongst the displaced persons from the
erstwhile East Pakistan now Hving in
campg for their permanent rehabilitation;

(b) if so, the possible date of implemen
tation of the scheme; and

(c) if not, the reasons therefor?
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THE DEPUTY MINISTER IN THE
MRSSIRY, OF LABOQUR.

mmAani&.mm
MY): (2) to (¢). Out of about 25,000

3276. SHRI R. N BARMAN
SHRI B K DASCHOWDHU-
RY:

Wwill 'the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) the total mumber of heavy indmstries
in the coumtry;

(b) total amount invested in each of
the heavy industries;

(c) the ‘loeation of each such heavy
industry! 4

(d) whether target of production of each
beavy industry has been :
if not,

I

s £

(e) In order to improve the working of
the public sector Undertakings, under the
administrative  control of this Ministry,
Government have

control and procurement of raw materials,
double/triple shift working in appropnate
areas, diversification of production pro-
grammes, development of ancillary indus-
tries, and re-organisation and strengthen-
ing of management etc. Apart from this,
the performance of all the public sector
undertakings iy reviewed periodically and
where found necessary, corrective action
is taken including appointment of expert
groups to go into the working of the units
concerned and suggest ways and means
for improvement.

it is expected that the perfarmamce -of
these public sector units will improve in
the coming year. o

Allotment of Plots to Indien Civi Sewvice
Oficials in Chittarsnjen Park, Now
Delitt



(c) if mot, the reasons for afloting the
plots to them?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G VENKATSWA-

MY): (&) Ope.

(b) The applicant was considered el
m‘bhaamothuclmemhﬂomwho
migrated pfter  partiion were  partly

AUGUST 16, 1078
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Arsly ‘Ofiesss oh/Leimn 0o Caleills Cun-
b} - % l» .i ll

AR, SHRI INDRAAT GUPTA: Will
mmﬁmc&,hmh

() whether tha Calcutta Corporation
anthorities have asked for the loam of
sqme Army Officers 10 order to manage
their conservances and transport servies;

() if so, the nature of the request aad
whether there is any emesgency mituation
to waerant it; and

{c) the Goverpments reaction mn the
matter?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM): () to (¢) A request
wag received from the West Bengal Gov-
ernment for the loan of some bulldozers
from Army holdings for clearing garbage
in Calcutta as its accumufation could
have led to an epidemic. One bulldozer
without any army personnel, was made
available to the West Bengal Government,

Currency Wise Allocations for Imports of
Stepl Through H. S. L. and M. M. T. C.
o 197273

3280. SHRI S. R. DAMANI: Will the
Minister of STEEL AND MINES be
pleased to state:

(b) the utilization thereof: and

fc) the quantities imported and e
sources in each case?
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th i N " A » i
THE DEFOTY ‘MINISTER TN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (») The
Hindustan Steel Ltd.

ctreencywite aflocitions In 197273 for
import of stecl: By Hindustan Stee) Limited
and Minerals and Metals Trading Corpo-
ration were 23 below:—

Mineral & Metals Trading Corpn.

—

Currency Currency Amount
( Rs. in crores) (Rs. in crores)
General Cunenqx Area 72+ 60 anl Arca 18: 2%
I;fgecl‘mem 43 tg)g Rnpeehcy:“enﬁm 11°00
French Credit ) ' 1°00
‘ToTAL 120'90 Total 2925
(b) and (c). Utilisation and Impoit Minerals And Metals Trading Corporation
have been as below:— Led.
Hindustan Steel Limited Japan 19452 1330
Country Quantity Value in WestiGe v 59 ‘o4
ordered Rs. in Sweden 276 .27
in M.T. crores.
U.S.S.R. (RPA) 260 363 ¢ & S
Rumania (RPA) 2353 1 o1 Austria 9 <01
Poland (RPA) 13379 160 Prnce 81 - 08
Holland . 4725 0 76
Belgium 5935 125 Canada . 12 ‘o1
Hungary (RPA) 22751 377 m{ 358 -29
Switzerland 5561 o-62 ; .
U.S. A 4100 o458 g 23736 Tt
G. D. R. (RPA) 2010 o-33 Hungary. 40000 324
Sweden 1240 023 B8631 21423
Bulgaria (RPA) 131000 20' 45
Note: Qudering by HMindustan  Steel
France . 2055 420 Linited included orders for Rs. 25 crotes
Australia 32446 2-28 for a quantity of 1,50,000 tonnes in anu-
i cipatien of foreign exchange allocation.
‘Caechoslovia (RPA) 12341 1'99  Mindustan, Stecl Limited had to take this
Rumaniz (RPA) 8539 1-56 l:ﬁ;w?epiuinmmomlw
0 .
Yugoslavia 6501 0-97
Austria . 81 0'91  Complainis from Stiles und blg organised
i . . J . tallubivies W vhgitd b Wbrtage of mip-
:;:n 429968 64+ 50 ply of Infertor Coal
est Germany 139407  22°09 " o '
: 3281 SHRI §., R DAMANI: -Will the
United Kingdom 26205 643  Minister of STEEL AND MINES be
Norwiy . . . 1ty oag DPleased to state:
880524  149-43 (a) the marhes of the Stites, big
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bave made complaints about shortage of
supply of inferior quality of conl slace
nationalisation of cosl miumes;

iv) the reasoms or ' botlemecks which
brought about this situation; and

{c) the remedial measures taken in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) A num-
ber of complaints about shorfage in the
supply of inferrior quality of coal have
been received by various Ministries of
the Government and the coal producing
organisations. The time and labour
involved in compiling an exhaustive list
of such complaints will not be commen-
surate with the utility of the information.

(t) and (c). The shortage of coal has
been felt in the country since 1971 due
to ipadequate transport awailability,. In
recenf months, after the nationalisation
of coal mires, there has been a shortage,
particularly for relatively low priority
consumers, chiefly on account of consi-
derable increase in the coal requirements
of the power stations and the steel plants
which have to be accorded high priority
in the allotment of wagons. The Rail-
ways and the coal producing organfsa-
tions are taking steps to augment move-
ment of coal and these are expected to
improve the jituation progressively. The
Government have also recently constituted
a high level Committee to took into the
problems of coal tramsport and distribu-
tion to ‘ensure regular mppﬂes to the
Various consumers.

Recopstitution of Pelicy Planning Com-
miites of Minisiry of External Afeirs

3282, SHRI S. N, MISRA: Will the
I{‘mhﬁrufmrERNALAFFAIIISIn
pleased to state:

(2) whetber the Policy Planning Com-

mittee of his Ministry has beea recomsti-
tuted; and

. AUGUST 16, 1873
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() if so, who heads thg Committee-
and who 240 the ether Membars?

4

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRN) SURENDRA PAL SINGH): (a)
and (b). Shri D. P. Dhar was Chairman
of the Policy Planning Committee from
18 August 1971 to 22 July 1972. When
Shri Dbhar was appointed Minister of
Planning, the Foreign Secretary once
again became the Chairman of the Policy
Planning Commitee.  The members of
the Committee are the Secretaries in the
Ministry of External Affairs and Special
Secretary in the Cabinet Secretariat. A
senior officer of the Indian Foreign Ser
vice has recently been appointed in-charge
of the Policy Planning Division and is
Member  Secretary of the Committee.
Senior officers of various Ministries are
invited or coopted as appropriate to the
subject under review.

Investigation into Misase of Subsidy by
non-Coking Coal Mine Owners

3283. SHRI S. N. MISRA- Will the
Mumister of STEEL. AND MINES be
pleased to state:

(a) whether the investigation by the
Coal Mines Authority in the misuse of
subsidv by the mon-coking coal mine
owners has been completed; and

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
The Coal Mined Authority has started
collecting information. In view of the
large number of units involved and the
absence of complete records, delay in
compiting this information is un-avoid-
able. The work will be completed as
early as possible.
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Planned Capacity of Balladila-14 Mine of
N. M. D. C. '

3287. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) what was the planned capacity of
Bailadila-14 mine of N. M. D. C.;

(b) whether the capacity has been
achieved and if not. the factors respon-
sible for the same: and

(c) the persons responsible for non-
realisation of the capacity target and
what action if any has been taken against
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
Bailadila Iron Ore Project (Deposit No.
14 was planned for a capacity of §
million tonnes of run-of-mine ore, to
produce 4 million tonnes of sized ore per
annum for export to Japan.

(b) No, Sir. The main reasons for
not reaching the rated capacity were:—

percentage of lump orve
recovery than assumed in the
Detailed Project Report. The
DPR  envisaged the lump-fine
ratio of 75:25 whereas on actu-
al mining, the lump-fine recove-
ry was 66:34.

(i) Lower

(ii) inadequate availability of equip-
ment and screening and crush-
ing plants;

(iii) fire accident in conveyer belt
No. 203 which caused shutdown
of the plant for two months
during February-March, 1973.

(c) So far as the fire accident to the
belt-conveyor is8 concerned an enquiry is
in progress.

AUGUST 16, 1973
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Faulty Selection ef Site for Bailadila-5

3288. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether faulty selection of site for
Bailadila-5 will delay the completion of
the project by 4 years and cause a loss
of foreign exchange of about Rs. 200
crores; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRT SUBODH HANSDA): (a) No,
Sir.

(b) Dees not arise.

Proposal to set up a Slag Cement Plant
by Bhilai Steel Plant

3289. SHRI JTYOTIRMOY BO3U: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there was a scheme to set
up a slag cement plant by the Bhilai
Steel Plant of the HSL;

(b) if so, whether the scheme has been
abandoned; and

(c) if so, on what grounds?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUBODH HANSDA): (a) Yes,
Sir.
(b) and (c). Hindustan Steel decided

in 1969 that, considering the limited re-
sources available, the other items of capi-
tal expenditure with a priocity claim and
the very encouraging demand for granu-
lated slag, they need mot diversify into
the production of cement.
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Realisation of Loans given by Natio-
nalised Banks

3471. SHIII M, C. DAGA: Will the
Minister of FINANCE be pleased to
state:

(a) whethpr the loans given by
nationalised banks during the last
three years have not been realised
fully;

(b) if so, the reasons therefor; and

(c) the tolal amount of loans given
by the nationalised banks during the
period, the amount which should have
been realised and the amount actually
realised?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c), Commercial banks, includ-
ing the natinnalised banks, generally
give advance for the working capital
needs of their borrowers, by way of
cash credits, over-drafts, or as loans.
These .are sanctioned by the banks
after assessing the requirements of the
borrowers and on the basis of periodi-
cal reviews. At the time of such
periodical reviews the amounts are
renewed, reduced or enhanced, de-
pending upon the performance of the
borrowing concern. In this process,
here are periodical withdrawals and
repayments in the accounts and the
outstanding balances fluctuate from
time to time, but within the sanctionetl
limits. It is only in the case of a de-
fault, a bank recalls an advance, and
that advance becomes due for repay-
ment,

SRAVANA 26, 1895 (SAKA)
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In accordance with Section 13(1) of
the Banking Companies (Acquisition
& Transfer of Undertakings) Act,
1970, read with Section 29 of the
Banking Regulations Act, 1949 and the
form of balance sheet and profit and
loss account prescribed under it in-
formation regarding provisions made
by banks for debts which may turn
out to be bad or which have proved
difficult of recovery are not to be
divulged by the nationalised banks.
However, on the advice of indepen-
dent statutory auditors appointeq by
the banks, adequate provisions have
been made to meet any shortfall in
the recovery of loans advanced by
the banks.

The aggregate amount of advances
outstanding as at the end of the last
3 years, of the 14 nationalised banks,
are as under:—

Year ended Rs. in crores
31-12-1970 2540.30
31-12-1971 2884.70
31-12-1972 3137.11

Hotel Constructed by Indian Tobacco
Company

3472, SHRI S. N, MISHRA: Will the
Minister of TOURISM AND| CIVIL
AVIATION be pleased to state:

(a) the mumber of Hotels con-
structed by the Indian Tobacco Com-
pany in the country with location
thereof; and

(b) the amount spent on each hotel?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (DR. EKARAN
SINGH): (a) None,

(b) Does not arise.

Arrears of Income Tax against Foreign
Companies

3473. SHRI S, N. MISRA: Will the
Minister of FINANCE be pleased to
state:

(a) the nameg of the foreign com-
panieg against whom Income-tax
arrears are outstanding:
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lable
3. Ardhagram Khas . . . . . TR6-19Y2 do . 68
4. New Ardhagram . . . . : do do 200
5. Sitalpur . . . . ’ . . 9=11-1973 do 550
6, Jambad Ksjora . . & . . . 9eIT-1972 do 750
7. Krishnagar . . . . . . 15=11=-1972 267 Mil 279
tonnes
(Approx)
8. Eumst Kajon . . . . : . I-12-1972 174 Ml 283
tonnes
(approx).
9. Western Kajora. . . . . . 14-12-1972 Informat-
ion not 450
avuilable

4671
1973

The Coal Board has reported that they have received no information of closure of
uny Coal Mines in 1973 so far.
Stfement made by Rear Admiral K. L. the development of dockyard facilities in

Kolkernl Re. Recrults for Eastern Naval Vishakhapatnam. No reference to naval
- recruitment was implied,

3293, SHRI VISHWANATH PRATAp (0 Does not arise in view of (a) ubove.
SINGH: Will the Minister of DEFENCE

be plemsed to state; Statement made by Defence Minister In
Londen Re. Use of Amerisan sad
(a) whether Rear Admiral K. L. Kul- Brifish Arme to Iran agalust Indis
karni bas in a press ioterview seid that
. SHRI VISHWANATH PRATAP
the Eastern Naval Command was getting 3294 RSINGH:
w‘.m
=y ' the 0 SHRI P. G. MAVALANKAR:

Andhra Pradesh; and
Will the Minister of DEFENCE e
(b) if so, the reaction of the Govern- pleased to state:

nént thereto?

THE MINISTER OF DEFENCE (SHRI ment has been drawn to the reported
JAGIIVAN RAM): (a). No, Sir. At an e o v

informal meectihg with the Press at' Vijs- .o huge
yawada on 2ad July, 1973, Rear Ad- arms given to Iran may be ultimately used
miral K. L Kolkarnl exdotiid fhe local ~against India; and

skillod artisans to come fosweed imd join ® i
the Navy. This was in the comtext of ment to such »
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THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) AL related  detvelopments having
implications foy our security are taken
into consideration in planning our Defence
measures. . i

Suggestions to Lift Trade Embargo against
China

3295. SHRI RAM BHAGAT PASWAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government have received
suggestions for  lifting trade embargo
against China which was imposed after
1962 Sino-Indian conflict; and

(b) if so, the decision of Government
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b) There is no formal ban on
trade with China. However, because of
the strained political relations, India-
China trade came to a halt after 1962.
The Government have already expressed
their desire to resume trade relations as
part of normalisation of relations with
China.

Loss of Rs. 27 Crores to Hindustan Steel
Limited

3296. SHRT RAM BHAGAT PASWAN:
SHRI PRABODH CHANDRA:

Will the Minister of STEEL
MINES be pleased to state:

AND

(a) whether the Hindustan Steel Limited
is reported to have suffered a heavy loss
of Rs. 27 crore; and

{b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDAY: (a) Yes,
Sir. -

SRAVANA 25, 1895 (SAKA)
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, (®) The main reasons were the tollow-
ing:—

(i) Production was lower than the
installed capacity particularly at
Durgapur and Alloy Steels Plant.

(ii) Although H. S. L. Steel Plants
made the highest production
even in 1972-73, the Company
suffered a loss of roughly Ra.
27.6 crores and this was also
attributable to increase in costs
not within the control of the
Company and not covered by
price adjustments.

Public Support to the West Bengal's
decision to Ban Strikes

3297. SHRI A. K. M. ISHAQUE: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether Government’s attention -has
been drawn to the public support regard-
ing the decision of the West Bengal Gov-
ernment to ban strikes; and

(b) if so, whether the matter has been
taken up with other State Governments
fo use it as a model?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G, VENKATSWA-
MY): (a) The Government of India are
not aware of any recent decision of the

West Bengal Government directly to ban
strikes.

(b) Does not arise.

Upgradation of Missions Abroad and.
opening of New Embassies

3298. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government are consider-
ing any proposal to upgrade some of the
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existing  Missions abroad and to open
some new Indian Embassies in the near
future; and

(b) if so, the outlines thereof?

THE "MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. These matters are, always
under the consideration of the Govern-
ment.  As and when decisions are taken,
they are announced and implemented.

(b) These matters have delicate impli-
cationg and it would not be in the public
interest to specify the thinking of the
Government in ‘advance.

Plan for Modern Farm Training for
Retiring Servicemen

3299. SHRI M. M. JOSEPH: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government have chalked
out any plan of modern farm training for
the retiring servicemen; and

(b) if so, the outlines thereof and the
progress achieved in this regard?

AUGUST 16, 1973
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. 8.
PATNAIK): (a) Yes, Sir.

(b) (i) Officers.

Training' on modern farming methods
is imparted to service officers in a Farm
Management Course run at Punjab Agri-
cultural  University, Ludhiana. The dura-
tion of the course is three weeks and one
course is run annually. Each course has
seats for 20 to 25 officers.  The course
aims to provide the participants an
intensive training in farm Management for
efficient handling of farms for land owned
by them.

(ii) JCOs/ORs

A number of pre-cum-post releass
training schemes on Farm Management
and allied agricultural trades have been
organised for JCOs/ORs to enable them
to scek employment after their release
from the Armed Forces and also to equip
them for self employment. Details of
these courses are given in the statement
attached.

Against the present capacity of about
850, 126 service personnel have completed
training and 109 are undergoing such
training during the current financial year
te. from 1st April 1973.

Statem:znt

Course/training

I

Production Course at Pun]ab Agncultural
U‘r)mrersuy (Ludhiana). . . 5
Farm Machinery, Poultry, Dairying at Pun]ab

Agricltural University, (I.udhiana) . .
Crop Production Cousre at Haryana Agricul-
tural University, Hissar. . . : B

(Crop Producton course at Farmers Trg. Centre,
Gurgaon and Rohtak.

(Cattle Management Crop Produetion and Dai-
rying Course at Mily. Farms  Ambala, Me-
erut and Kirkee.

Farm Machinery Utilization Course at Tractor
Trg. Stations at Budni and Hissar. .

Tractor Mechanic Course at 'T'ractor Trg. Stat-
ions, Budni, and Hissar, a

- . . .

4 . - 5 4

No. of courses Duration
—r = . . -~
3 2 months
10 I month
3 2 months
3 (at each Centre) 2 months
3 (ateach Centre.) 6 weeks.
3 (at each Centre) 3. months.
3 (at each Centre) 1} months.
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Steel Plan affocted by Limited gpppurces

3300 SHRI M M JOSEPH Will the
Mister of STEEL AND MINES be
pleased 15 siate

(a) whether Limuted resources have
affected the steel plan in the country, and

(b) if so, the various steps taken by
Government mn this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA). (&) Perhaps,
the reference 1s to the steel deyelopment
programme in 1973-74 If so, the cons
traint on tesources hag not matenally
affected the programme for this year

(b) Does not arise

Enquiry Re: Defects in Notfieation of

1969 wnder Works of Defemce Act,

1903 rebiting to Defence Tustallin-
ﬂo-nlﬂn;llon

3301 SHRI SHYAMNANDAN
MISHRA: Will the Minister of Dl?FENCE

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM). (a) and (b) Iha
Noufication pubbsbed undor the Isdian
Works of Defence Act, 1903 mn the
Gazette of India, dated 11th January, 1969
in regard o the Ay Foree Unit at No. 54
ASP remamned moperative due to a copy
of the said Notificaton not having been
sent to the State Government for action
under Bection 3(2) of the Act. Thm, wWas
due to madvertence The Upder Secre-
tary responsible for thas omussion bhas
dieci and the Section Offier and the
Assistant who dealt with this case have
since retired No disciplinary action 19,
therefore, possible at this stage Instruc-
tions have, however, issued to all con-
cerned to guard agamst such Omissions
in future

Topt Bap Treaty, betyeeen Jodip snd
U.8 8. R

3302 SHRI JAGANNATH MISHRA
Will_the Mimister of EXTERNAL AR~
FAMBREY phadedf to otuto: ~ * *o

(a) whether India signed a test ban
treafy }mh Soviet ‘Umon' m July, 1973;

(b) if so. the salient Gestutes of the
tmty.ang

(c) whether there is png..resction , to,
this treaty from other foreign countnes.
and if so, the mature thereof?

THE MRINISTER: OBSTATE IN Tl
MINISTRY, OF EXTERMAE (AFFAMRA;
(SHRI SURENDRA PAL SINGH):. (a)
No, Sir.

o ad (e}.‘n-nm
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Juuk of Steel Scraps lyleg wilk Sioch-
yts

3303. SHRI JAGANNATH MISHRA:
SHRI D. P. JADEJA:

Will the Minister of STEEL AND
'MINES be pleased to state:

(a) whether a large junk of steel scraps
is lying with various stockyards for sever-
al months;

(b) if so, the reasons therefor;

(c) whether amy decision about the dis-
posal of suck steel scraps has sinoe been
taken by Government; and

(d) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MRNISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (d)
Necessary information is being collected
and will be Iaid on the Table of the
House.

3304 SHRI JAGANNATH MISHRA
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Foreign Service Jospectors
carried out inspeciion of Tedias Misdes
abroad:

(b) if so, the outlines of fhe recommen-
dations made: and

(c) how far those have been implemen-
ted by ovr Wissléms?

THE MINISTER OF STATE IN THE
MINIEFSTRY OF EXTERNAL ARFAMRS
(SHRY SORENDRA PAL SINGH): M)
Yo, Sir. °

(b) The recomimeadetions of Rarclgm
‘Service Inspectors covered all aspects of

120

functioning of our Mimiovs. The out-
lines of thelr recommendaffons are given
in the statement placed en the Table of
the House.

(c) These recommendations have, by
and largs, been implemonted.

Statement

Qutlines of the recommendations of
the Foreign Service Imspectors are given
below:—

(D Seufl; The Forelgn Service iy, ..
tors comducted detailed w. «
studics and suggested rational-
zaton of work pattens, yealio
cation of staff and better o~
ordination of work and recom-
mended revised staff gtrength
consistent with economic and
efficiency.

(i1) Alowance of India-based and
pay scales of local steff; They
examined the local costs of lwv-
ing and proposed revision ot
rates of foreign allowance, re-
presentational grant, daily allow-
ance, pay scales of local staff
etc, on the basis of local hving
conditions and other factors

()] Accommodation, transport etc.
They also looked into the trans
port requircments and acivm-

mada suitable recommendations
in the light of changes i staff,
increase in rents etc

(iv) Other matters: They also examins
ed other matters, vz, (i) Secu-
gity arreagements; (i) adminis-
4rstive, financial aod acceuntiog
disciplines; (i) commercial and

cyltural selations and (w).nu
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Rajasthan Factack facing clesurs dme to
asaavallablitty of Conl

3305. SHRI NAWAL KISHORE
SHARMA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether a large number of factories
in Rajesthan and particularly in Jaipur
are facing closure on account of the non-
availability of coal; and

(b) if so, the steps being taken by
Government to provide coal in sufficient
quantity to these factories for their
smooth running?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
Central Government is not aware that any
factories in Rajasthan ‘are facing closure
on account of non-availability of coal. It
is, nowever, true that in recent months
shortige of coal has been felt in several
States, including Rajasthan, by relatively
low priority consumers chiefly on account
of consuirable increase in the coal re-
quinements of the Power House and the
Stecl Plants which bhad to be accorded
higher priority in the allotment of wagons.

(b) The Railways and the coal produc-
ing organsations are taking a number of
steps to augment movement of coal and
these are expected to improve the situa-
tion progressively. The Government have
also recently constituted a high level
Committee to look into the’ problems of
coal transport and to ensure regular Sup-
plics 1o the various consumers.

Shartage of Copmmuercigl Vehicles

1306. SHRT NAWAL  KISHORE
SHARMA: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether there-§s an acute shortage
of commercial vehicles in the coumtry:
and .

(b) if s0, the extent thereof?

Written Answers 123.

THE DEPUTY MINISTER THE
MINISTRY OF HEAVY I Y
(SHRI SIDDHESHWAR PRASAD): (a).
and (b). Yes, Sir. The shortage relates
mainly to vehiclea of two popular makes
for which customers have to wait for
about 1} to 2} years

4

Estimated Copper Deposit at Dariba
(Alwar-Rajasthan)

3307. DR. H. P. SHARMA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the total estimates of Copper depo-
aits at Dariba (Alwar-Rajasthanj:

(b) whether there 1s a vast diufference
between the estimates of the deposits
made by the Geological Survey of India
and the Copper Corporation of India, if
80, the respective figures of estimates
given by each different agency and the
basis of such difference i estimates;

(¢) the main features of exploitation
plan of these deposits; and

(d) whether copper extracted fiom
Dariba is being sent to Bihar, and if so,
the reasons for not processing it at
Copper Project?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (») and
(). In 1963, the Indian Bureau of Mines
had ecstimated the proved and probable
ore reserves at Dariba Copper Deposit as
5.63,020 tonnes. In 1967, on the basis of
some additional mapping surveying and
sampling, the National Mineral Develop-
ment Corporation re-evaluated the data
of Indian Bureau of Mines and estimated
the availability of proved and probable
ore reserves at 4,10,639 tonnes. It was,
however, indicated that there is a possibi-
lity of finding ‘'additional ore reserves in
the deposit by undertaking additional un-
derground exploration.

(c) The . Project ,.now nearing comple-
tion, is for a production of 100 tonnes of

. copper ore per day with matching capa-

city of the Concentrator Plant.
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(&) Prestumibly “the " fefohlile *' % to
oomtfd.u. hhw
umqmtnom ‘frdm
for processing at the Smelter at Ghatsila
fill such fitne the Smelter at Khetri is in

operation.

Trial run of a stream of comcentrator of
Khstri Copper Project
3308. DR. H. P. SHARMA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether ome of the streams of the
concentrator of the Khetri Copper Pro-
ject has been put on trial and it runs
with a capacity of only 1,000 tonnes of
ole per day against its capacity of 4,000
tonnes, while the other stream with an
equal capacity still remains to be put into
operation;

(b) the present stock-pile of ore with
the Khetri Copper Complex and the pre-
vent daily extraction of copper ore in the
Complex;

(c) for how long the present stock-pilc
with the present rate of daily ore extrac-
tion can sustain capaocity wdrking of the
<oncentrator; and

(d) what steps are being taken to en-
sure capacity working of both streams of
the conceatrator and to ensure full sup-
plies of ore to it and whether as a mea-
surc in this direction Dariba ore is pro-
posed to be used to augment ore supplies?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
{SHRI SUKHDEV PRASAD): (a) The
‘first strcam of the Concentrator Plant at
Kbhetri Copper Complex was commission-
ed om Ist July, 1973. It hes not been
possible to stabilise production at this
plant so far due to high voltage fluctua-
tions and some operational problems
which are being loaked into. The second
stream of the plant is  expected to be
ready in wbout 3 months time.

(b) The total stock-pile of copper
at both Khetri and Kolfhan Mines as
31.7-73 was 410332 toanes. The
rate of eéxtraction of copper ore
Project fs tbout 1200 tonnes per

¢l

En
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(O The  Bilho PioRubiiin e’ préjobs
is expectél 'to bo' ¥t up tm a phased
manner. During the current year and
&ei:extyur,itwonldbepondbkmﬁqed
the Plant rate of 3000 tonnes per day
through the current production supple-
mented by ore to be drawn from the
stockpile. Thereafter, the mine produc-
tion is expected to go up and copper
ore to the plant will be fed from the
current production only.

(d) According to the present mine pro-
‘duction schedule, the ratel capacity of
the mines to ensure capacity working of
both streams of the Concentrator Plant
i3 expected to be built up in a phased
manner by 1977 Concerted efforts are
being made by Hindustan Copper Limited
for increasing the mine production for
meeting the plant capacity, as soon as
possible. The steps being taken by the
Company include, wnter alia, arianging of
training for Managers and Operators in
copper metal mining for improving their
skills, use of trackless mining operation
for speeding up mine development pro-
gramme, import of critical mining equip-
ment like Hoists, high capacity compres-
sors, loaders. locomotives etc. introduc-
tion of incentive schemes prepared after
careful industrial engineering studies,
periodic review of the progress of work
with the belp of PBRT Charts and ticht-
ening of supervision.

There is no proposal for transporting
oppper ore from Dariba to feed Khetri
Concentrator. The ore to be produced
at Dariba mine will be concentrated st
site and only the concentrates will be
transported to Khetri for treatment of at
the Khetri Smelter and Refinery.

Techiio-Ecaliomic Stddy of Tntegrated
Steel Plant in Msharsshira

3309. BHRI  ANNASAHEB
KHINDE;
SHRI E. V. VIKHE PATIL:
Wil the Minister of STEEL AND
MINES be pleased to sfate:

(a) whether the techno-economic study
of the proposed slte for the location of

GOT-
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mtagrated Stesl Plant ‘for Mabapasbira
ihgs, been, undectakon;
(b) if so, when; &nd

1c) the tine by which the report of sthe
study team is expected?

JIBE DBEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBOGDH HANSDA): (3) No, Sir

qb) snd (¢). A working Group set up
by the Ministry of Steel and Mines for
identification of locations for the purpose
of undertaking techno-cconomic feasibility
studies for new steel capacity, has recom-
mended, inter alia, that techno-economic
feasibility studies may be commussioned
for a plant based on iron ore deposits in
the Rowghat-Surajgarh ‘wrea.  These
studies, which will be part of the long-
term steel development programme, are
likely to be taken up during the Fifth
Plan period.

verta wire fafma  gevre «F s oy
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International Conference on Law of the
" Sea to be held in Chile

3312, SHRI H. N. WUKHERIEE:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

{a) whether an Fnternailonal Confer-
ence on Law of the Sea is to be held in
Sapuiago, Chile in April next year;

(b) whether the Confgrencg will dis-
cuss the question of peaceful usés of sea-
bed also:

(c) whether India has formulated ner
views to be presented before the Confer-
ence; and

(d) if so, the main poimts thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir. The second session of the Third
United Nations Conference on the Law
of the Sea js scheduled to be held in
Santiago, Chile, for a period of eight
weeks in April and May, 1974.

(b) Yes, Sir. The Conference will, dis-
cuss, among others, the question of peace-
ful uses of the sea-bed.

(c) and (d). The broad approach of
India. together with other Non-aligned
and developing countries, inlauedunthe
principles that the aréa as well as its
resources are the common heritage of

Written Anvwevs - ANGUSE 18, 1873 .

ritiem Apsuets .oy 138
maokind and shall not be subject to
mﬁmmwuprmw meu; e
area shall be used axa'hﬁdy peace-
ful purposes; mmhumbm
regime to be set up for the area should
be equitable and ensure ordarly exploss-

tion and explomtinn of the Sea-bed and
its resources bearing in mind the special
needs and interests of the developing
countries, whether coastal or ‘land-locked.

India’s views on the different aspects of
the Law of the Sea to be considered at
the Conference are in the process of for-
mulation and will be finalised taking into
uccount the developmenty at the curreat
session of the UN Committee on the Sea-
bed meeting in Geneva.

Joint cfiorts with South-East Asian Coun-
tries to keep Indian Ocean as Zone of
Peace

3313, SHRI H. N. MUKHERIEE:
Will the Minister of EXTERNAL AF-
FAIRS bc pleased to state:

(a) whether any efforts have been made
by India to enlist the cooperation of other
South-East Asian countries for a joint
effort to keep the Indian Oocean as a
peace zone;

(b) if so, the nature of the efforts made;
and

(c) the
concerned?

1:«ponse from the countries

THE MINISIER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
t0 ). South-East Asan countries ‘are
sharing in efforts to achieve a Zone of
Peace in the Indian Ocean. At fhe
Lusaka Non-aligned WNations Conference
in 1970, Sri Lanka, Indonesia, Laoe,
Malayasia, Singapore and India together
with other non-aligned countries agreed
specifically to exort offorts fer the Wddp-
tion by the U. N. of the Declaration of
the Indian Ocean as a Zome of
Sri Lanka and India alomgwith 1
oduniries ‘co-sponsoted A
Assombly. Resolution .



lution No. 2992 (XXVII) last year eata-
blishing an Ad Hoc Committee to study
the implications of the proposal for the
peace zone. Indonesia snd Malaysia are
members of the A4d Hoc Committee.
Several South East Asian countries also
participated in the meeting of the littoral
and hinterland countries of the Indian
Ocean in April, 1973 with a view to co-
ordinating their views. Government of
India continue to maintain contacts, both
bilaterally and in multilated forums,
with other like-minded countries includ-
ing those m South Past Asia for imple-
mentatien of the U. N. Resolutions.

High-level Study Gromp Report on Steel
Distribution

3314. SHRI PRABODH CHANDRA:
SHRI RAM PRAKASH:

Wil the Minister of STEEL AND
MINES be pleased to state:

(4) whether the high-level Study Group
on steel distribution system has submitted
its report to Government: and

(b) it su, the main recommendations
made by the Group?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) Yes,
S

(b) A gtatement, conisining the main
recommendations so far accepted for im-
plementation, iy Iaid on the Tablp of the
House, [Placed in Library, See No.
1T-5412/13].
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ence In Ottawa

331S. SMRL P. G. MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Prime Minister was re-
quested and pressed to lead the Indian
Delegation to the Commonwealth Prime
Ministers’ Conference in Ottawa begin-
ning on 2nd August, 1973 by the Chief
of the Commonwealth Secretariat at
London;

(b) the composition of the Indian Dele-
gation;

(c) the subjects discussed at the said
Conference and Government's stand on
those subjects; and

(d) whether the disputes about the

Kashmir question, the Pakistani P.O.Ws.
in India and the r€cognition of “Bangla-
desh were included in the agenda of the
said Conference.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
No, Sir.

(b) The Indian Delegation was led by
the Minister of External Affairs and com-
prised the Foreign Secretary, Secretary,
Department of Economic Affairs, Ministry
of Finance and Commerce Secretary. It
also mmcluded two senior officials of the
Ministry of External Affairs and one
from the Ministry of Finance.

() A copy of the communique issued
at the end of the Conference is placed
on the Table of the House. [Placed
in Library. See No. L'I‘-Sll'.'oﬂS] I
indicates the subjects discussed and the
views thereom of the Commonwealth
Governments includiog India,

@ No, Sir.
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3316. SHRI P. G. MAVALANKAR:

(b) if s0, a gist thereof: and

(c) the steps Government are thking
1o secure the immediate release of the

two journalists?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (v)
t6 (c). Government has no further infor-
mhation beyond that already provided in
apswer to seéveral qoéstlons o the sudb-
ject, the last being Question No. 1408
answered on 1-3-1973.

Minister's Intervention In closure of Bank
Clearing in Madras

3317. SHRI P. G MAVALANKAR:
Will the Mmister of LABOUR AND
REHABILITATION be pleased to state.

(a) whether he intervened on 11th July,
1973 or thereabout in the closure of bank
clearing in Madrag by calling the conm-
cerned parties at Delhi; ang

(b) if so, the results of the interven-
tion?

THE DEPUTY MINJISTER IN THE
MINISTRY OF LABOUR AND
BILITATION (SHRI G. VENKATSWA-
MY): (@) and ®. The Union Labour
Minister discussed on 11-7-1973 with the
Tepresentatives of the mianagement of the
Bank of Maduraj Limited and the Tamil
Nadu Bank Employees Federation some
of their outstanding disputes, which also

AUGHST }6, 72

Writeen Anewers 132

Eh R R
o Wt epd o @l @
e Wt el « 7

3318 &Y WWE fraTw fog : w
ot sefy oY s Hr wdr w3 fin

(%) ® e i g
At & qrw o geur ¥ = SPradt o
Wy Y W &,

(W) war i o et oy
faferat & wredia et or #1€ aaq
@# & Wﬂlg,

(m) afzg, war ok @7y
Sfaa ardardt arem S € 7

o At (Y dwlaw ww) ¢

(%) & (7). qE@ @7 =M™
drmat & arar il 1 $1€ smETe
Tiang 73T If a1 w2,
AR q¥e TaE) § |t qwTe W
afefeafadi s vars car srw §

Reports about H. M. T. Watches becom-
ing rusty in a year

3319. SHRI D. N. TIWARY: Wil the
Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether Government have received
reports that watches of H. M. T. decay
and become rusty in a year;

(b) whether it is due to bad workman-
ship or bad materidl used; and

{c) whethér purchasers of such watches
art compensated?



CA, are allowed to operate non-sche-
duled passenger flights on a day-to-
day basis on routes not served by
Indian Airlines;

1. Kasturi and Sons, Madras (The
Hindu).
2. Pushpaka Aviation, Madras.

3. Air Survey Co. (P) Ltd. Cal-
cutta.

4. Cambata Aviation, Bombay.

5. Bharat Commerce and Indus-
tries (Bharatair), Gauhati.

6. Daver Aviation, Bombay.

7. J. K. Chemicals (Safari Air-

ways Bombay.

8. Helicopter Services (P) Ltd.
Bombay.

9. Jamair Co. (P) Ltd., Calcutta.

Of the above 9, anly J.K. Chemicals
(Safari Airways) are presently opera-
ting non-scheduled passenger flights
on the following routes on a day-to-
day basis:

(i) Bombay—Surat_Bombay.
(ii) Surat—Ahmedabad—Surat.

Safari have also been permitted to
operate on the following routes on a
day-to-day basis:

1. Delhi Jaipur -Kota Jaipur
Delhi (without traffic rights
between Delhi and Jaipur).

2. Bombay - Surat - Bhatnagar
Ahmedabad and back (without
traffic rights between Bombay
Bhavnagar and Bombay-Ah-
medabad).

3. Ahmedabad-Indore - Ahmeda -
bad.

4. Surat-Rajkot-Surat.

5. Bhavnagar-Baroda-Indore and
back.

6. Bombay-Jalgaon-Bombay.
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However, they are not operating on
the above routes.

(c) Private operators who wish to
operate scheduled air transport ser-
vices have to comply with the requi-
rements laid down in Schedule XI to
the Aircraft Rules, 1937.

Complaints Regarding Safety Landing
and taking off Facilities at Internatio-
nal Airports to India

3
3501. SHRI SHANKERRAO SA-
VANT: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether there are complaints
regarding the safety of landing and
taking off facilities at international
airports in India;

(b) if so, what are these complaints;
and

(¢) how are they proposed to he
met? '

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH): (a) and (b). Some com-
plaints regarding aids are received
from time to time.

(c) The following action has been
taken:

1, Stand-by generators which come
into action automatically in the event
of a mains failure have already been
provided. The International Airports
Authority is taking additional steps
for ensuring reliable and uninterrup-
ted power supply.

2. (i) A through check-up of the
Instrument Landing System at Delhi
airport has been ‘made by experts of
the Cicil Aviation Department.

2.(ii) Scientific investigation of the
Instrument Landing System has been
carried out by an expert of the manu-
facturers, He has reported that the
equipment is functioning normally.
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Institutional Credit Advanced by

Private Banks to Foodgrain Trade,

Yarn, Oil Seeds, Coarse Cloth, Vanas

pati and other Necessities of Life dur-
ing 1972-73 and 1973-74

3502. SHRI BHOGENDRA JHA:
Will the Minister of FINANCE be
pleased to state the total amount of
institutional credit advanced includ-
ing that advanced by private Banks
to the foodgrains trade and trade in
yarn, oil.seeds, coarse cloth, Vanas-
pati and other necessities of life dur-

AUGUST 17, 1973
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ing the ' financial year 1972-73 and
1973-74 and its impact on the rise in
prices?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAQ CHAVAN):
The available information as furni-
shed by the Reserve Bank of India in
regard to outstanding advances of
scheduled commercial banks, includ-
ing private banks, to private parties
against foodgrains, oilseeds, vegetable
oils, vanaspati and sugar is set out in
the attached statement.

Statement

(Rs. Crores)

Foodgrains
Oilseeds
Groundnuts
Linseed i
Rape/Mustard Seed
Vegetable Oils
Groundnut oil

Linseed oil

Rape/Mustard seed oil

Vanaspati

Sugar .

. e e el S s

As at the end of June, As at the end of

1972 March, 1973t
98+ 00 42°00
8-76 1428
067 0 40
Not available 1-20
5:83 5-68
029 0° 47
3-031t 274
5-89 3-46
186- 38+t 113 -65

tThe data for March, 1973 are provisional and may be revised by the banks later. Th€¢

figures include export credit, to processing units, credit

to public sector, etc.

1972.

The above figures refer to  credit
given not merely to trade as such but
also to processing units such as rice
mills, roller flour mills, oil mills and
vanaspati manufacturers, industrial
users such as biscuit manufacturers
units, confectionaries, starch manufac-

turers, paint and soap manufacturers,
etc.

in respect of groundnut seeds/oi

t1Relate to June, 1971 as separate figures for these items are not available for June,

The increass in advanceg against
groundnut is accounted for, besides
other factors by enlarged exports in
0il cake and credit facility against
groundnut seed|oil given to some pub-
lic sector agencies particularly in
Gujarat for taking up purchase and
distribution work.
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Directive to Netaji Inquiry Commission
not to seek direct help from Taiwan

3325. SHRI SAMAR GUHA: Will the
Minister of EXTERNAL AFFAIRS be
:pleased to state:

(a) whether Ministry of External Affairs
had issued a directive to the Netaji In-
‘quiry Commission not to seek any direct
thelp from Government of Taiwan or any
other non-official organisation there in
‘the course of itg recent visit to Taiwan
in connection with investigation into dis-
appearance of Netaji Subhash Chandra
Bose;

(b) if so, the text of the letter issued
‘to the Commission;

(c) the reasons for imposing such res-
{rictions on the Commission; and

(d) whether the investigation work of
the Commission was seriously inhibited
by such directive?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (d). No, Sir. No directive was issued
‘to the Netaji Inquiry Commission. In
all its enqguiries outside India involving
contacts with foreign Government agen-
-cies, the Commission has functioned with
the assistance of Indian Missions located
abroad. Taking into consideration  the
fact that we have no Mission in Taiwan,
such assistance was not possible when the
Commission visited Taiwan. In view of
‘this, and in view of the fact that we have
no diplomatic relations with Taiwan, it
was suggested that the Commission may
make independent inquiries without enlis-

SRAVANA 25, 1895 (SAKA)

Written Answers 138

ting the formal cooperation of any offi-
cial or non-official body in Taiwan, and
make its own arrangements on a private
basis. The Commission, in its judgment,
decided to accept this suggestion. It is
incorrect to say that the Commission’s
work was hampered in any way by Gov-
ernment.

Profit Earned and Loss Suffered by Public
Sector Stcel and Iron Industry Units

3326. SHRI SAMAR GUHA: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the figures about the profit and loss
of the public sector steel and iron industry
units under his Ministry during the years
1970-71, 1971-72 and 1972-73;

(b) whether any up-to-date assessments
regarding profit and loss by such indus-
trial units have been made;

(c) If so, the main features thereof;

(d) the steps taken or proposed to be
taken to remove shortcomings of the units
incurring loss of production?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
following table indicates the profit made/
loss incurred by the public sector steel
plantg at Bhilai, Durgapur and Rourkela
and the Alloy Steel Plant Durgapur,
under Hindustan Steel Limited during the
years 1970-71 to 1972-73. The figures
for the year 1972-73 are tentative as the
accounts for the vear have yet to be
adopted by the Company..

“w Profit (1)
sailoss (—)

J (Rs. crores).

Plant Profit’Loss
1970-71 1971-72 197273
‘Bhilai Steel Plant (+) 117043 (—) 4-298 (+) "6:158
‘Durgapur Steel Plant . (=) 2z0°401 - (=) 27*523 (—) 25722
Rourkela Steel Plant « (4) 10198 (—) 6-887 (+) 1-186
Alloy Steel Plant, Durgapur (—) 3°833 (—) 5235

(--) 6293
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As the steel making and steel rolling
facilities of Bokaro Steel Plant have yet
to be commissioned, no information is
being given in respect of this plant.

(b) to (d). The comulative position up
to 1972-73 (tentative) is indicated below:—

(Rs. in crores )

: Cumula- ]
lative
loss up to
1972-73

(tentative)

Plant
Bhilai Steel Plant 13129
Durgapur Steel Plant 157- 188
Rourkela Steel Plant 27697
A lloy Steel Plant,
Durgapur . 36- 221

Profitability is a function of costs,
volume of production ‘and prices. Within
the limitation of prevailing prices and
costs, one of the imperatives to earn

profit, therefore, is top maximise produc-
tion. Accordingly, the management of
Hindustan Steel Limited is concentrating
its efforts towards raising the level of
production/ as rapidly as possible. A
number of steps have been taken in this
direction which includes specialised repairs
of coke ovens, use of alternative fuels to
supplement gas availability, oil firing in
certain furnaces to augment fuel resour-
ces, improved maintenance aimed at better
equipment availability, speeding up of
capital programmes required {o' correct
existing imbalances in production facilities
and planned procurement of spares, re-
fractories and other essential materials.
A three-tier Joint Consultative Machinery
has been set up at Durgapur, with the
assistance of the State Government, for
speedy settlgment of industrial! disputes
and grievances and to enlist the coopera-
tion of the workers in maximising pro-
duction. The Action Committee appolnt-
ed by the Planning Commission which
examined the working of Rourkela Steel
Plant sometime back has recommended
2 sumber of measures for achieving near-
rated capacity levels of production and
these mcommendations have been taken

AUGUST 16, 1973
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up for implementation. A simular report
on the Bhilai Steel Plant has been received.
and iy under examination. The Action
Committec has now taken up the examl-
nation of the Durgapur Steel- Plant and
its report is awaited. The Steel Authority
of India Limited is gi_ving all the support
that is  required and is making ¢vefy
eﬂ’prt to ensure a gmck bulld-up of pro-
ductlon in these plants in in the coming
years. o A

It may be mcntloned that in 1972-73
the Hindustan Steel Plants of Bhllm.
Durgapur and Rourkela together made
the highest production ever of 4.008
miillion tonmes of @Steel ingots. ~ This.
represented an increase of 15.3 per cent
in_production compared to the previous
year. Despite the higher production the
H. S. L. suffered a loss roughly of Rs.
27.6 crores, This was largely owing to
priceg not covering uncontrollable costs.

Alleged proﬁteering by H.S.L. a the ex-
pense of West Bengal Goverrment

3327. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND-
MINES be pleased to state;

(a) whether the attention of Govern--
ment has been drawn to the news items
appearing in the Hindustan Standard
dated 2nd July, 1973 under the heading
‘West Bengal annoyed at H. S. L. coal
deals";

(b) if so, the facts of the matter; and

(c) whether Government intend to take-
steps against such deals?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) Hindustan Steel Limited have not
purchased any coal from the West Bengal
Government. Presumably, the news
item refers to a contract entered into by
Hindustan Steel Limited with the Durga-
pur Coke Ovens Projects Limited, a West
Bengal Government, Undertaking, for
purchase of mixed coke with a view to-
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remainmg fractions will be removed and
disposed of by this firm The implemen
tation of these two contracts ;s still to
commence

(c) In view of the facts stated above,
no action by Government 18 called for

Repairiatiop tssoc of Pakistani POW's

3328 SHRI § C SAMANIA Wil
the Minister of EXTERWNAL AFFAIRS
be pleaved to state

(a) whether there 1s any fresh thinking
on the 1ssue of the repatriation of Paks
tami POW s and 1If so, the nature therc
of, and

(b) by what time the iepatriation 15
hhkely to be completed®

THE MINISTER OF STATE IN THE
MINISTIRY QF EXTERNAL AFFAIRS
(SHRIT SURENDRA PAL SINGH)
(a) and (b) Negotiations are being held
with the Government of Pakistan within
the framework of the Jomt Indo-Bangla-
desh Declaration A statement was made
by me in this House on 2nd August,
1973 regarding the recent Indo-Pak talks
in Rawalpinds,
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Compitidintion s Alr Indla sad ESSO
Pakiira

3329. SHRI RAJA KULKARNT: Wil

of LABOUR AND REHA-
B #Xﬂoh‘he pleased to state whether

Government bjive sereesed and cleated
up the proposal of installation of second
comiputér in Alr India ssd of convérsion
of thg pregent computer mto Super-Com-
pater Systém in ESSO Eastern?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
HABILITATION (SHRI G VENKAT-
SWAMY) No, Sir.

feermm wefmr gow yror il &
miqﬁ;
$33%. cﬂgﬂﬂkﬁ:mm
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wittfors grdr | frqae it et (He3)
# faeawm fieer ¥ 300,000 wiwnt
wferad warh ot ST § 1 197778 WX
1978-79 ¥ 51 ¥ ¢ ¥l & whire-
o FETA R AW AR, fyrgeara
woftr Zew & faforw wore o g Freree
860,000 wigat %1 frsrfor 1% wdfwr
faforw wrowi & w7 gg wnedt & AN
Qi w7 euTive w1 W it iR
T Y 7T ®Y wrdd ¥ s afew wwTT
& & fipre, & et g Ioerem w13
Hr et 7T oft woer frwre v A &

Steel production in Bhilal, Rowrkels,
Durgapur, Taia Sieel Co. snd Bokaro
Steel Planty
3331. PROF. S. L. SAKSENA: Wil
the Minister of STEEL AND MINES

AUGUST 18, 1973
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city and production of steel 'inm--

(In thousand tonnes)

. _ Production
~ Name of the Plant Capacity 1970-71  1971-72 1972-73
Bhilai { . . . 2 1940 1953 2108
Rourkela . . . 1% :233 823 1177
Durgapur . 1 00 2
“Tata Iron & Steel Co. . 2000 17?; 1;03 .6193
Sceﬂmakingmpadtyhunotyetbeenmmnmﬁmdln_l!;hm T
(b) Profit before tax/less before tax—
(F (=)
(Rs. crmes)
1970-71 1971-72  1972-73
(provisional’)
Bhilail . = . . « (4) 11°04 (~) 430 (4) 6-16
Rourkel;r . . . . é tozoE i z689 E+§ I-19
Durgap i . . 7°52 (=) 25-72
Tata Iron & Steel Company Limited (+) ﬁu :z + @11'97  (+) §5°52

Bokaro Steel Ltd

' @Not commissioned

(~) 5-45
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~ () Invesiment 4Goong Block) as o
31t Magoh, 1973 (Provisionsl)

Ra. crores
Bt . . . . 401
Rourkela . 405

.. . 265
Tata Iron & Steel Co.Ltd . 330
Bokaro Steet Lwd - N 450

of the Jamshedpor

these include: specialised repairs of coke
ovens, use of alternative fuely to supple-
ment gas avaflablliy, ofl firing in certain
furnaces to augment fuel resources, im-
proved  maintenance ainud‘at better
equipment ‘availability, speeding up of
capital programmes required to oorrecl
existing imbalances in production facili-
tie and planned procurement of spares,
refractories and other essential materials.
The Bhilai Steel Plant is putting up %an
additional coke oven battery and Rour-
kela and Durgapur Stecl Plants half &
battery each. The Action Committee of
the Planning Commission has made a
number of recommendations regarding
additiony and balancing facilities in the
Bhilai and Rourkela steel plants which
the plants have taken up for implemen-
tation. The Committee is now looking
into the working of the Durgapur Steel
Plant. A three-tier joint consultative
machinery has been set up at Durgapur
for speedy settlement of industrial dis-
putes and grievances and to enlist the
cooperation of the workers in maximis-
ing production. A nmew rewards scheme
hay been introduced in the Rourkela
Steel Plant to provide anm additional in-

centive for imcreasing production pro-
gressively.

:
5

Since the take-owsr the management
of India Iron and Steel Company Limit-
Government on July 14, 1972, a

Government have since set up the Steel
Authority of India Ltd, the Holding
Company for Steel and associated input
industries which was incorporated on the
24th January, 1973. The setting up of
this Company should also help comsider-
ably in maximising production of steel
through effective supervision and coordi-
nation provision of specialised advisory
services and vertical integration and co-
ordination of the other sectors intimately
connected with the steel industry jn the
role of major suppliers of inputs such as
coking coal, iron ore, manganese, etc.

However, by the very nature of the
operations involved in an integrated steel
plant, the full impact of all these mea-
sureg will be felt only gradually and over
a period "of time. The increase in pro-
duction in the Hindostan Steel Limited

phant last year is a pointer to what can
be done.

Employees of Proof and  Experimental
Defence Installation st Balasore

3332, SHRI SHYAM SUNDER MO-
HAPATRA: Will the Minister of DE-
FENCE be pleassd to state:

(2) the number of employees serving

in the Proof and Experimental Defence
Installation at Ralasore; and
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Ipcresse Iy prnductioh of Reurieia Swel
Plant during 1978-73 !

3333, SHRI SHYAM SUNDER M
HAPATRA: Will Mindster of
AND MINES be

(a) whether the Rourkela Sicel Plant
has shown more production in 1972-73
as compared o the previous year; ‘amd

(b) if sb, what is the mmthly progress
now after inhoduction of incentive
scheme?

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDA):
(a) The Plant produced 1.177 MT. of
ingot steel in 1972-73, which was the
highest since its inception.

(b) In addition to the incentive scheme
which h#s been in vogue since Decem-
ber, 1961, a reward schems was intro-
duced in the month of July, 1972, for
attainment of  progressively higher tar-
gets every month. Production showed
further finprovement thercafter a rate
corresponding to an  annual production
of 1.3 milliop Tonnes of ingot steel being
attained in the last quarter of 1972-73.
In the first four months of the financial
year 1973-74, however, production wap
affected, as in other plants, by the power
shortage which led to a curtailment of
coking coal production. Shortages and
frequency fluctuations in the supply of
power to the plant affscted rolling of

AUGURT M, M7
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weclk JFhe prefestion of et ﬂh
these four soowiss Sens &4 'follbive!

MA:;” . . 87,500 teunes
" - 93,500 mﬂﬂ
June . . . . 90,900 mir
Joy . . . . 94300 tonag

Army Career for Yeéuth

3334. SHRI K. LAKKAPPA:
SHR1 'P. 'GANGADEB

Will, the Mhiiser of DERENCE
pioased to siate . whetller Army career &
mot popular amomg VYieoth, W k wis
some yocars ago?: .
G}mﬂ DRERNCE

Neo, Si.
P‘ﬁ tesonse  Irom the

‘?“‘h uptry for an Army

relleving

tdeqlmn

the co
General Nanager, Steel Plagt
hitoscl of A&gl-tum work

to divert Yol M

3335. SHRI GAJADHAR MAIHI.
Will the Minister of STEEL AND
MINES be pleased to sfate:

(2) whether as per recommendation
Ne. 7 of the Loomba Committec Report,
the General Maoager of the Rourkela
Steel Plant has relicved himself from the
administrative nature of work of the
plant to enable him to devote fully for
the production of steel;

(b) if so, whether, ufter the assurance
was given by the Steel Ministry to imple-
ment the above noted recommemndations
fully, certain  administrative work hss
been taken back by the General Mana-
ger; and tr

(c) if so, the reasons therefor?

QF
GIIVAN RAM):

THE DEPUTY MINISTER IN
THE MINISTRY OF STEEL AND
MINES (SHRI SUBODH HANSDAJ:
(8) Yes, Sir.

() No, Sir,
(c) Does not arise
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3336, SHRY RAsBL sPGH.  will

the Ministex of STREL AND MINES be
pleased 1o state:

(a) whether with the commissioning of
Rs. 3@ crore Korbs Alwmina Plant of
the Bbarat Alaminines Company in
Madhga Pradesh for the first timé, the
production of aiumina is the public sedior
has begun;

(b) whether the plimt wilt produce two
lskh tonmes of alumifie annually;

(c) if so, whether the two lakh tonmes
of alumina will provide the basic raw
materials for the prodaction of one Iakh
tonnes of aluminium; and

(d) if so, whether the aluminium pro-
duction in the country in public sector
and private sector will meet the require-
ment of the country?

THE DEPUTY MINISTER IN THR
MINISTRY OF STEEL AND MINES
(SHR1I SUKHDEV PRASAD): (a) to
(c). Yes, Sir

(d) The production of aluminium io
public sector is likely to commence to-
wards end of 1974. It is expected that in
the Fifth Plan period the production of
aluminum, both in the public and private
sectors, will meet the country’s require-
ments.

Targets for Production of Steel during
197273 ana 197374

3337, SHRI RAJDEO SINGH: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether any target wag fixed for
the producties of steel in the year 1972-
73;

(®) if so
od and if not, the reasons therefor;
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(d) if so, the target fixed for the current
Yourd

THE RERUTY MINISTER IN THE
MIMSTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

) Prodngunn of nlea ;ml in tne
five mln steel plants m 1972-73 agouns-
edtgl‘ﬁlml n lnp.puuamml
a target of 5.473 million tonnes 'The main
factors which affected production are
giveh belowsa

Bhilai:—Production in Bhilai was
affécted in the firdt quarter of the year
on account of high ahsentesissh arfiong
key categories of employees in some of
the Production Pepartmeuu due to severe
summer conditions. Unsausfaciory qua-
lity of refractories leading to inadéquate
furnance availability and irregular supply
of medium coking coal since September,
1972 were the other constraints in this
plant.

Durgapur:—The industrial 1elations
situation in the Dwurgapur Steel IMant
continued to be far from gausfactory,
D. V., C. power restrictions and under
frequency, equipment troubles, especially
in the coke oven area, and short supply
of coke oven gas were the other factors
which affected production adversely.

Rourkela:—In the Rourkela Steel Plant
production suffered on account of occa-
siopal shortages and frequency restrictions
in the supply of power certain equipment
troubles in the first half of the year, heavy
capital repair work in the first quarter
of the year and occasional labour troubles
in certain important Departments,

IISCO:—Production in [ISCO  was
affected chiefly due to deterioration in the
condition of the plant and  equipment
which was the ‘direct result of:
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() ineffective = and  iinrespomsive
mapagement at the top;

(i) neglect of rehabilitation
gramme in the past; ‘and

(c) Yes, Sir.

(d) The target for the production of
saleable steel from the five mailn steel
plants in 1973-74 is 5.441 million tonnes.

Indisn Offer 10 Rebulld Siaghn Darber
in Nepal

3338. SHRI VEKARIA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Gdvernment Mave offered
to bhelp Nepal for rebuilding Singha
Darbar; and

(b) if so, the main features of the offer
made?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): 4a)
and (b) On the night of the B8th-9th
July, the Singha Darbar, which housed
the Central Secretariat of the Govern-
ment of Nepal, was gutted by a devastat-
ing fire. The message sent by the Prime
Minister to the King of Nepal stated as
follows:

“Deeply distressed to hear of the
great loss caused to the historic Singha
Darbar by fire.  Please accept our
sympathy in this great loss and serious
dislocation of Government work. Our
Ambassador is always available should
Your Majesty wish to indicate #f we
can be of any assistance.”

There have been no further develop-
ments

AUGUST 18, 1973
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Abolishing D:nominasional and Caste
Nan-)l Arnmed Foroes
33%9. SHRI MADHU LIMAYE: Wil
the Minister of DEFENCE be pleased to
state:

(a)wlmhwtho Government has re-

(b) whether they have also received
suggestions about abolishing denomina-
tional and caste names from the Indian
Army and making it a fully integrated
force; and

(c) if so, the reaction of the Govern-
ment to these suggestions?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) Yes, Sir.

(c) (i) The response to recruitment to
the Armed Forces on a voluntary basis
has been satisfactory. It is not, therefore,
considered necessary to introduce any
sclective form of comscription in the
country at present.

(ij) Government are not in favour of
any class distinctions in Army and do
not imtend to name any new regiments
on the basis of class, caste or region In
the past, however, some army units have
had jheir names associated with caste/
region. The reasons for this association
have been mainly historical.

Performance of Public Sector Companies
under Minisiry of Heavy Industry
3340. SHRI MADHU LIMAYE: Will

the Minister of HEAVY INDUSTRY be

pleaseq to state:

(a) what are the names of the public
sector Companies under his Ministry and
what is the total capital employed in cach
of these companies;

(b) the profity and losses made by cach
of these Companies in the last three
years:
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(c) their installed capacities, their
Wetusl diilization snd prodbetion in  the
fast three yoars; and

(d) the steps proposed to improve thelr
performance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a)
to (c). A statemenf containing the de-
sired information in respect of the public
sector units under the ‘administrative
contral of the Ministry of Heavy Industry
ig laild on the Table of the House.
[Placed in Library. See No. LT-5414/
731

(@ In order to improve the working
of the public sector undertakings, under
the administrative control of this Ministry.
Government! hawve taken a number of
measures{, These measures include pro-
gressive introduction of rational personnel
policy, incentive schemes, improved
methods of production, planning and
control and procurement of raw materials,
double/triple shift working mn appropriate
arcas, diversification of production pro-
grammes, development of ancillary indus-
trles, and re-organisation and strengthen-
ing of management etc. Apart from this,
the performance of all the public sector
undertakings is reviewed periodically and
where found necessary, corrective action
is taken including appointment of expert
groups to go into the working of the units
concerned and suggest ways and means
for improvement. Further, a manage-
ment information system and monitoring
cell has commenced to function in the
Ministry As a result of these measures,
it is expected that the performance of
these public sector units will improve in
the coming years.

Use of D. I. R. to Impose Ban on Work-
, ar%® Right to Strike
3341. SHRI MADHU LIMAYE: Wil
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

Written Answers

(btle imlustriss urel establishments
which are effected by the Defence of
India Rules Notifications;

(c) whether these Notifications will not
affect industrial peace by causing resent-
ment among the workers; and

(d) whether Government would with-
draw these measures and take steps to
bring down prices and open negotiations
with the workers concerned in regard to
their grievances and demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) No, Sir.

(b) Orders ssued under Rules 118 of
the Defence of India Rules, 1971, prohi-
biting strikes wre in force in the follow-
ing services a3 on 1-8-1973:—

1. Works connected with the Idikkd
Hydro-electric Project in Kerala,

2. Railway Services in India.

3. Services in the Stats of Bihar
connected with the supply of
electrical energy to the public or
with the generation, storage or
transmission of electrical energy
for the purpose of such supply.

4, Services in the State of Tamilnadu
connected  with the supply of
electrical energy to the public or
with the generation, storage or
transmission of electrical energy
for the purpose of such supply.

5. Food Corporation of India.

(c) and (d). These orders were iwsued
by the Government of Indra after mature
consideration. All these orders have
been Issued for a specified period. Gov-
ernment would consider withdrawing
these orders earlier if they are satisfied
that the gituation so warrants. They ars
always anxious to ses that the grievances
of the employees are removed by utilis-
ing the machinery available for settlemeat
of such grievances,

15 74
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the Minister u%ﬂ

BILITATION be pleased to m

() whether phy commuininstion has
been receimed by Oovermiicst from  the
Howrah Flour Mills workers against the
illogal tlosure of the Mills withaut natice;

(o) if w0, the comtiwty thereof: ’1

(c) what Governmént prdpose lo
take d‘lrecﬁf?:thmn;hthsuteﬂéw
emnment to glive the workers their Provi-
dent Fund dues and other dues and/or
to restart the mills; and

&) whether the Midistry proposes

aik the Fimnce mﬁhtermmmﬁgm
the circumstances in which a Mige lokn
was given by the Allahabad Bank to the
Mills and the mowey later tramsferred to
aified comcerns by the mimagemeat?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G, VENKATSWA-
MY): %) and (b). There were some re-
presentations in this regard. The matters
covered included alleged illegal closure
of tha Howrah Mills, von-payment of
salayies, provident fund dues, bonus,
retirement  benefity like  gratuity ctc.,
alleged ficfiflons transfer of funds to other
allied induostries, loan to the Mills by the
Allshabad Bank, probe imto the sales of
the machinery of the mills, etc.

(c) The matter has been referred to the
authorities concerned who would no
doubt provide whatever relief is poasible
in this case.

(d) The matter has been brought to
the attention of the Ministry of Finance.

Chemical By-Products of Hindustan Steel
Limited

SHRIMATI BHARGAVI]
THANKAPPAN:
SHRI C. X. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased fo state:
the names of chemfcal By
of the Hiadustin Steel Limited
annual total productite;

3343,

id their
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(d) If not, thiy reasoms therefor wnd the
seps taken by Governmest to sifeguard
the idtercsts of educated uncmployed?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRY SUBODH HARSDA): (a) TIere
tre dbout 60 difforent types of by-pro-
duct chethichls produced and mérketed
by Hindustan S$tee! Limfted. These hre
broadly clabuified 8s under:—

() Benzol products
(1) Tar prpdicts

(i) By-product fertilizers.

Their annual production and availabi-
lity for sale depends on a number of
factors like the rate of pushing of coke
ovens in the steel plants, overall gas
balance and the requirements of the steel
plants for their own internal consump-
tion and accordingly may differ from
year fo year and from product to product.
However, their production available for

sale during 1973-74 is estimated as
under:—

Benzol prodycts 26,800 tonnes
Tar products . 95,500 tonnes
Bv-pmdm . B,76,500 tonkes
F«ﬁ%u Rnwh)

paniuto mmm m
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(&)Indim Explosives LI
(iy) Coates of India Ltd.
4 Naphthalene ) (0] Dl‘ﬁ & %‘
Ltd.
&)Amu Chem.mw
{i; Suhrid Ltd.
Atuad
vi) B.AS.F.
s Pich . . . ., . g;rndfanMummmmm
H
- :ndm;rﬁmmmw

(v) Graphise {India).

6. Ferrous Sulphate .

Fertihizer Corpn. of India.

(c) By-product chemicals, other than
fertilizers, are mostly supplied to consum-
ers direct. As regards fertilizers, Hin-
dustan Steel Limited gives preference to
suitable unemployed agriculture graduates
in the appointment of new distributors.
The distributors for fertilizers for 1973-74
include 12 organisations rug by unem:-
ployed graduates.

(8 Does mot arise in view of reply
Part (¢) of the Question.

Distribution Pelicy Ralaxed by Hisdustah
Steel Limited (Fertilizer and Chemical
Division) d0 Accommodste Educated
Unemployed
3344, SHRIMATI BHARGAV]
THANKAPPAN:
SHRI C. K. CHANDRAPPAN:

Will the Minister of STEEL AND
MINES be pidesed to atate:

. {a) whether the Hindustan Steel Limited
(Pertilizer and Chemical Divition) relaxed

s distribution policy in July, 1971 @
accommodate educaled uncmployed:

(b) whether  Hinduatan Steel Limited
has mot accemmodated even a single uyo-
employed Graduate in this scheme during
the last two years; and

(c) if so, the rcasons therefor and the
nature of action proposed to be taken by
Government in the matter?

THE DEPUTY MINISTER IN THR
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (s) Hinfus-
tan Steel Limited gives preference to
suitable unemployed agriculture
m the appomtmem of new distributors for

Bt o Bobeve, iy ool
actual consumers

)Mhmmm:ﬂﬁb&

s gy St
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1971-73 . _ 2
1972-73 - 7
197374 - 12

(©) Does not arise in view of reply o
Part (b) of the question.

Appolatment of Dealery and Stockists for
Distribution of Urea by Neyveli Lignits
Carporation

3345. SHRI S. RADHAKRISHNAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether any norms or qualifications
were prescribed for appointing dealers
and stockists for the distribution of Urea
by the Neyveli Lignite Corporation =t
Neyveli, Tamil Nadu; and

(®) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (8) and
(b). The Neyveli Lignite Corporation
are currently implementing a scheme for
appointment of stockists/authorised deal-
ers for the distribution of Neyveli Urea.
The scheme envisages the direct market-
ing of about 50 per cent of the produc-

established co-operative
State’s Agro Industrieg; Co-operations and
allied public institutions.

It is proposed to establish about 4 to 6
stock points in each district located at
the sgriculturally predominent towns in
the Economic Zone comprising the five
districts in and around Neyveli and about

;
;

3346. SHRI S. RADHAKRISHNAN:
Will the Minister of STEEL AND MINES
be pleased to state:

(a) the total quantity of steel received
and sold by the Office of the Hindustan
Stoels Limited at Madras during the
quarters  January—March, 1973 and
April—June, 1973; and

(b) the list of names of the institutioms
and retail dealers who have been allotted
steel during those two periods?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a).

(In tonnes)

rtar  Quartar
March’73 June'73.

Total Receipts
Total Sales

. 16207068 19656°973
. 17083016 18740 80§

(b) The list of purties to whom the
materials were allotted during the periods
January—March, '73 and April—June '73
is not readily available. However, the
percentage break up of sales to different
categories of consumers during above two
periods was as follows'—

Percentage of Total Sales ( Excluding
Imports)

April to

;m to
’73 June'73
Government Dema-
nds 29*2 21°3
D.L/S.S 1. Units 12" 4 70
DGID Units 148 17'3
Rerollers/ Porging
nits . . 14°3 21'x
House Builders 2'0 a3
. 27°3 310
¥
1wore 10000
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3347, m MOHAMMAD ISMAIL:
will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether the atfention of Govern-
ment has been drawn to the long standing
gricvances of the workers and employees
of Dandakaranya Proeect;

(b) if so, the nature thereof; and

(c) the steps takem by Government to
redress their grievances?

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) Yes, Sir.

(b) The grievances of the cmployees
largely concern improvement of service
conditiong such as restoration of cut in
Project Allowance; grant of Bad Climate
Allowance to the employees working in
Koraput Agency; increase in daily wages
under Minimum Wages Act and withdra-
wal of service termination notices servad
on the surplus work-charged staff efc.

(c) The grievanceg of the employees of
Dandakaranyt have always received sym-
pathetic consideration of the Government.
These grievances have k::n the subject of
discussions amongst the Project Authoities
and the officers of the Department of
Rehabilitation on one hand, and repre-
sentatives of the Employees Association
on other hand, from time to time. The
Minister also discussed the grievances of
the employees as brought out by the re-
presentatives of the staff associations in
a meeting held in Dethi on 23rd May,
1973. Some of the demands have alrcady
béen met. Action i 1n hand to redress
the other grievances as early as possible.

Commimioning of U. 8. Bass in Indiea
O¢ean pear Ceylom

3348. SHRI SARQ] MUKHERIEE:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state;

() i so, the nime of the place and the-
resttion of Governdmnt thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Defence Department of the United States
Government ‘nnounced on 18th June,
1973 that the “Commuications Station™
at Diego Carcia, which is some 1,000
mileg frem Sri Lanka, became operarive
from 23rd March, 1973. Government
are not aware of the commissioning of
any United States Base necarer Sri Lanka.

(b) Since 1966, the Government of
India has repeatediy deplored both to the
U. 8. and to the U. K. Governments their
decision to set up a base in Diego Garcia
as it could lead to Great Power military
rivalry in the Indian Ocean India’s view
that the Indian Ocean should be an area
of peace, free trom Great Power rivalries,
tensions and presence is well-known.

Preparation of Cost of Living Indices for
Calcutta

3349. SHRI SAROJ MUKHERIEE: Wwill
the Minister of LABOUR AND REHABI-
TTTATION be pleased to state:

(a) whether it has been brought to the
notice of his Ministry that there has been
a manipulation in preparing the statistics
regarding the cost of living imdices for
Calcutta by the Labour Burean, Simia
resulting in the cut of D. A. and emolu-
ments of the employees and workers of the
area;

(b) if so, the steps taken by his Ministry
to rectify the same and to compensate the
loss already sulfered by the employees and’
workers concerned; and

{¢) whether any representation was made
before bis Ministry by the Central Trade
Union Organisation; if so, who mude it
and what are the ain features of the re—
presentation?
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THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA.
BILITATION (SHRI G. VENKATSWA-
MY): (a) A complaint to this effect was
received.

{b) The Index Numbers are compiled by
the Labour Bureau on uniform and scien-
tific lines and there is no defect in its
compilation. The cut in D. A. was report-
ed to be due to fall in the Calcutta index
due to seasonal fluctuations and is & normal
{eature every year.

(¢) The Bengal Chatkal Union affiliated
to CITU forwarded to the Labour Bureau
a copy of the Resolution passed by their
Central Executive Committee on 23-5-T3.
“The main features of the Resolution were
=s follows:—

(i) Restoration of cut in D. A. of Jute
Textile workers due to alleged
faulty compilation of Consumer
Price Index Numbers by the
Labour Bureau, Simla;

(ii) Appointment of an Expert Com-

mittee to look into the index
compilation;
(iii) Alleging violation of 1972 agree-

ment by Jute employers and
IJM.A.,, and demanding full
implementation of 1972 agrec-
ment, immediate re-instatement of
65.000 Badli workers, reduction
of work load, fixation of grades
without delay and full payment
of compensation to laid off work-
ers.

Consideration of National Wage Policy
Report by Expert Body

3350. SHR1I SEZHIYAN: Will the
Minister of LABOUR AND REHABILI-
“TATION be pleased to state:

(a) the important recommendations given
in the report on National Wage Policy
prepared by an expert body: and

(b) the recommendations accepted and
implemented by Government so far?

AUGUST 16, 1978
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THE DEFUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI . VENKATSWA-
MY): (8) and (b). The report is umder
consideration.

Rackets in Production, Distribution and _
Export of Stee]

3351. SHRI CHANDRA BHAL MANI
TIWARI: Will the Minister of STEEL
AND MINES be pleased to state:

(2) whether Government are aware that
big rackets in production, distribution and
export of steel are going on in substantial
scale in the country;

(b) whether Government propose 10
streamline the procedures in this regard
further:

(c) the number of persons arrested or
cases registered for this during the years
1971-72, 1972-73 and upto 30th Jane,
1973; and

(d) the cases finalised, so far?

THE DEPUTY MINISTIER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Some
cavcs of suspected mis-utilisation of allotted
vteel materials have come to the notl.ce
of Government 'and appropriate action has
also been taken mn all such cases. Assist-
ance of the Central Burcau of Investiga-
tion is also being taken wherever necessary,

(b) Regional Officeg of the Iron and
Steel Controller have been set up at Cal-
cutta, Bombay, Madras, Kanpur, Hyderabad
and Delhi. Utilisation of steel for any
purpose other than that for which it is
allotted or applied for has also been made
a penal offence. The Regional Offices of
the Iron and Steel Controller are keeping
watch on proper utilisation of allotted steel
materials. The system of distribution in
general has also been kept under constant
review and modifications are belng effected
wherever necessary.

(¢) and @d). 13 cases were semt up for
trial. Of these, 2 have oaded in conviction
and 11 are pending teful.
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Retura of Provident Fond to Workers nfter
28 Yoare

3352, SHRI P. G, MAVALANKAR:
Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) whether Government propose to en-
able the workers to get back their Provi-
dent Fund amount at the expiry of 20
years; and

«b) if not, the reasony thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) No.

(b) The Employees' Provident Fund
vests in ang is administered by the Central
Board of Trustees. The proposal was
considered by the Board which did not
agree to it

Industrial Relations Bill

3353 SHRI P. G. MAVALANKAR.
‘Will the Minister of LABOUR AND
REHABILITATION be pleased to state:

(a) when Government propose to intro-
duce the new industrial Relations Bill in
Parliament; and

(b) the broad outlineg of the proposed
legisiation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): (a) Efforts are being made to intro-
duce legislation on Industrial Relations as
ourly as possible

{b) The details of the proposed legisla-
won are being worked ont.
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Formation of Coke AMocation Committes

3355. SHRI TRIDIB CHAUDHURI:
Will the Minister of STEEL AND MINES

be pleased to state:

(a) on what basis of representation the
new Coke Allocation Committee has been
formed by Government and whether the
varicus State Governments in the Coke-
producing regions were consulted in regard
to the formation of this Committes;



THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The Joint
Coke Allocation Committes is a committee
of producers of hard coke for the purpose
of production-planning and for allocation
and distribution of the same to different

Statesman dated the 1s¢ July, 1973.

() A letter has been received from the

of the State, to which a
Every effort will be
the requirements of priority

ture of Scooters
3356, SHRI 1B CHAUDHURL
Will the Minister of HEAVY INDUSTRY

letters of Infent have

AUGUST 16, Ae73
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West Beujiel approdiehed the Union Sove
ernment for permibsion in this regard; and

(c) if s0, what has been the response of
Government?

THE DEPUTY MINISTER IN THR
MINISTRY OF HEAVY INDUSTRY
(SHRI SIDDHESHWAR PRASAD): (a)
Three letters of intent in the State Sector
(State Industrial Development Corpora-
tions) for manufacture of scooters to be
established in Maharashtra, Uttar Pradesh,
West Bengal, and six letters of intent in
ths Private Sector for projects to be esta-
blished in Assam, Maharashira, Haryana,
Uttay Pradesh and Kerala were issned inr
1972-73. No letter of intent was issued
in 1973.74.

(b) and (c). The West Bengal Indus-
trigl Development Corporation Limited,
Calcutta, a State Government Undertaking,
was granted g letter of intent for manu-
facture of scooters in West Bengal on
8-3-1973,

Exchange of Letters between Maulane
Bhssuni and Presideat Bhutto

3357. SHRI P. VENKATASUBBAIAH:
Will the Minister of EXTERNAL AF-
FATRS be pléased to state:

(a) whether he hag lent his good offices
to Maulana Bhesani to exchange letters
with President Bhutto of Pakistan;

(b) whether thers has been any ex-
change of letiers between them; and

() the reasons that prompted him In
agrosing ta, this request?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
SR SURENDRA PAL SINGH): (a)
No, Sir.
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(b) Government hag no knowledge as

%o whether letters have been exchanged
between Maulana Bitasani and President
Hiatte.

4£) Does not arise

U. 8. Sapply of Jet Planes to Sandi
Arabia

3358. SHRI P. VENKATASUBBATAH:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether jet planes have been supph-
«1 by U. S. A. to Saudi Arabia; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
An official of the United States Depart-
ment of Defence recently testified that
Saudi Arabia was buying F-5 jet fighters
to replace older aircraft and that the U.S.
had agreed, in principle, to sell a limited
number of F-4 Phantom jet aircraft to
Soudi Arabia.

() It is for Saudi Arabia to decide en
the aircraft and armaments that she wishes
10 buy for their defeace requirements.

1nterview for g Officer/ Assistant
. Officer
Prrchase “Limited Dhs

Coking Coal

3359, SHRI 8. N. SINGH DEO: Will
the Minister of STEEL AND MINES be
pleased to state:

(a) whether there wis an imlerv

the of Pirchase Officer/Al
Mﬂmﬁﬁw‘m

AH

(b) whether there was reservation of
posts for Scheduled Castes/Tribes candi-
dates and if so, how many candidates
were called for interview and their number
category-wise; and

(c) whether the caadidates, belonging to
reserved communities, called for interview,
were paid travellmg allowance and if not,
the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES

(SHRI SUBODH HANSDA): (a) Candi-
dates for the post of Senior Purchase Off-
cer ang Purchase Officer were interviewed
on 24th April, 1973. A written examina-
tion for Assistant Purchade Officer was
held on 20th June, 1973. Date for imter-

view will be fixed after completion of all
formalities,

(b) There was reservation of posts for
Scheduled Castes/Tribes candidates. Posi-
tion regarding candidates is as under:

(i) Senlor Purchase Officer:

Altogether 84 candidates, including $
from Scheduled caste and one from Sche-
duled tribs' hed applied. Osly 27 candi-
dates including one of Scheduled Caste
and one of Scheduled tribe fulfilled reduir-

ed qualifications and were calfed for inter-
VIEW.

(i) Porchase Oficer:

125 applications  including one from
Scheduled Caste were received. Ouly 27
candidates fulfilled required qualifications
Scheduled Casté candlidate who applied
did not fulfil the required qualification,

) A trpvalling allowance is

paid to all candifetes called for interview
for exeiitive posts,
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Coal Mine Owners who raised over Ra. 30
Lakhs a3 Share Capital

3360. SHRI D. N. SINGH: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the names of owners of coal mines
who have raised more than Rs. 30 lakhs
as share capital since 1961;

(b) the increase in production achicved
in 1970/1971/1972 as compared with the
corresponding period of 1960/1961/1962;

(c) investment of sharcholders fund per
annual tonne in each case, and the amount
of compensation per annual tonne in each
case; and

(d) how much of it is expected to go to
sharebolders if those companies distribute
what is net payable to sharcholders as
Indian Copper has done?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINLES
{SHRI SUBODH HANSDA): (2) to (d).
All this information is neither readily
available nor would its disclosure be in
the public interest.

Owners of Coal Mines with subscribed
Capital of more than 60 iskhs

3361. SHRI D. N. SINGH: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the names of owners of coal mines
who have subscribed capital of mors than
Rs. 60 takhs and the total subscribed
capital in each case as on the date of
take-over;

(b) the value of fixed assets, coal stock
and stores and spares agy per published
accounts;

(c) the value of the sbove items as ner
records submitted by them; and

AUGUST 16, 1973
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(d) the amount paid to each of thes
above owners?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to (d).
All this information is neither readily
available nor would ity disclosure be in
the public interest.

Differences between India and Canada
over Nuclear Noa-proliferation Treaty

3362. SHRI RAGHUNANDAN [.AL
BHATIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether there are any diferences
between Indra and Canada over the Nu-
clear Non-proliferation Treaty; and

(b) if so, the mamn points thereof?

THE MINISTER OF STATE IN THR
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Cannda is a party to the Treaty
on the Non-proliferation of Nuclear
Weapons. Inda hag not signed this
Treaty for reasons that are well known
and have been cxplained before i the
House.

Export of Iron Ore from Mysore State

3363. SHRI P. R. SHENOY: Will the
Mumister of STEEL AND MINES be
pleased to state-

(a) whether there is any proposal 1o
export iron ore from Mysore State in the
form of pellets; and

(b) whether ®mny private parties came
forward for the production of pellgts?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and (b).
Yes, Sir. There is 3 propesal by the
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National Miperal aad Development Corpo-
ration to manufacture peliets out of
Haematite iron ore in Hoapet ares. A
propoval wes reccived also from a private
party for manufacture of pellets oot of
magnelite iron ore in the Chikmagalur
area. Both proposals are based on export
of pellets.

Lawlessness In Bhilai Steel Project

3364. SHRI BAKSI NAYAK: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether thers Wave been numeious
incidents of lawlcssness in the Bhilai Sieel
Project during the rzcent past;

(b) whether 5 number of employees
weie killsd during these incidents; aad

(c) if so, the facts of the matter and
the reaction of Government in regard to
such incidents?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) and (b)
No, Sir.

(c) Does not arise.

Action taken on Recomm:ndations made
in First and second Conference on
Safety in Mines

3365. SHRI R. N. SHARMA: Will th:
Minister of LABOUR AND REHABILI-
TATION be pleased to state the action
taken or proposed to be taken on the re-
commendationg made in the Ist and 2nd
Conference on Safety m Mines?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): The requisite informmtion is being

Written Answers I

collected and will be laid on the Table of
the Sabha in dwe course.

Amaigamation of Coal Mines Providest
Fund and Employees Provident Fund
Schemes

3366. SHRI R. N. SHARMA: Will the
Ministe; of LABOUR AND REHABILI-
TATION be pleased to siate whether ia
view of nationalisation of 4ll coal mines,
Government propose to amalgamate the
Coal Mines Provident Fund Scheme, 1948
with the Employees Provident Fund Act,
1952 and run both together in place of
keeping them as separate entities?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BILITATION (SHRI G. VENKATSWA-
MY): No such proposal iy under comside-
ration.

Representation In E.P.F. Tripartit: Body

3368. SHRI VAYALAR RAVI: Will
the Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether E. P. F. is a tripartite body;
and

(b) whether thre: pariies are repres:nted
in the body in equal numbers, if so, the
jeasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND REHA-
BTLITATION (SHRI G. VENKATSWA-
MY): (a) Yes.

(h) No. The Boani has be:n const.tut~
ed under section SA of the Employees’
Provident Funds ond Family Pension Fund
Act, 1952 which provides for appointment
of not more than 5 representatives of the
Central Government, not more thao 15
rapresentatives of the State Governments,
6 representatives of the employers and 6 of
the employees on it.
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Number of Men, Women and Children
Repatrinted by Pakistan to India

3369. SHRI G. Y. KRISHNAN:
SHRI DHAN SHAH PRADHAN:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) number of men. women and children,
Pakistan has handed over to India smince
Indo-Pak War of December, 1971;

(b) whether there are still some Indian

«citizens under the custody of Pakistan;
and

c) if s0, the pumber thereof and the
steps Government propose to take to
bring them back?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH). %)
‘Government of Pakistan have since the
December, 1971 Conflict repatriated to
India 1095 persons comprising POWs and
civilians.

(b) and fc). Government of Pakistan
state that apart from 379 Indian pre-war
detainees there are no other Indian
nationals in their custody, Government
estimates of the Indian nationals in Pakis
tan custody were somewhat higher. Gov-
ernment is pursuing its efforts with Pakis-
1an Government both directly as well as
through Swiss diplomatic channels 1o as-
certain whether there are any more Indian
nationals in Pakistan who may have re-
mained uneccounted for.

Soviet Ship Exploring Indian Ocean

3370. SHRI P A. SAMINATHAN:
SHRI V. MAYAVAN:

Will the Minister of EXTERNAL AT-
FAIRS be pleased to state:

(a) whether attention of Government
has been drawn to the news item in the
“Timss of India” dated 22nd July, 1973
(Ahmedsbud Edition) to the effect that

AUGUST 18, 1873
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() if s0, the reaction of Government
thereto?

THE MINISTER QF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen the pews item
about hydrological exploration of the
Indian Ocean by a Soviet ressarch ship.

(b) Government have no objection to
scientific exploration in the Indian Ocean
for peaceful purposes.
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i
:

able to my constituency wlm:h is faced
with unprecedented floods. 1 am suppos-
ed to usk for relief from the Govern-
ment. ..

MR. SPEAKER: Will you please re-
sume vyour seat? You cannot raise it
under Rule 377 now.

SHRI S. A. SHAMIM: [ will have to
draw yuvur attention to that. I have not
been permitted to do that,

MR. SPEAKER: You will be per-
mitted, but not immediptely when you
want it. Mine is the worst flood-uffected
constitoency, as vou must have read in
the papers.

SHRI PILOO MODY (Godhra): I am

afraid, there is no rule under which you
can rajse it under rule 377.

MRSPME!IkMIIKﬂMﬁ
the order of business, he gets up

abrupdy.

SHRI S. A. SHAMIM:
drawing your attention,

I am only

MR. SPEAKER: He gets up as if he
is the omly member coming from a
flood-affected State. Do not get up like
that. ¥his wis disenssed in the BAC, 1
have allowed a Calling Attention on that,

12.08 Hrs.
PAPERS LAID ON THE TABLE

NoTrmcaTions UNDER ALL TNDSA STHRVICES
Acr, 1951

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRE F. H. MOHSIN): On béhalf of
Shri Ram Niwas Mifdba, T beg to lay
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on the Tuble a copy each of the follow-
ing Notifications (Hindi and English
versions) under sub-section (2) of sec-
tion 3 of the All India BServices Act,
1951:—

(1) The Indian Administrative Sar-
vice (Fixation of Cudre
Sirength) Seventh  Amendment
Kegulations, 1973, published in
Notification No. G.S.R. 368(k)
in Guzette of India dated the
31st July, 1973.

(2) The Indian Administrative Ser-
vice (Fuxation of Cadre
Strength) Fifth Amendment Re-
gulations, 1973, published in
Notification No. G.S.R. 1$9(E)
in the Gazette of India dated the
31st July, 1973,

(3) The Indian Adminiswative Sei-
vice ®Pay) Eighth Amendment
Rules, 1973, published mn Noti-
fication No. G.SR. 370() in
Cazefte of Indin dated the 31st
July, 1973,

(4) The Indian Administrative Ser-
vice (Pay) Ninth Amendment
Rules, 1973, published in Noti-
fication No. GSR. 381(B) in
Qazette of India dated the 6th
August, 1973,

[Placed in Library. See No, LT-5403/
731.

Coking CoAL  MINES (STATEMENT OF
ACCOUNTS) RULES AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINE>
(SHRI SUBODH HANSDA): I beg to
lay on the Table;

(1) A copy of the Coking Coal
Mines (Statement of Agcounts)
Rules, 1972 (Hindi and English
versions) published in Notifica-
tion No. GSR. 4928 in
Gazette of India dated the 19th
Decomber, 1972 under sub-s¢c-
tion (3) of section 34 of the
Coking Coal Mines (Notifica-
tion) Act, 1972.
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{2) A stutement show.ng reasons for
delay in laying the above Noti
fication.,

[Placed
5404/73).

in ILibrary. Se¢ No. LT-

EMPLOYEES' FaMILY PENston (S1COND

AMENDMENT) SCHEMB, CoiL Mines

FaMiLy PENSION (AMENDMENT) SCHEME
AND TWO STATEMENTS

THE DEPUTY MINISTER IN 'THE
MINISIRY OF LABOUR AND RE-
HABILITATION (SHRI G. VENKAT-
SWAMY): I beg to lay on the Table—

(1) (i) A copy of the fmployces’
Family Pension (Second Am-
endment) Scheme, 1973 (Huadi
and English versions) published
in Notificaton No. G.S.R. 186
(B) in Gazeite of India dated
the 31st March, 1973, under
sub-section (2) of section 7 of
the Employees' Provident Funds
and Family Pension Fund Act,
1952.

(n A statement (Hindi and English

versions) showing the rcasons

! for delay in laying the zbove
Notification.

(Placed
3405/73].

(2) (1) A copy of the Coal Mines
Family Pension (Amendment)
Scheme, 1973 (Hindi and Fng
lish versions) published in Noti-
ficatom No GSR. 423
Gazette of India dated the 2lst
April, 1973, under section TA
of the Coal Mines Provident
Fund, Family Pension and Bonus
Schemes Act, 1948.

in Library S-e No. LT-

(ii) A statement (Hindi and Fnglish
versions) showing the rcasons
for delay in laying ths ahove
Notification.

(Ptaced n Library, S§z¢ No. LT-
$406,73).
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12.06 Hre.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THRTIETH REPORT
SHR1 G. G. SWELL (Autonomous
Districts): I beg to present the Thirtieth
Report of the Committee on Private
Members' Bills and Resolutions,

12.6% hrs.

STATEMENT RE: FOUR INTERIM
REPORTS OF NATIONAL COMMIS-
SION ON AGRICULTURE AND

SUMMARY OF IMPORTANT
RECOMMENDATIONS MADE
THEREIN

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): I beg
to lay on the Table a statement re-
garding the submission of [our more
Interim Reports by the National Com-
mussion on Agriculture.

Statement

As Members are aware, the National
Comm.ssion on Agriculture set up by
the Government of India has been ssked
to make intennm recommendatione on
such items of the Terms of Reference
given to them as it may deem fit. The
Comnussion has hitherto submitted 4
Interim Reports on different suobiects.
Copies of all these Reports have been
nlaced in the Library of Parliament.

The Commission hss presented today
to the Government of India four mor¢
Inteim Reports on the following sub-
jecty—

1. Reorientation of Programmes of
Small Farmers' and Marginal
Farmers' and Agricultwial La-
bourers' Development Agencies.

2 Poultry, Sheep and Pig Produc-
tion through Smazil and Mar-
ginal Farmers and Aggpicyltural
their jocome.
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3. Sericulture.
4. Social Forestry,

These Reports as well as the summary
of the important recommendations made
in thess four Interim Reports are placed
on the Table of the Sabha.

I have directed that these recommend-
ations may be examined urgently to
enable Government to take (urther ac-
tion in the matter.

Summary of the important Recommenda-

tions made in the four Interm Reports

submitted bv the Nationnl Commission
on  Agriculture,

The National Commission on Agricul-
ture has «.bmitted to the Government
today fow; more Interim Reports dealing
with—

(1% Rcorientation of Programmes of
Smail  Farmers and Marginal
Farmers and Agricultural La-
bourers Development  Agencies:

(2) Poultry, Sheep and Pig Produc-
tion through Small and Marginal
barmers and Agricultural La-
bourers for Supplementing their
Income:

(3) Scriculture; and
(4) Social Forestry.

A summuary of the important recom-
mendations made in these Reports 18
given below;

I REORIENTATION OF PROGRAM-
MES OF SMALL FARMERS AND
MARGINAL FARMFRS AND AGRI-
CULTURAL LABOURERS DEVE-
LOPMENT AGENCIES

In its Intcrimi Report on Reorentation
of Programmec: of Small Farmers and
Marginal Farmers and Agricultoral La-
bourcrs Development Agencies, the Com-
mission has, both from the poims ot
view of production and of reduction wof
poverty, suggested certain modifications
in the existing schemss of Small Farmers
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Development  Agencies (SFDA) and,
Marginal Farmers and Agricultural La-
bourers Agencies (MFAL) so = to fit
them into the strategy of the Fifth Plan.
It has recommended that the distinction,
between SFDA and MPFAL projects
should be given up and in future each
Agency should have a compact ares
approach to cover the small farmers,
marginal farmers and agricultural la-
bourers in its arca of operation,

The basic approach to the programme
of small and marginal farmers should be
to improve their crop production. Assist-
ance would have to be directed towards
development and utilisation of irrigation
facilities, introduction of water harvesting
techniques, land development and adop-
tion of improved technology of farming
both in irmgated and rainfed areas In
order to ensure a more equitable distri-
bution of limited groundwater, consmder-
able emphasis has been placed on group-
owned well system and community irrl-
gation, wherever possible, for the benefit
of small and marginal farmers. Through
consolidation, the scattered holdings of
small and marginal farmers are to be
brought together to form compact blocks
to enable preferential irrigation by the,
State Governmems.

The Commission has suggested thas
State programmes of irrigation develop-
ment should be undertaken in areas where
surface water schemes or large-scale
groundwater schemes are possible, so0 as
to benefit substantially the small aml
marginal farmers. States would also be
expected to take up on their own, pro-
grammes of water harvesting, =nil con-
servation, etc. in the rainfed area. on
a substantial scale. In order that Farm-
ers can take to improved farming prac.
tices and necessary technical guidance is
available to them, the strengthening by
State Governments of their cxtension net-
work in the selected areas has been pro-
posed. The Report has suggested the
formation of as many Farmers' Service
Socicties as possible (recommended In
the Commission’s Report on Credit Ser-
vices for Small and Marginal Farmers
and Agricuftural Labourers) to make g
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# o (Statement) W
jsan F. A. Ahmed] of investment to small § apd 33-1)3
beginsing towseds the development of Per cent to marpinal farmers; af the same

An integrated credit structurs.

The Commusion bas recommended
the extenmpn of the programme to 160
Agencies wcluding the exising Agencies
and 1ndicated the distribution of addition-
al Agencies amgng the States  Hach

Oon au Average » supposed to
cover 70,000 small and marginal faimeis
‘preferably i the ratio of 1 . 3 to con-

to the all-India pattern and to en-
sure that the programme would have
fhe necessary tilt m favour of marginal
farmers who are more numerous As a
result of the extension of the progiamme,
abbut 11 miftion small and marginal
farmers arg likely to be covered during
the Fifth Plan. In addrtion, the invest-
‘ment programme and the much more in-
‘tensive crop production programme, both
under irrigated and dry farming -ondi-
tions, would give increased labour appor-
tunities to agricultural labourers Since
crop production alone may mot yield n-

m such of the Agency areas which have
been included m the hst of districts identi-
fied for individual subsidiary occopations
in its aterim Reports on Milk Produc-

2
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time, it has suggested certaln modifice-
tions 1n the pattern of risk fund subsidies
being given under SFDA|MFAL schemes,

II. POULTRY, SHEEP AND PIG PRO-
DUCTION THROUGH SMALL AND
MARGINAL FARMERS AND AGRI-
CULTURAL LABOURERS FOR
SUPPLEMENTING THEIR IN-
COME

The Report on Poultry, Sheep and Pig
Production through Small and Margnal
Farmers and Agncultural Labourers deals
with the need and scope for augmentng
thy production of eggs and poultty, mut-
ton and wool, and pork and porh pro-
ducts by harpessing and developing the
facihties available with the small and
marginal farmers and agricultural la-
bourers. Jt has been observed that live-
stock recaring has remained mainly as
by-product mdustry of the rural ares n
the country and 1t 18 practised us a =, xed
farming complement alongwith crop pro-
duction. Most of the people engaged n
rasing poultry, sheep and pigs n the
rural arehs belong to the category of
small and marginal farmer. and agricul-

livestock such as poultry, sheep and pigs
and their raising through weaker scctions
of the population can be relied upon as
a major mstrument for effecting social
change by improving the income uf these
people. Such a development would also
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ot Commission has  recommended

that while formulating the size cf the
in each district not
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ensitred that as large p number of families
us possible wonld be benefited. Each se-

family should be assisted to start
a poultry unit of 50 layers and that in
each district at least 3,000 families of
small gnd marginal farmers and agricul-
tural labourers should be identified and
under the programme which
be taken up in 167 districts cover-
ing about 5 lakh families,

L

Programmes have been suggested for
sheep development
guality and productivity of sheep in re-
gard to wool and mwtton production by
the small and margmal farmers and agri-
cultural labourers This is provosed to
be obtained by graduval replacement of
indigencus types of sheep with rhese
people by crossbred progenies having
exotic inheritance produced by the farm-
ers themselver andlor to a himited extent
by supply of crossbred ewes and rams
from other sources One hundred and
forty districts have been recommended to
be taken up for the sheep development
programme, at least 3,000 families being
assisted in each district This would help
over 4 lakh families

The Commisson has drawn attention to
thy fact that pig keeping is mainly in
the hands of the backward communlities
and with tribals and that such pig breed-
ers descrve speciat sssistance fer mprov-
g théfr pig rearing practices, Tt has
recommended that the main plark for
improving the econorxy of pig producers
stiould be the replacemédm of mdipedbus
pigs by erossbred pis, produced maibly
by the broeders themmsclves, It hay b¥en
proposed that about 2,000 families of pig
farmers should be assisted in =ach dstrict
and that pig production programmes
should be undértaken fn about 100 dis-
tricts which will help about 2 lakh fami-
i 1 ifyRove thefr cconddré éatby.

Fot the production and supply of cross.
bids poultry, shecy end pigs 1o partich
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pant farmers and agricultural labourers,
the Commission has emphasised that in-
tensive crossbreeding schemes should be
implemented in selected areas where such
work has already beenm found popular and
successful. It has also suggested that the
farmers selected for these poultry. sheep
and pig development programmes should
be extended subsidy to meet the costs of
capital expenditure such as purchase of
stock, rearing upto production stage, hous-
ing, equipments, etc. A total subsidy of
Ry. 71.40 crotes hes been indicated dur-
ing the Fifth Plan period

The Commission has laid special
emphasis on organising these programmes
on cooperative basis mainly consisting of
producers belongng to small ind mer-
ginal farmers and agricultural labourers.
In view of their backwardness and low
economic status, it has been recommended
that Government and the credit agencies
should liberalise the terms of financial
assistance in the form of loans

11T SERICULTURE

The Interim Report on Sericalture
deals with development of mulberry silk
which accounts for about 79 per cent of
the iotal silk production in the country
and 1s concentrated in Mysors, West

a plan qf action and tified certain
districts for the déveldpmehit of sericulttnd
{h thése major silk prod States 4% &

first step towards modéernising the sericul-
ture cularly keeping fii view
its beneficial impact on the economy ef

!
:
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[Shr: F. A. AAhmed]

The entire area under sericuiture in
Mysore has been proposed to be covered
during the Fifth Plan with the pachage of
practices including new methods of leaf
chopping, etc. developed by .he Central
Tnstitute as these lead to less mortality ol
silk worms and a higher cocoon to leafl
ratio. Further, cooperative chawkie rear-
ing-cum.recling units have been suggested
in the villages where there are large
groups of rearers. For raising mulberrv
tnder irrigated conditions, the Commission
has recommended that small and marginal
farmers be given 25 percent Central
subsidy on digging of wells wunder the
sericulture development programme to be
financed by the Central Silk Boaid.

A crash programme has been recom-
mended in West Bengal to test the suit-
ability of heat resistent strains developed
by the Central Research Station Berham-
pore, for their introduction on a4 wide
scale through a phased extemsion pro-
gramme. With the evolution of new
races, the farmers could get four crops
coneisting of two local and two bivoltine
races in a year as against four crops of
locu! races at present. Considering the
scope for taking up mulberry -ultivation
under irrigated conditions in the districts
of Bankura, Purulia and Birbhim, the
Commission has emphasised that pilot
fleld stations of the Berhampor: Central
Research Station should be set up in these
districts to establish the suitability of
mulberry cultivation and explore the
possibility of introduction of bivoltine
hybrids.

Jammu & Kashmir State is concentra-
ting om univoltine races which give only
one brood per year. The Commission
has emphasised the need to undertake
wuitable research to identify the races or
strains which can be introduced in the
State s0 as to ralse three broods in a year.
In order that the three-brood programme
is adequately supported by a bush mul-
berry programme. surveys have been
suggested to identify suitable areas in the
Karewss in Kashmir Valley as slso in
Jammu.
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In regard to Uttar Pradesh, iy has been
considered desirable to introduce bush
omlberry provided the number of broods
can be increased to mt least three agaimst
two at present in a year, For this pur-
pose, immediate steps to carry out applied
research as also to develop Dbivoltine
hybrids suited to the areca in the State
have been suggested.

The Commission has felt that the
entire process starting from the raising of
mulberry to the disposal of the raw silk
should be taken up on an integrated basis
for the purposes of credit support and
for developing an economically viable
programme of sericulture. It has indicat-
ed that for achieving best results, func-
tional cooperatives will have to be
organised, which should get their finance
from a single source for the cntiie chain
of operations.

Endorsing the recommendation of ‘'he
Trice Stabilisation Committee set up by
the Central Silk Board for « Raw
Material Bank at the Central level with
regional banks in the major silk producing
States to ensure g fair price to the
primary producer and supply 1aw silk to
the consumer at a stable prue, the
Commission has recommended that the
Central Silh Board should assist in finan-
cing the operations of the regional banks
as also in the setting up of the chain of
testing houses required to operate the
price stabilisation system.

Employment potential in silk industry
the end of 1978-79 at the all-India level
estimated at 4 million, of which rural
are expected to account for 3
A quick survey to collect more
ble estimates of employmen; in the
industry has been suggested in the
producing States,

it

L

IV. SOCIAL FORESTRY

The Interim Report on Socisl Forestry
deals with farm forestry, extension foses-
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4a action programme during the Fifth
Plag. The programme is designed 10
bring social benefits to the population in
the form of increased supply of fuelwood
{thereby relemsing cowdung for man-
ure), small timber and fodder ws well as
of recreational facilities,

The Commission has recommended ex-
tensive plantation on the bunds and boun-
darieg of the flelds of the farmers
for which the forest extension units would
develop the nurseries for the supply of
seedlings. A pilot scheme for develop-
ment of farm forestry has been recom-
mended to be taken up in the Cential
Sector in 100 selected districts—60
districts in areas with advanced agricul-
ture where fuelwood and timber arc
scarce and 40 in dry and arid zones

Mixed forestry ha, been proposed 10 be
taken up on waste lands, panchayat lands
and village commons in drougnt prone
areas for which a survey of wasle lands
and village panchayat lands has becn
proposed for preparing land-use plans
based on a village or a group of villages
as p unit. Development of fodder and
grass is to be an important component of
mixed forestry so as to increase their
supply and benefit the weaker sections of
the population who may be encour.red
to take up animal husbandry programmes.
Emphasis has, therefore. been placed on
the organised production and distribution
of seed involving local farmers. The
Commission has proposed that an area of
one lakh hectares should be covered
through piloy projects of mixed forestry
in the Central Sector.

‘With a view to preventing damage to
agricultural crops,  ‘wgricultural lands,
roads etc. through wind erosion. the
Commission has suggested the establish-
ment of shelter belts in hot and erid
areas. The programme is to cover ome
Iakh Thectares distributed amomg the
States of Haryana, Punjab, Rajasthan.
Uttar Pradesh, Madhya Pradesh, Andhra
Pradesh, Mysore and Maharashtra with
50 per cent Central assistance. In addi-
tion, the Commission has recommended
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planting of trees on lands on the sides of
reads, canal banks and railway lines as
a commercial investment with an annual
target of not less than 8,000 km, of
planting. Moreover, 3 lakh hectarcs have
been proposed 10 be covered by re-fores-
tation programmes in degraded forests
with a view to increasing the supply of
fuel-wood and small timber and prevent-
ing unauthorised removal from and
easing the pressure on valuable commer-
cial forests. To supply fuelwood and
small timber for agricultural implements
at fair rates, State subsidy has been pro-
posed for the first 15 to 20 years.

The Commission has advised that the
State Governments should make a study
of the problem of recreational needs of
the urban areas and dedicate some forests
or establish tree groves near such areas
for recreational purposes. Moreover,
green belts, arounl towns and cities,
wherever necessary, should also be creat-
ed.

The Commission has laid sonsiderable
cniphusis on .:ppropride iraining in ex-
tension mcthodology and technology for
officers sclected for implementing the
programme. Agricultural Universities are
alco to include in their syllabi a course in
socio] forestry for the acencultural
graduates. A large number of field
demonst-ations with the participation of
panchayats, coopcratives and  village
school staff have been suggested for
popularising social forestry. Field assis-
tants are proposed to bhe recruited from
the local people in the programme freas
to secure involvement of villagers. The
Commission also recommends thay all
social forestry programmes should be
executed by engaging local labour and
not through contract system.

For implementing the programmes
during the Fifth Plan, a total expenditure
of Rs. 80 crores is visualised, inciuding
the cost of  extension organisation,
rescarch and survey. The share of the
Central Government hss been ostimated
at Rs. 34.50 crores.
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12.87 Hin.

MINES (AMENDMENT) BILL

BXTENSION OF TIME FOR PRESENTATION
OF REPORT OF JOINT COMMIITEE

SHRI R. N. SHARMA (Dhanbad):
1 beg to move:

“That this House do further extend
upto the last day of the current session,
the time for the presentation of the
Report of the Joint Committee on the
Bill further to amend the Mines Act,
1952."

SHRI K. HANUMANTHAIYA (Ban-
): Sir, T have been seeing for the
Iast few weeks that several Committces
are asking for extension of time. It has
become almost invariably a habit. I do
pot think jt would be right for us in
this House fo blindly and in a routine
manner grant extension of ume. T do not
know the reasons If the reasons are
made known to the House, I can very
well understand that the Member, will
be able to judge whether the extension
of time asked for is deserved or other-
wise. I feel a little sad that it is the
House that constitutes the Committees
under your direction, Sir, and they are
not able to function on the basis of
efficiency and punctuality.

SHRI R. N SHARMA:- Sir, the Min-
ister in-charge wanted the Joint Com-
mitiee to get some cxtension of time as
he bas to get some sanction from the
Cabivet. ..

MR. SPEAKER: What for?

SHRI R N. SHARMA: ...for somic
of the amendments which have béen
proposed by the Joint Committee.

SHRI PILOO MODY (Godhra): That
j¢ not a valid reason.

MR. SPEAKER: No other reasun?

SHRI PILOO MODY: Sir, T think,

this ia wrong in principle that the
work of the Joint Comimittee should be
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held up becauss the Minister in-chavge-
wants to consult his Cxbloct colleaguss.
¥ think, in printiphé, & Perliamentary
Commitiee decides awe motu by iteelt
what legislation should be and it is mot
something that requires the concurrence
or the acceptance of the Cabinet, This
is setting a very unhealthy practice in a
parliamentary democracy. You, as the
custodian of the House, must do some-
thing to stop this immediately and make
the position clear to the House.

MR. SPEAKFR: On this matter, when
they want extension of time, they just
inform the Speaker fhat they want ex-
tedsion of time because of certain rea-
sons. Normally, T do not check it In
future, 1t would b¢ much befter, when
any extension of time is sought fo.. to
give reasons in brief in @ memorandum,
so that the Members also may know the
reasons,

SHRI SHYAMNANDAN MISHRA
(Begusarai): Tt should be brought to
the notice of the Speaker as to what
are the reasons for it.

MR. SPEAKER: They do give rea-
sons n brief What I say is that, in
future, the reasons should also be given,
in brief, in a memorandum so that the
Members may know what are the rea-
sons, so that the House may also know
as to what is the reason for this.

Also, may [ tell you that I am going
to discourage extensions, specially these
days when we have decided that unneces-
sary exteosions aiwl ummecessary tours
should be avoided. (Interruptions) Cer-
tain Committees have starfed going out
when they have no  business outsicdle—
they want to go out perhaps to ses on
the spot as to what is going op—ldie the
House Committee or the Petitions Tom-
mittee; imilarly, there are many other
committees nlso. ‘Their main buosiness i3
in this Parliament House. The House
Commities is concerned with allocation

of accommodation; now they also g©
$HRT FortRboy wogly (Dia
nmnwemmaaimi
have always objéctsld 16 .
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MR. SPEAKER: I also object to 't
Many Comnifttees of the States hlso
come here,

SHRI PILOO MODY: There is one
fore point. Very often meetings of
¢cbmmittees and select committees cannot
be held because there is a desperate
shortage of rooms.

Many times we had agreed to meet on
certain dates but were told later that no
room was available. You have given a
directive that we can meet only in the
premises of Parliament House, But the
availability of rooms presents 1 pioblem.
You may please look into that, Sir. That
is very often the main reason for the
delav in the submission of reports bv
select committees.

As far as this particular issue is con-
cerned, where leave is being <ought for
extension of time, you have not given
your ruling about the rcason advanced

MR SPEAKFER: I have saig that, in
future, besides bringing it to {he nntie
of the Speaker, they should also briefly
inform the House.

SHRI PHOO  MODY | am askiug
about this particular reason.
SHRI K. HANUMANTHAIYA 1 am

thankful to you, Sir, for the information
you have given. Would it he possible
for you to dire~t vour Secratariat to
send a circular to all the membeis show-
ing how many committces have ashed
for extemsion of time, how many times
and for what reasons?

SHRT PITOO MODY Are you accept-
ing this particular delay?

MR. SPEAKER- Normally extension is
given. He has given the reason.

SHRI PILOO MODY: Tt is the reason
I am objecting to. That is wholly un-
parliamentary. I do not think that, in
this particular case, for this particular
reason extension should be grantsd, And
I would like you to take a vote so that
I would have the opportunity of woting
against,
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SHRI S. M. BANERIJEE (Kanpur):
In this particular case, I definitely koow
the reasom. Our members are also there.
We wantted to move certain amendments.
Many members wanted to move ceriain
amendments. If the Minister incharge or
the Chairman of that particular Joint
Committee accepts that he would consider
those amendments, Heavens are not guing
to fall. Extensions have beecn granted
in respect of company affairs and texa-
tion laws and nobody objected to that.

MR. SPEAKER: Unfortunately, the
Chairman is not here. The other mem-
ber 1, caught—he is onlv deputising for

SHRI K. D. MALAVIYA (Domaria-
ganj): Normally what I felt was that the
Minister should not make the committee
go on postponing the deliberations. But
1 do not understand how fhis maiter
becomes unparlinmentary. In this case
sanction may be given subject 1o the
condition that he should make a note of
that and that they should give full free-
dom to the committee,

SHRI PARIPOORNANAND PAINULI
(Ichri Gathwal): The  Minister was
present in the committee representing the
Government  There were cerfiin  1-sues
which needed decision and he wanted to
consult the Ministry.

SHRT K HANUMANTHAIYA: I re-
quested that a circular be issued to the
Members to show how many committees
have asked for extension of time and
for what reason. We want to have a
full picture  That was the request that
T mude.

MR. SPEAKER- So far as vour re-
guest is concerned, the information you
have astod for is of a peneral nature It
will bc supplied to you by mv office.
That has nothing to do with this.

The question is:

“That this House do further exiend
upto the last day of the current session,
the time for the presentation of the
Report of the Joint Committes on the

Bill further to amend the Mines Act,

1952 "

The Motion was adopted,
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12.16 hrs.
BUSINESS ADVISORY COMMIITEE
THIRTY-SECOND REPORT
THE MINISTER OF PARLIAMEN-

TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): 1 beg to move:

“That this House do agree with the
Thirty-second Report of the Bunsiness
Advisory Committee presented to the
House on the 13th August, 1973."

SHRI JYOTIRMOY BOSU (Diamond
Harbour):; I have given notice of my
intention to raise the matter of land-
grabbing by the Punjab Chief Minister.
I have ample evidence with me. You
kindly tell me what am I to do about it

I have written a separate letter,

MR. SPEAKER: When the business
for the next week comes up, this will
arise, not nmow.

SHRI JYOTIRMOY BOSU: I am on &
different issue....

MR. SPEAKER: I am not allowing

it.
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as if 1 am the only person.
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Re. Withdrawal of
Locomen’s Strike
Everything is decided in this com-
mittec where the representatives of all
Parties sit.
q 44T @) T
It will be put before that committee.
Time is allotted by that commitiee. I
have no control over the allocation of
time. I just clear the motion whether it
is in order or not and it is for the ~om-
mittee to give decisions on such matters,
not myself alone.

Now, the question is:

“That this House do agree with the
Thirty-second Report of the Business
Advisory Committee presented to the
House on the 13th August, 1973.”

196

The motion was adopted.

SHRI S. A, SHAMIM (Srinagar):
What happens to the submission I have
made?

MR. SPEAKER: We have alrcady
fixed a call attention on it.
SHRI JYOTIRMOY BOSU: 1 have

already written to you...

MR. SPEAKER: I am not gomng to
allow anything. ....(Interruptions) Any
member of the House gets up as if he
nmis got the right or the privilege to say
anything about any man in this country.

RE. WITHDRAWAL OF LOCOMEN'S
STRIKE

SHRI M. KALYANASUNDARAM
(Tiruchirapalli): You will remember, Sir,
that the Housc received with great joy
the statement made by the hon. Minister
for Railways on 13th August, 1973 re-
garding the withdrawal of the Loco
men’s strike  Now I have received com-
plaints from several quarters that the
workers have not been released in many
places. Also, the warrants have mot been
withdrawn. Even fresh warrants are
issued and fresh arrests are made, This
is clear violation of the terms of the
agreement reached with the delegation of
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Joco running staff by the hon. Railway
Minister. It was clearly stated on the
floor of the House that all arrested woik-
ers will be released, not oaly in connec-
tion with the present agitation but also in
connection with the arrests in connection
with the agitation held in May, 1973. In
wpite of this arrests are taking place and
arresled workers are not being relcased.
I fear that Railway Board is interested
in sobotaging the settlement. This House
must take serious not of it, in the n-
terest of peace, in the interest of running
the rafllways without disruption of work.
I am afraid that the workers will be
driven to provocation in many places.
Although T join the committee in saying
that all the workers must resume duty,
at the same time, the Action Committee
vis sald it beyond any doubt that the
strike is withdrawn; but at the same time
the workers are unwilling in manv places
to resume duty because of this very pro-
vncation. May 1 request the Minister to
make a statement? 1 am sorry he is not
present in the House in spite of vour
office conveying the information to him.
This matter should not be treated lightly.

MR. SPEAKER: He is not bound to
be here. hecause this was given at short
notice.

€HRI PILOO MODY (Godhra): Will
vou please allow me to raive 5 matter
reparding Gurn Gobind  Singh  Medical
College?

MR SPTAKFR: Not now, please sit
down, T have piven chance to one Mem-
ber

SHRT PIT OO MODY: Do vou
to say, only one issue per day?

mcan

MR. SPEAKER: Not now please.

How can you raise this without a

notice to me?

SHRI PILOO MODY: I had informed
you.

MR. SPEAKER: Not in writing,

SHRI PILOO MODY: 1 have infurm-
ed you.

MR. SPEAKER: Please sit down.
Don't do like that in future. You will
please give a notice in writing, Please
don't do that by telephone, Now, Mr.
Damani.

SHRI S. R. DAMANI (Sholapur):
Mr. Speaker, Sir...... (Interreptions).
MR. SPEAKER: 1 am not allowing
any thing more now.

SHRI S. M. BANERJEE (Kanpur):
You wili kindly hear me, Sir. The
discussion on the Pay Commission's
Report is put down for four hours. Now
that the time of the Lok Sabha sitting is
extended, please extend the time for dis-
cussion of the Third Pay Commission
Report also,

MR. SPEAKER: That i< mean; for
another matter and not for this

SHRI 8. M BANERJEF: Kindly ex-
tend the time for this Report also.

MR. SPEAKER- You are sking me a
thing which T cannot do  You decided
that in the Business Advisory Commit-
tec. I shall call the mecting again if
you want,
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MR. SPFAKFR I cannot reverse the
decision taken by the Committee

SHRI & M. BANFRJFF- Wc can

move a motion

MR. SPEAKER: Please do not break
the healthy precedent of implementing
what was dccided once. T shall put it
again before BAC, if you like. And you
can discuss it there. Mr. Damani.
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12.27 hrs.
EMPLOYEES’ PROVIDENT FUNDS
AND FAMILY PENSION FUND

(AMENDMENT) BILL—Contd.

SHRI S. R. DAMANI (Sholapur):
Mr. Speaker, Sir, 1 was telling the House,
mere amendment to this Act will not
suffice. This Act also should make the
administration of the Office of the Provi-
dent Fund Commissioner to be more
efficient. At present, there is a rule that
provident fund deductions should be de-
posited with the Employees’ Provident
Fund Commissioner within & certain
period every month after they ore cde-
ducted from the wages of the workers.
The arrears are due to their slackness
and I want that the work of this organi-
sation should be activised. This orgam-
sation, I believe, has no responsibility to
collect the provident fund deductions
every month. The defaulters are not
more than 3 per cent and it should not
be difficult for this organisation to have
the deductions collected on spet from
such employers. I find that the Commis-
sioner of Provident Fund serves the
notice on the defaulters onlv after a
month or two months after the detection
of the default. If they put in their re-
presentative specifically for this job., the
arrears of provident fund {rom the
workers could have been reduced.

If the organisation is made more effi-
cient and is activised, the amount of
arrear which is accumulating could be re-
duced verv much. Therefore, I requesi
the hon. Minister that he should take
someg action to see tha; the recovery is
made regularly from the employers who
deduct provident fund from the wages of
the workers. T wani t say something
about the working of an industrial unit
or a business house. Sometimes they
have to face critical financial situations.
They incur losses but they keep on going
in the hope of better times to comwe; they
are not able to pay for the raw materials,
they cannot pay even salaries of their
staff. But instead of closing down and
throwing their workers out of employ-
ment, they seek cooperation of the
workers, the suppliers of raw material
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etc. and they get it. In such cases they
may not ke able to pay the n.ovaciu
fund amounts immediately, and i thesz
rules are applied rigidly, the result would
be that they would rather like to close
down because they are. ncot in a position
to make any payments. In such cases
with the consent cf the workers and trade
unionists who wepresent the workers ihis
may be kept in abeyance and uo action
need be taken so that the workeis do noc
get unemployed and production is not
lost. When better days come this could
be re-enforced.

It is the policy of the Government that
workers should participate in manage-
ment that there should be more co-cpera-
tion betwesn management and workers,
so that the workers may have iacentive
to produce more; they should fee! thatit
is their concern. The workers, if they
like, should be allowed to invest from
their provident fund accounts in ths
shares of the concern so that they be-
come shareholders and partners and thu:
participate in management and take
genuine interest in fulfilling vroduction
programmes. Instead of investing in
Government securities at least a part of
the fund showld be allowed 1 bhe s0
invested,

[ have seen that many workers did not
get their provident fund amount on their
retivement  without harassment. Thev
have to visit the office several times ond
pay some sort of a commission to get
their money back. If you chezk up
when the application is made and when
the actual amounts are paid, you will
see that it takes many months to get
their money back. This should be !ook-

ed into in the office of the Provident
Fund Commissioner.
At present all the provident fund

money is invested in government securi-
ties and earns an interest of 5 per cent.
Nationalised banks are giving 7.5 per
cent interest on fixed deposits, There is
thus no incentive for the worker to save
in the provident fund. 1 suggest that
the workers’ money should be invested
in long term fixed deposit and made to

v
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carn mierest at the rate of 7.5 per ceut,
or 1t can be invested mn umt trusts which
will also yield 7.5 per cent interest, the
workers will have then more incentive to
save and they will get some advantage of
their nvestment when they retice.

It was saud thai 1n the cases of certain
workers, provident fund deduction 1 mot
made In view of (he piesent rse 1n
prices, they cannot afford the piowvadent
fund deduction For example, for a
worker geiting Rs 250, the deducuon
«omes to Rs 20 which 1w a big sum, for
him  With that, he can buy cloth or
milk for hi, childien, his immediate
needs So, when prices are 11sing,
naturally there are some cases where
workers do not want provident fund
deduction  Therefore, they change the
name and work in such a way that they
can avoud this  These things should be
looked anto and steps taken sp that
workers have the incentive to work and
the capauty to contribute to rhe prowvi
dent fund  Side by swle the ofhice of
the Provident Fund Commsvion=r <hould
he  clivised and mahe moie cfficient so
thit the oulstanding amount can be re-
luced considerably

With these words 1 support the Bill
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Piovided that the court may, for
any adequate and special reasons to be
recorded in the judgment, impose a4
sentence of imprisonment for a lesser
term or of fing only in liew of im-
prisonment
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“Notwithstanding anything contamned
m the Code of Crimnal Procedure,
1898, an offence relaung to default m
payment of contribution by the em-
ployer pumshable under this Act shall
be cogmizable "
Bt shall (be cogmzable means that pohce
can take action
ot forar g fr
“No6 Court shall take cogmizance of
any offence punishable under this Ast,
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the Scheme or the Family Pension
Scheme except on a report n Wwriting
of the facts constituting such offence
made with the previous sanction of the
Central Provident Fund Commissioner
or such other officer as may be autho-
rised by the Central Government,

oy Aga TaAgL 5 ST 7 ¥ @
g1 gaeay wrArEfer w21 8, i
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The police should not take any action
against any mill owner if there is no
recommendation from the Central Gov-
ernment or sanction from the Central
Provideny Fund Commissioner,
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“Where an employer 1s convicted of
an offence of making default in the
payment of any contribution to the
Fund or in the transfer of accumula-
tions required to be transferred by him
vnder sub-section (2) of section 15
or sub-section (5) of section 17, the
court may, in addition to awarding any
punishment, by order in writng re-
quire him within a period specified in
the order (which the court may, if it
thinks fit and on application in that
behalf, from time to time, extend),
to pay the amount of contribution...”
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«, . the employer shall not be Hable
under this Act m respect of the con-
tinuation of thy offence during the

period or extended period, if any,
allowed by the court...”
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The extension of time should not be
considered as default,
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“A person, being an employer, who
deducts the employee’s contribution
from the wages payable to the em-
ployee for credit to a Provident Fund
or Family Pension Fund established
by any law for the time being
force, shall be deemed to have heen
entrusted with the amount. . .”

It shall be deemed entrustmeny if the
amount is kept with him
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I anybody keeps the contribution
with him that will be deemed to be
entrustment. Entrustment is alreidy
there.
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Allowing the court and the Commis- They want to add one sentence. There

sioner to extend the time or to impose
only fine is against the spirit of the Pro-
vident Funds Act.
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SHRI VAYALAR RAVI (Chirayinkil):
Mr. Speaker, Sir, 1 congratulate the hon.
Minister for bringing forward this amend-
ing Bill before the House.

A lot of criticsm has been levelled
against the piling up of provident dues
from the employers. Even in the State-
ment of Objects and Reasons, the hon.
Minister himself has admitted that the
dues are so huge for which we have no
explanation. The explanation is the lack
of respomsibility on the part of the Em-
ployees’ Provident Fund Organisation.
That is true. If we go through the
figures of arrears, in 1959-60, it is 3.65
crores; in 1966-67, it is Rs. 5.96 crores;
in 1969-70, it is 14.6 crores and m 1971-
72, it is Rs. 20.65 crores. There is a
rapid increase in the piling up of provi-
dent dues. Naturally, we have to take
strong measures to recover them. But [
am afraid, the lack of law alone is not
the only reason. Even by bringing for-
ward this legislation, I am afraid, the
Employees Provident Fund Organisation
will not be able to implement it. The
question fs merely of the implementation
of the law and not jnst making stringent
provisions of the law.

There is a provision in the law which
defeats the entire purpose of fthe law.

is a proviso—clause 6(c):

“Provided that before levying and
recovering such damages, the employer
shall be given a reasonable opportumty
of being heard.”

The very purpose of this addition of one
sentence is to defeat the entire purpose
of the Bill. It says, the employer shall
be given “a reasonable opportunity” and
“a reasonable opportunity” means that
he will drag the whole thing to a court,
It will lead to a lot correspondence here
and there. This will not serve the pur-
pose. If you try to prosecute him, he
will go to the High Court and say, “I
have not been given a reasonable oppor-
tunity.” Who will define ‘“‘reasonable
opportunity”? Is it the Commissioner of
the Provident Fund Organisation or the
Chairman or the Minister? 1 do not
know who i to define it. My request to
the hon. Minister is that he must delete
this sentence from here If he is going
to have it, as it is here. it is moing to
defeat the entire purpose of the Bill

Another important thing is about the
structure of the whole Organisation. The
piling up of arrears of providen! fund
dues amounting to Rs. 20.65 crores is
all due to, I have no hesitation to say,
the irresponsibility of the erstwhile
Commis.ioner and the entire organsation.
He has now gone away., For all these
dues, he is not answerable to anybody.
He has got a better post and gone away.
The Organisation is, more or less, a
deputationist organisation. This Orgam-
sation must be re-structured completely
in a way that you define the structure of
the Organisation and also see that the
people get more opportunities to go, .'ep
by step, to the top of the Organisation.

There is one Chairman. I have nothing
against the present Chairman, But in
the Act itself, it mever says that the
Chairman should be the Secretary of
the Labour Ministry. I sm wery much
sympathetic to the Chairman because he
has to play a dual role. He has to
attend a Board meeting, take a certam
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decision and come back to the Secretary's
room and he just reverse the \lecimon. It
is & mental torture for him. If he takes
a decision in favour of the workers, he
just comes here, and he feels, as a Gov-
ernment servant, as the Secretary of 'he
Ministry, that he is mot able 1w accept
the decision of the Board. Naturally, he
has to reverse it. It is a very difficult
job. I would request the Minister to
relieve him of the Chairman’s nost, He
should appoint a nen-official us the full-
time Chairman.

‘Look at the structure of the Organisa-
tion. There are 21 persons from the
Government side itself and 12 persons
from the non-official side. Noturally, #t
ts more dominated, rather completely
dominated by the Government side itself.
There arc 5 persons from the <Ceniral
Government and 15 persons from the
State Governments. There are 6 persons
from the workers side and 6 workers
from the employers side. Then, the
Regional Commissioner or the Deputy
Commissioner or the Commissioner is on

a deputation for three years. Deing the
President of the Employees' Provident
Fund Organisation, T have found (that

they come on a deputation for three
years. For one year, they will study the
whole subject; for one year they will tour
the places and for one year, they will
prepare themselves to go away.

You cannot pinpoint the responsibility.
They say that they are studying (he
matter. The erstwhile Commissioner
went away without doing anything, He
said. ‘What can I do? I am herc only
for six months: and T am going’. There

must be a2 permanent structure in a way
that even the 16west man gets the oppor-
tunity to come to the top. Always the
deputationists have been coming and
going back. My request to fhe Ministe:
is that the organisation must be structured
in such a way that every .mployee musi
have the oppertumity to come fo the
higheat level.

I want to know what is the #tatas of
the Provident Fuad Organlsstidn. Is it

Auaum'ulm M&mmum n_pb
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a Goverhment ‘orgasisation: or -is it cen-
sidersd as part of the public sector? IR
Malayalam, it = is said, ‘Napumsaka'--
neither man mor woman., I have mywelf
asked the Minister as to what iz its
status and he was unable to definc it, He
must consider it on par with banks and
LIC and see that the workers are protect-
ed. Suppose we ask certain questions
they will say that they are governed by
government rules, and sometimes  they
will say that they are not govermed by
government rules but by some other rules.
Nobody has defined ity statug so far, Its

status has to be defined properly. -
Our friends have pointed out about
recognition of the Union. Here I have

to make one request. The Board has
decided, 1 believe, that no outsider whch
means no political worker should be
associated with the Union of the Oigani-
sation. The Board is represented by
majority of government servants and they
have taken this decision. I wonld like
to know from the Labour Minister whe-
ther it is the policy of the Government
that in such an organisation as Provident
Fund or Bank or whatever it may be. 6o
political worker, MP or MLA, <hould be
associated with the Union. Is thet he
policy of the Labour Ministry? Do they
have such an anti-labour attitude? My
request to the Minister is that the Union
must he recognised. You can have a
referendum for the majority of the
Union, Also you cannot say that nobody
from outside should be associated with
it. Is that the Government's policy?
What is the reason behind thia?

I have to inform the Minister—I am
subject to correction—that 1 have heen
told by somebody that at the 1ecent
meeting of the Board in Bangalore, «me
top officer has said, “The Minister says
many things; but we are not hound to
do it”. If the officer is so arrogant and
impertinent, witat action are you going t®
take against him?

The workers' matters are very delicat2.

They » agitation from 31st
oﬁm:em&%%% i
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sider sympathetically the demands
mitted by the workers and settle them
as early as possible

Now I come to the problem 1n my
own constifuency  They have already
agreed to comstruct the office and quar-
tetrs for the workers in Trivandrum I
request the Minister to see that the office
buikding and also quarters for the
workers of the Trivandrum office are
constructed

I once agan request the Minister o
onsder  sympthetically the demands
made by the wothers

#*SHRI ] MATHA GOWDER (N
giris) Mr Speaker Sar, I o to sy 4
lew words on behalf of the DMK oo
the ILmployees Provident Funds and
Family Pension Fund (Amendment) Bill
1971

This legislative measure 1» 4 himing
example of the total mactivity ol th. Ccn
tral Government 1n matters con.erning th*
welfarg of mullion, of workers i out
country I say this because the Govern
ment by their wept handling hive allowel
the arrears of the contributions from the
employers to the cmployees provident fund
to soar up to huge sums It 1s not as 1f
as 4 member of Oppoattion [ am tiying to
pownt out this. J you look at the state
ment of objects and reasons appended to
this Bill you will find that ne Minster
himaclf has stated this glanng cxumple of
Inactivity on the part of the Ceatral (Gov
erument. Accanding to the statermant of
objects and seasans, in 159460 the arzcars
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from the employers amounted o Rs. 3.65
crores The arrears have swuce been
steadily increating every year snd a, on
31st March, 1972 they stand at the colios-
sal figure of Rs 2065 crores. T'he figures
iself speaks volumes about the tnefficiency
with which the Governmenmt have been
gowng about the task of ensuring prompt
paymeny of contribution by the employers

to the Provident Fund

Sir, the House 15 well awa,s that hus
matier of huge arrears of voutribution
from the employers has been 1amed many
umes and e¢very time the Government has
begn promusing that effective steps would
be tyhen 1n realising the arrcars It eems
as though the Cential Goveinment have no
foresight, with the result they wake up only
when the situation reaches an alarming
stage It s difficult to bizheve that a
Government could be sitting 1dle when the
employers are cheating tne  worhers of
their due shdare of contribuuon to th~ Pro-
vident Fund  The Goveinment §i.ve
muserabiv falled to mip this problem n
the bud and ullowed the arreirs to grow
up to this alarming extent T wonder whe-
ther looking at the trend f the a rous
sinee 1959 60 1t would be mproba’ e to
wxpe ! thum to stand it R« 30 Qigres 10
1977 1 want to know from tha Minter
whe'ter he iy poing to vy ex 1 me
befole the House with all tus wsual ox
nlanations and ¢xpress his helplessness
the matte; of rcalising the ~jreais t om
the employers At this mnctuie 1 raust
hone tly »a8) In tannes, 1o the Min e
who s just sitting in front of me thiur  at
I st he thousht jt fit to bming forward
this measure to rialice the urears beisted
though 1t 15

Sir, why are we confronting this pheno
menon of arreais piling up from the «ide
of the employers? The 'mployer. instéad
of making theu contnibuvtion to the [ m-
nloyee, Provadent Fupd divest that money
mio their own investment or are happy to
deposit 1t i the bank to zarp interest It
18 only wath stnngent legislaive measure
coupled with sarnest ymplementation that
the employers gould he wade to pay not

*The original speech was delivered rlrn T;{wl

T
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only the arrears but their future contribu-
tione promptly.

Sir, 1 would have been happier with the
Bill which ought to have come many
years before if it does not conltam as 1t
does now, many defects and loopholes
which would be explomed fully by the
employers Most of the membeis who
hove participated 1n this discussion  have
pointed out some of the loopholes that
are visible in the Present Bill. 1 only refer
to one provision in the Bill, as T dom't
have time to go into greater detail, which
provides for the prior sancton of the Cen-
tral Government if the erring employers
are to be prosecuted m a Court of Law
To my mind this condition is wholly un-
necessary and the Central ¥rovident Fund
Commissioner should have absoiute free
dom m such marters. I do not know with
what motive this provision has been made
in the past we know that the Central Gov-
ernment had been soft to the big indus-
trialists and therefore one suspects whethe
the Central Government under the guise
of this provision would offer shelter to the
employers as against the workers 1
would like thc hon. Minister to tell us
the reason and logic for making this
provision,

In the end I would only say that enacl-
ment of a law of this nature is not going
to bring solace to the employees of such
undertakings which have been wound up
with huge arrears from the employers left
outstanding. However, T extend my sup-
port to this Bill to the extent it goes

13 brs.

MR. SPEAKER: I am not going to call
the Members who merely send me slips;
they must get up in their sears. Shri Daga

SHRI M. C. DAGA (Pali): Under
Clause 14 (b) you said, offence is a cog-
nizale one Who will take cognizance of
this offence” At what time will it be?
Taking cognizance will be when it is notic-
ed by the commissioner or what? You
said, the offence is cognizable and it will
be taken notice of by the magistrate
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Who should do it? It is not the employee
who could fille complaint directly. Suppose
one complaint is cognizable, My pomt 1
whether the employee can file he com-
plaint directly to the Magistrate or not.
You say, this is under Section 405. How
can you incorporate section 40% in this?
In Clause 8 what you have said is this.
You said that the explanation will be ad-
ded to section 405 of the TPC. You want
to say that for the Indian Panel Code this
will be an amendment. You want to make
an amendment under section 405 on the
Indian Penal Code. You are referring to
this clause here. In this legislation you
say that this can be put thers. How can
it be done? Regarding entrustment, you
say, this offence will be under section 406
or 409, Now, what do you mean by this?
Who will take it up, because, after all, it
is cognizable offence, non-bailable? What
will be the mode? Will it ne by a chnlan?
Can the employee go to the court and say,
here 1s an offence, I submit complaint
agamnst an employer? Yo, this cannot be
done You cannot make thiv amendment
in the Indian Penal Code, and say. thi, 15
under Sec 405. You say, this 15 breach
of trust becau-e thc moaey was deposited
What will happen to the contribution made
by employer” Suppose employer has con-
tributed 2,000 or 6,000 and employees have
to contnbute some amount, say, 6,000
rupees or so. What will happen to that
amount of Rs. 6,000. Will it be breach
of trust or not? This cannot b made out
As employee 1 have to mve out something
to Provident Fund. That may oe 10,000
or 20,000 Can it be a breach of trust? |
have my own feeling, it cannot be a breach
of trust. I think it is not the proper place
to put this thing here, if you are not
making amendment to the Indian Penal
Code

SHRI R V. BADE: That will be deem-
ed to be entrustment. That is what thev
have said

SHRI M. C. DAGA* 1 have not under-
stood. How can it be? Please ask the
Labour Department to look into it or the
Legal Department to look into it, Let
them apply their mind to it. T have not
understood it.
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Then, you waspt the punshment to be
stringent. But, everywhere you have stated
‘provided the reasons are there’. That
céinnot be. On the one hand you wany the
recommendations of the Estimates Com-
mittee to be implemented and on the other
why do you say ‘provided the reasons are

there’? Why don’t you become lenient?.

When you say that you do not want 1w
become lenient, then be strong,

With these words, I support the Bill.

SHRI TARUN GOGOI (Jorhat): Mr.
Speaker, Sir, I want to congratulate the
Minister for Lubour for bringing forth
this amending Bill. The Bill is not 2a
comprchensive one. The provisions con-
tained in this Bill are not adequate
enough. Bot, still, it is a modest Hill.
And undoubtedly, it is a beginning in the
right direction. Many of the labour
legislations have been brought forward
by thc Government with a view to pro-
viding sccurity to the labourer; who
have been subjected to all sorts of ex-
ploititions, The employers are primarily
conczrned with their profit motive, What
is more striking is that the emvloyers
have now become defaulters in aking
their contributions to the ones made by
the labourers towards their provident
fund. In the year 1959-60 the contribu-
tion was Rs. 3.65 ciores and it rose to
Rs. 20,65 crores in the ycar 1977

It is a healthy sign. 1 would wow like
to refer to certain provisions made to
the existing amending Bill, Take for
example clause 4. Under this. the im-
prisonment term has been extended to
six months. In case of a default in
payment of the employees’ contribution,
the term of imprisonment has been
prescribed for three months, There is
also another proviso which I do not
understand, By that proviso, discre-
tionary power has been given tc the
court to give lesser term of impiison-
ment, That means. the court can, under
that proviso, give any imprisonment
lesser than thres months. That too, only
when there is adequate gnd valid reasson
And that reason has to be recorded, I
cannot understand what special reason
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can there be it there is a case of default
in the subsequent payment of th: contri-
bution. The expenience shows that the
court has always been in favour of the
employers. Even before, in the orginal
Act, the term of imprisonment was 8ix
months, Our expericnce is that the
Court always gave the punishment which
was always in terms of fine. Our appre-
hension is that the court will exercise
this discretion in favour of the cmploy-
ers alone,

There is also another provision—
Clausc 5, that n, in respect of a subse-
quent commitment of the offence. When
there is a subsequent commitment of an
offence, deterrcnt punishment is provided
for. What i the punishment provided
for? The term of imprisonment has been
extended to one year but the term of
impriconmen! mdy not be less than three
months. I can understand that for a
subsequent default, the term of imprison-
ment will not be less than thrce months.
But, both these provisions run counter
to ecach other in realising the obiect of
the Bill. The discretionary power is
provided to the court to give the punish-
ment. I would like to refer you 1o
another clause (5)—Section 14AC. That
is about the cognizance of any offence
punishable under this Act. Under this
provision, the case can be filed only by
the Inspector with the previous sanction
of the Commissioner of Provident Fund.
I do not understand why sanction has
at all to be obtained to file a case in the
court? In case of a default in payment
of provident fond, delay is only the
matter. Why i. it that only an Inspector
can file a case. T say that even the
victim, that is, the employee who has
deposited all the contributions oat of
the wages should file a suit. Why should
not the victim file a suit? At the same
time, the labour organisation—the recog-
nised union—should also be allowed to
file a suit. As you know, the Court will
not proceed with the case unnecessarily
—you must have confidence in the court
also—unless it feels that there is s~me
substance in that, namely, that the cm-
ployer has committed an offence under
the prescribed section.
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Then as regards first charge on the
assets when there s a default in arrears,
it is limited to a period of exceeding six
months., Why six months? Any arear
should be a first charge on the assets of
any establishment when it is wound up.

Then as regards liability in case of
transfer ‘of establishiment, it is limited
to the value cf assets obtained by the
transferee. My suggestion is that in such
a case a provision should be made to
the effect that the employer shouid be
debarred from making any transfer or
sale or lease when there is an arrear of
a provident fund amount.

Then there is no provision for purish-
ment or penalty wherc the employeir docs
not contribute out of his own funds to
the provident fund.

A provision should be made whereby
the employer should be debarred from
receiving any grant from public institu-
tions uniess he furnishes a noc-arrears
certificate,

Vayalar Ravi that
w2 must be careful in the selection of
cificers. It is not the iaw aluite which
will enable us to realise our objective; its
implementation is equally important.

[ agree with Shri

With this I extend my support to the
Bill and hope that a more compreheusiva
Bill will be brought forward soon.

THE MINISTER OF LABOUR AND

REHABILITATION (SHRI RAGHU-
NATHA REDDY): I am extiemely
grateful to all hon. members whe have

participated in the discussion and ex-
tended their support to the various provi-
sions of the Bill while making verv valu-
able suggestions with respect to varicus
amendments that they have got in mind
which they expeet Government—in fact,
want Government—to bring forward in
~ourse of time. [ am also grateful to
them for making a deep study of this
problern with regard to the organisationa!
side ¢! the PF organisation.
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With regard to the
problem, Shri Vayalar Ruvi had men-
tioned some problems and raised soms
questions. 1 am fully conscious of these.
My views on these are well known and
he can trust us to do the right thiag.

organisational

Shri Vayalar Ravi—if I may say su,
he made a very impressive speech on :he
Bill—raised some legal questions. As ve-
wards ¢l. 6, sec. 148, the proviso, Qe
ushed why should un empioyer be given
a reasonable opportunity, why shouid
the adjective ‘reasonable’ be there, beio:e
the noun ‘opportunity’? This is a subs-
tantive gquestion he raised. I can only
say this has been done having regard o
the wvarious decisions f the Supiemn:
Court that opportunity must be given
before a man is proceeded against.
Whether we use the word ‘reasonable’ or
not, the courts would alwavs :onstrne it
in this light. Therefore, ihzre is nothing
lost in using the words reascnable oppor-
tunity’, so that the conceined autherity
which will have to adminisier the  Act
does not have any ambiguity with respect
to the notice {c be given and the opnor-
tunity to be If sy  emplover
wants an unreasonable oppeortuaity oa-
cause of the usc of this expression. |
have no doubt the administration will re-
fuse to complvy with snch a: unreascn-
able regnest.

given,

A very intercsting guestion was jaweld
by Shri Daga regarding the amendment;
of sec. 405 of TPC. [t is known to
legislative processes that onz enactmaoant
can be amended in the process wt
amending some other enaciment. You
know it better than I do. You know
better than I do. In their effori >
implement the letter and spivit of this
Act, there had been difficultizs faced by
the Government with respect to section
405 in the sense whether whzn the cm-
ployee gives the money and when the
employer had collected the monev ac-
cording to the provisions cf the Provi-
dent Fund Act. i+ is entrustmant under
section 405 of the TPC. The Kerala High
Court has held that it cannot he cons-
trued as entrustment and thercfore the
provisions of  section 405 of the IPC
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coullt’ not be invoked for the purpose of
punibhing emiployers who default with
respect to the funds collected from the
empldyees. To clear this doubt we
thought that the law itself must clearly
state that when money is deducted from
the employee and go&s into the hanis of
the employer, it must amount 10 entrast-
ment. In other words the employe”
stands in a fiduciary capacity in relation
to the money that has been deducted
from the employees™ salary. W wanted
that there should be no ambiguity about
interptefation antl the courf¥ must be told
tHat this is the ifterpretation which
Parliament has placed on it, 1 think 1
have cleared the doubt raised by Ir
Daga.

SHRI M. C. DAGA: What about cofi-
tribution of the employer? Will that also
come under this section or not?

SHRI RAGHUNATHA REDDY, To
he fair to him and to myself, I cannot
immediately say whether it is» [ still
feel that it can be the subject-mutter of
interpretation  The spirit  of the provi
sion is 10 protect the money Jeducted
from the employecs

Shre Damani taived the question about
the investment of this money in Govern-
ment securitic  and askhed why thev could
nct be invested in  unit trust. Provident
fund money = deposited i Cential
Government securities (45 per cent); State
and Central Government guaranteed se-
curitics (25 per cont) and post ffice
time deposits and small savings (30 pet
cent). The interest on Government se-
curities is 6 per cent: the interest on de-
posits in the post office comes to 7 per
cent. Shri Damani felt thot  these
moneys should be deposited in various
banks and in the unit trust. This will
be examined. Necessary steps will be
teken if it is found to be in the interest
of the provident fund itself.

Some suggestions have been made by
Shri R. N. Sharma and Vermaji akso
Whﬂlmmedforeonddmuonof lhs
Bill,
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could have comtained more stringent
Measuré; but we have to take into ac-
chint that a numbbr of sick mills had
been taken over by the Natiomal Textile
Corporation and such sick mills and some
other coal mines were mainly respon-
sible for a large part of the provident
fund being mot deposited with the con-
cerned authorities.

Therefore, we have to take into ac-
count the fact that a number of institu-
tions have becn taken over by the Gov-
ernment. 1f we make the provisions
more stringent, the process of taking
over might become difficult. That is the
only reason we kept in mind when we
drafted this, 1 would assur¢ hon, mem-
bers that at the appropriate lime, a more
comprehensive  legislation covering  all
the suggestions they have woull certan-
ly be brought forward. Perhaps that
Bill may go hefore a Joint Committee
and the hon. members will have ample
opportunity to make their soggestions

Shri Sharma and Shri Ram Singh Bha
have <aid that a gratuity fuml on .h2
lines of the cmployees’ nrovident fun.
may be set up This is a verv valic
suggestion The muatter has been examin-
ed by a working group. The group hua»
recommonded wnrer alia that  emplovers
should <et up a gratuity fund duly
approved under the In.orne-tax Act. 1961
for payment of gratuity to their em-

ployees. Tt has further <uggested that
small and medium-sized employers who
are not in a  position to set up such

funds which can be piivately maniged
should be statutorily required to cnter
intv some arrangement with the Life In-
surance Corporation, The report of the
working group is under examination of
the Ministry of Finance and the Con-
troller of Insurance, The suggestion is
rightly taken and necessary action will
be taken after proper examination ond
discussion with the comcerned ministries.

A number of amendments have been
given. Though the suggestions made are
welcome, at fhe present sthge T request
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will be properly examined and whatever
amendment is reasonable, it will be cer-
tainly be incorporated.

MR. SPEAKER: Except your own
amendments|

SHRI RAGHUNATHA REDDY There
are a few amendment, moved by me on
behalf of Government which are ahso-
Jutely necessary and immediate I Thave
no doubt that hon members would ac-
cept them without any discussion

SHRI VAYALAR RAVI; 1 asked
about the statas of the provident fund
organisation, He has not replied to that

SHRI RAGHUNATHA REDDY: The
hon member raised a proposition of
philosophical dualism I would assure
the hon. member that the earliest oppor-
tunity, we will find a solution for this
dualism,

MR. SPEAKER: The question 13

“That the Bill further to amend the
Employees' Provident Funds and Fa-
mily Pension Fund Act, 1952 and to
incorporate an J/Explanmatory provision
connected therewith in section 405 of
the Indian Penal Code, be taken into
consideration.”

The motion was adopted

Clause 2—(Amendment of Section 8

SHRI RAMAVATAR SHA TRI
(Patna) 1 beg tv move:
Page 1,—
for clause 2, subsbiute—

‘2 In section 8 of the Fm-
ployees’ Provident Funds
and Family Pension Fund
Act, 1952 (hereinafier re-
ferred to as the principal

Act), for the words “be
recovered by the appro-
private Government®, the
words “be recovered by

(a) the Central Provident
Fund Commissioner or
such other officer as may
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be authorised by him by

notification in the Official
Gazette, in this behalf, or

(b) the concerned worker”
shall be substituted® (4)

Page 1, lime 12,—

after “behalf™ insert—

“and besides this Employees
Provident Fund  Organisa-
tion shall have its own
Recovery Officer as in the
Income-Tax Department
for early and expeditious
recovery” (10)

MR SPEAKER- We have already
exceeded the time allotted for this Bill 1
will put the amendments No 4 and 10
to the vote of the House

Amendmenis Nos 4 and 10 were put
and negatived

MR. SPEAKER: The question is:
“That clawse 2 stand part of the
Bill”
The motion was adunted
Clause 2 was addcd to hte M
Clause 3 (Amendment of Section 11)

SHRI RAMAVTAR SHASTRI 1 beg
to move

Page 2, line 6,—

for “six™ suhstitute “three™ (11)

MR SPFAKER I will now put
amendment No 11 to the vote of the
House
Amendment No 11 was put and negatived.

MR SPEAKER: The question rs:

“That clause 3 stand part of the
Bill®
The motion was adoyted,
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Clayse 3 was added to the Bill

Clause 4—(Amendment of BScciion 14)
SHRI RAMAVTAR SHASTRI: I
beg to move:
Page 2,—

Omit lines 29 to 32. (5)
Page 2, lines 31 and 32—

for “or of the fine only in lieu of

imprisonment” substiture “which
shall not be less than fifteen

deys” (12).

MR. SPEAKER: 1 will now put
amendment Nos. 5 and 12 to the vote of
the House,

Amendments Nos. 5 and 12 were pur and
negatived,

MR. SPEAKER: The question r:
“That clause 4 stand part of the Bill"
The motion was adopied.

Clause 4 was added to the Bill

Clause 5—(Insertion of new  Sections
1444, 14AB and 14 AC;)

SHRI RAMAVATAR
beg to move:

Page 3,
add at the end—

SHASTRI- |

line 11,—

“or a repoit in writing by the
concerned worker” (6)

MR. SPEAKER: I will now put
amendment No, 6 to the vote of the
House,

Amendment No. 6 was put and ncgatived
MR. SPEAKER: The question is:
“Thag clause 5 stand part of the Bill”

The motion was adopted.
Clause 5 war added to the Bill.

SRAVANA 25, 1805 (SAKA)
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Clause 6—{(Amendment of section 14B)

Amendment made—
Page 3, lines 16 to 21,—

re-letter sub-clauses “(a), (b) and
{c)” as sub-<clauses “ib),
(c) and (d)" respectively,
and before sub-clause (b) as
so re-lettered, inseri—

‘(a) after the words “contribu-
tion to the Fund”, the
words “or the Family Pen-
sion Fund”. shall be in-
serted; (1)

(Shri Raghunatha Reddyy

MR. SPEAKER: The question 1s:

“That clause 6. as amended,
part of the Bill"

stand

The motion was adopted

Clause 6, at amended, nwas add~d to the
Bt
new

Clause 7—(Insertion of secfion

14C)

Amendment made—

Page 3, hine 28,---
oftcr “.ontrbution to the Fuud”
unert “or the lamily Pension

Fund”. (2)
(Shrr Raghunatha Reddy)

MR. SPEAKER The question is:

“That clause 7, as amended, .tund

part of the Rill.”

The motion was adopted,

Clause 7, as amended, was added 10 the
Bull.

Clause 8—(Imvertion of new
17B)
Amendment made—

Page 4, lines 7 and §,—
for “due under section 14B from

the employer up to the time
of such transfer”

Se rion
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substiture—

“due from the employer under any
provision of this Act or the
Scheme or the Family Pension
Schems, as the case may be, in
tespect of the period up to the
date of such transfer” 3)

(Shri Raghunatha Reddy)

SHRI RAMAVATAR SHASTRI: T beg
to move:

Page 4,—
omir lines 9 and 10 (3)

MR SPEAKER: I will now put
amendment No 9 to the vote of the
House,

Amendment No 9 was put and negatn ed.
MR. SPEAKER: The guestion s

“That clause 8, as amended, stand
part of the Bill”

The motion was adopted

Clanse 8, as amendcd, way added 1 the
Bill

MR SPEAKER: The question i+

“That clause 9, Clause 1, the Enact-
ing Formula and the Title tand rart
of the Bill.”

The motion wasr adopicd

Clause 9, Clause 1, the Enacting | ormula
and the Title were added to :he Bill.

SHRI RAGHUNATHA REDDY: I
move:

“That the Bill, as amended. be

passed "
MR. SPEAKER: Motion moved:

“That the Bill, as amended. be
passed.”
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THE MINISTER OF LABOUR AND
REHABILITATION (SHRI RAGHU-
NATHA REDDY): The hon. Member
has raised three questions,

As far as recognition of the Union is
concerned, if my memory is right, 1nave
never said that we will not recognise the
Union, though I might not have said that
We are going to recognise the Union. I
do not think T have made the statement
that we are not going to recognise the
Union. I quite understand the feelings of
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the hon. Member. We are considering
this matter. I have never said that we
not going to recognise the Union.
second point that he has raised is
ii This will have to
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H

Fig
P

7

provisions of the Provi-
, imprisonment is being
only is it bemng provided
it is compalsory in certain cases. The
on has been raised why the proviso
under that has been provided, about
courts mposing a sentence for a lesser
In your expermence, Sir, you must
bhave come across cases Where the mum-
mum punishment of imprnisonment for
three months 1, provided and where the
offence 15 not serious—suppose, a cuntri-
bution ol Rs 2 or 3 has not becn pad
by the employer—in such cases what are
the courts likely to do—when they feel
that 1t 15 not a big case for such a
pumishment? Where the courts feel that
a smaller pumshment will have to be
given 1n  cases where the mimmum
punishment of three months' impnson-
ment has been provided under the
Statute, the courts, mnstead of giving the
minimum punishment of three months’
imprisonment, are likcly to acquit the
accused because they may feel that it 1s
unconscionable to give the mnimum
punishment contemplated by the Statute
In order to free the courts from such a
moral dilemma, we have provided that
in cases where the court comes tp the
conclusion that the punishment can be
lesser, then it may impose such lesser
punishment but adequate 2nd special
reasons have to be recorded for that, so
that the higher courts may be in a posi-
tion to review the reasons recorded. It
is the intention of Parliament, and I have
no doubt that it is the intention of the
Government, that the three months' im-
prisonment provided is the rule omnd
whatever exception is made, it is only an
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The motion was adopted.

13.40 hrs.

STATUTORY RESOLUTION RE. CON-
TINUANCE OF PROCLAMATION IN
RESPECT OF ANDHRA PRADLSH

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C PANT) I beg to move the follow-
g Resolution;

“That this House appiroves the conti-
nuance in force of fhe Proclamation,
dated the 18th January, 1973, in rospect
of Andhra Pradesh, 1ssuesd under article
356 of the Consutution by th: Presi-
dent, for a further period of six months
with effect fiom the 1st September,
1973 ™

13,40} hrs.
[MR DEPUTY-SPEAKER in the Chair]

The House 1s fully aware of the back-
ground which necessitated the imposition
of Presxdent’s Rule m Andhra Pradesh.
There is normalcy in the State and the
Government of the State have been able
during the last few months to concenirate
on the more enduring tasks facing that
State There was recently an occasion
for members of this House as well of the
other House to discuss important legisla-
tive proposals as well as ths develop-
mental problems at some length The
impression one got was that the admims-
tration during President's Rule had not
spared eny effort and had seriously applied
itself to the problems of the State with a
sense of dynamism. But we arc aware



qule cah achieve. We are’ egually coms:
cious that it can never be a substitute for
the ordinary constitutiondl form of Gov-
-eroment in any State, We are, therefore,
antious thai President’s rule should not
continue a day longer than is mecessary.

of the different leaders of Andhra Pra-
desh While our efforts are thus sontinu-
ing we cannot allow any vacuum to
emerge The House had ealier approved
the continuance of the Proclmatien jor &
perind of six months and the six months
period would come to an end when the
House may not be 1n session Thetefore,
as a measure of abundant caution, we have
comc {o this House to approve the conti-
nuance for a further period of six months.
We would indeed be most happy if long
before the expiry of the extended term of
six months it would be possible to re-
voke the Proclamation. So, I am request-
ing the House to approve the continuance
of the Proclamation made by the Presi-
dept on 18th January, 1973 for a further
period of six months with cvery hope
that the Proclamation may b= revoked
much earlier than the expiry of that
period,

I move the resolution.

MR. DEPUTY-SPEAKER: Motion
moved:

“That this House approves the conti-
muance in force of the Proclamation,
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dated the 18th Jamuary, 1973, in respect
of Andhra Pradesh, issued under article
356 of the Constitution by the Presi-
dent, for a further period of six months
with effect from the 1st September,
1973."

Mr. M. K. Krishnan,

*SHRI M. K. KRISHNAN (Ponnani):
Sir, by this Resolation the Goverrment
is trying to extend President's Ruls in
Andhra Pradésh, Before paming the Kee
solution we have to consider why it is
necessary. Members of the Legislative
Assembly of Andhra Pradesh are there.
Majority of the membets belong to  the
ruling party. Even then why has it be-
come mecessary to extend the President’s
rule there?

There are different factions inside the
ruling party holding different views. The
Government has not been able to bring a
compromise between them and that is why
President’s rule has become necessary,

On thi, occasion I would like to point
out that the trouble in Andhra Pradesh
started with the Mulk: Rules The Govern-
ment at the Centre and the State Govern-
ment could not remove the difficulties
created by the Mulk: Rules If the Gov-
ernment 1y serious to remove suspicion of
the peoplc in both the regions —whether
they are in Andhra or in Telengana—
whether they are non-gazetted officers,
whether they are students or they o.e um-
employed persons, they will have to cate-
gorically state here and now that Andhra
Pradesh will not be divided. Secondly, in
the matter of giving employment to the
people in these two regions the policy
of proportional representation according
to population should be followed If that
is made clear in this House my own feel.
ing is it will go a long way in removing
the doubts and suspicions in the mindsof
the people of both regions. The same
policy should he followed in giving ad-
mission to students in the colleges, This
can only be considered as a democratic

*The original speech was delivered in Malayalam.
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[Shri M. K. Krishaan]
remedy to solvg the present problem in
Pradesh.

E

As I said earlier, the Central Govein-
ment should make a categorical declaration
here in this House that Andhra Pradesh
will not be divided. Then the people ot

the areas should be brought together,

ernment should state clearly that Andhra
will not be divided and in the matter of
employment and education the people of
Andhra and ‘Telengana will be treated
alike on the basis of proportional repre-
sentation Then only the suspicion in the
minds of the people will be removed.
Along with that some way should be
found out to call the Assembly that s
under suspension there The President's
Rule should not be extended, the Assembly
should be called and steps should tc talen
to bring the people of both the regions
together,

SHRI K. SURYANARAYANA (Eluru):
Mr. Deputy-Speaker, Sir, 1 support this
move to extend the term of President's
rule in Andhra Pradesh m view of the
agreed settlement between the two re-
gional people.

Before I go to all the details of the
separation and integration, T want 10 bring
to the notice of the Government as well
as the House the working details of the
development activities  undertaken in
Andhra Pradesh during President's Rule.
A brief Report on the same has been
circulated. During President's Rule, in
regard to procurement of foodgrains, sug-
gestion was made in 1973 March or so

AUGUET 16, 1078 Proclamation is respect 33
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begins 1n November and ends in October
next year For the crop year 1971-72
the procurement target fixed by the Gov-
ernment of India 15 3.5 lakh tonnes agamst
which the actual procurement was 2 62
lakh tonnes The target fix>d jor 1972-73
crop-vear 1s 3 5 lakh tonnes agamnst which
the piocutement made tll the cnd of
Muarch 1973 » 109 lakh tonnes If the
financial year 1972 73 1s nahen the pio-
cutement fiom April 1972 t» Mk 1973
works out as 2 14 lakh tonnes 1t 1» hoped
that the procumement target for 1972-73
fixed by Government of India m1y be
achieved and if at all there 1s any short-
fall, the shortfall may not be very subs-
tantial, It will be only marginal

Sir, I may state that even during the
agitation, they never agitated as was pro-
pagated. In other parts of India also, the
farmers cooperated. S8ir, I come from
the West Godavari, near Krishna District.
There too the people are even now help-
ing the procurement agents, Even a small
farmer is keeping this thing in view that
foodgrains are not grown only for big
business but for the betterment of the
country and for the betterment of the
people. You know that in the year 1932
we had sold our rice at Rs. § a quintal,
Now we are getting it at Rs. 83  per
quintal We are not happy about this as
we were in the year 1932, The complica-
tions are there, The target fixed for the
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year 1972-73 was 3.5 lakh tonnes against
which the procurement made till the end
of March, 1973 is 1.09 lakh tonnes, The
Iatest figure of procurement wupto 15th
June, 1973 is 1,92,155 tonnes of rice. This
has been procured. Also we have pro-
cured 14,700 tonnes of jowar. This is
not an appreciable thing. 1 say that the
farmers in A.P, are helping the Govern-
ment to grow the foodprains. Take for
example the new projects like inagarjuna
Sagar, Tungabhadra Canal or even Po-
champad. These are meant for the benefit
of the entire nation and not only for the
Andhra.

Sir, whenever we approach the Govern-
ment of India for any project, they are
thinking in terms of development of
Andhra region. I say that is not so. So
far as development of irrigation and
hydro-electric  schemes are concerned,
under the President's Rule, even the ad-
visers have themselves suggestel at the
meeting of the Consultative Committee on
13th July that the Nagarjuna Sagar Pro-
ject should be taken up by the Centre.
Not only that. They even went to the
extent of saying that the power projects
should also be taken up by the Central
Government in the national interest.

In future, the big river projects also
should be taken up by the Centre, Shri
Sarin has suggested this to the Central
Government for their consideration,

In Andhra Pradesh, fair price shops
have been organised by Government.
Due to large scale drought conditions,
.coarse rise was being supplied at the subsi-
dised rate of Re. 1 a kilo to the weaker
sections of the population since August
1971. This was, however, withdrawn
from 1st December, 1972. For one year,
it was maintained but due to other ex-
penditure and transport charges, now Gov-
ernment have revised the price to Rs. 1.15
a kilo. An agitation has been started in
my State with g political :notive against
this, Shri Gupta of the Communist Party
is not here, but I am sorry (v say that
the Communist party has started this agi-
tation, They must know that such agita-
tions will not pay. According to a Hindu
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ropart, the CPI led an agitation against
the fair price shops in Vijaywada and they
looted the Vijaywada Super Bazaar. They
may deny this. But the Hindu is a news-
paper with a world-wide circulation and
is very reliable. This was on the 5th and
6th. On the 6th evening I went there
after knowing about this from my place
Eluru. Even earlier, for the last ome
month, the CPI particularly organised
groups 10 go to the fair price shops and
compel them to sell rice at Re. 1 a kilo.
Instead of going to the fair price shops
9rsauised by Government and trying 1o
interfere with their functioning, they conld

have approached the Collector or Shri
Sarin.

234

SHRI SARJOO PANDEY (Ghazipur):
What is the harm in it?

SHRI K. SURYANARAYANA: The
agitation has been started for the sake of
party objectives, Where is the necessity
for it? Government are selling rice at
Rs. 1.15 per kilo. You want rice at Re. 1
a kilo, But look at your Kerala now.
What is the price of rice there? Rs. 3.50

a kilo. Yesterday I met Shri Achutha
Menon, ...

MR. DEPUTY-SPEAKER: His time is
up.

SHRI K. SURYANARAYANA: 1 re-
quire more time. I have to deal with many

points and give the background. I can
continue tomorrow,

Bifurcation is not the only issue there.
There are certain other things going on
there. I was speaking about the fair price
shops. These are not organised hy any
private people. Even the so-called Com-
munist supporters were fairpricc shop-
wallas, These fair price shops are meant
for the poor people. But they are not
getting rice from these shops on account
of the agitation, because of the looting of
the fair price shops. It is the people’s
money they have looted, They had gone
there with flags. Do they know that
once they start this agitation, it goes out
of control? They had gone to the bazaar.
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I saw they fags I belong to West Goda-
vari, but I am closely asociated with
Krnishna politics  also—it js only 30-40
mules from there

MR DEPUTY-SPEAKER 1 am afrad
we shall have to interrupt the debate now
This will continue the next day

14.00 hrs.

DISCUSSION ON THE RFPORT OF
THIRD CENTRAL PAY COMMISSION

MR DEPUTY-SPEAKER We take
up the Discussion under rule 193—on
the Report of the Thmd Central Pay
Commussion (Volumes I to IV) lad on
the Table of the House on the 2nd
April 1973  Shn Madhu Limaye

SHRI P G MAVALANKAR
(Ahmedabad) On a pomt of order
There 13 no quorum n the House

MR DEPUTY-SPEAKER Tet the
Bell be rung—Now there 13 quorum
ot wy femd (arer) : SoTewEr
T T qEF ¥ A gferaor dwaw
2T nfaqw Farat T A W
ararfos e ot TsE Foarr STgy
Ity sufeT ¥1 9@ gfeewror @

ag ST Fa wrawr wfse frar war
qr 3§ ®rE Aoy Ta= g g v
W AT AR AR A S e A @
HTEX ¥ WL AT IYIT TATH BT AT TF
|qTT & T & gawT Fharaw @
sfeera qaaqT W TS & W
At gW w1 § qay gy )
Far fF gAwm I T T W
forar | wafon & sgar g 5 ag daw
ST OF ST AT 9T | 1970 W YT

AVGUST 16, 1978

Report of ¥rd Pay
Commission bt

wor ¥ wer Wiy o1 gy wwe f
AT qr Wi AN el am ¥ e
FTRAT 47 | T9G F1eA & fog 99 w9
ag a1 g afsa foear w@r v o
wafog & g garg fe ae sdea Wt qF
sfrds TwT 91 AR 7 AT ¥
HGT & AT+T # 7 TT S949T FHOA
q7 | T S ¥ Ay, freremt S
swrfaefierar wifx iy 1 &7 & 77 &
WIGT A FAT 47 | IAD ST GF
zTfger A faar mar av fF g &
WG! AT FITAT T WIT IR TG
We ¥ To7 AR WX 357 ot et
&1 weay afvea faar § 1 gfwa &
Fux A o a1t of fr 3%
T ¥ IFN aga afear g ¥ woAr
Forsrfan ) frwrar 1 owa faesi—-
Y FHFAFET T T8 FET AT
s fem & W€ gaw Aifs T @
a1 g 7, T fg@r Y vy @ ag
IvaT faaa o190 a1 W SRR Suwr
ol a%E & 977 fear ) daw wfree
#t geifrafa oA WIT wmE &
A AT 7T § W W 9% T
g 5 o @v ¥ dav W few
wEAT AT @T | SN T q19 F7 oY
et § fr wETd ame o W
¥ gquE ¥ g & a9 few A@
wor & | WM W §T g ag W
wae firat § for ooy g8 e wweelt &
gopTdr satfan ® wqfaw feear
wdY frr € 1| T W A W oA
Ao vt § fie anbafie o fadfy



-e«thwawﬁmm
& wadlt v % wawe w2 gk g,
Praer ot a5 wx whwes X wwr ¥ )
e wrewrd o a1 & i g A
W #¥a Fafrwa wo sma wfiowr X

AT wrear st fagra 7 e searfae

adlf # 3¥w fear 11 s sgan
fe fasr @7 ¥ 337 a7 A T
sidafedt & daw am fafma 3
AR WATAEIE wEeT A AT +fw |
wiwers A searfrr Frgreat s w=ir-
FTC #T faa1 Ffeq Ao 715 svET
w7 Aidra Tagre waw wE fa )
SRR gz T & fF Iff mER o9 §
wias wif 7 qaarz ¥y § safae
TR FY 7T ¥qw Avfw gfor &
VAT a7 AT AR | R A
weqrer, witafea awwae ¥ fagr,
T faega e A vt Wi
wfwwr w3ar § 5 wodt girar daw
art v w3 HgeTr i s e sl
FT T ] AT | WAL ATWENT U
FFETT F1E AT IT F AGY @ A
A Fa7 o F 7N 20y ¥ 1€ www
& Y o)

ag @A sow g e owqd
R gEa SN F sl F qa
a fagifr 5@ ¥wg da7 wom
S HY TG FIC T vaw § Afwe orgt
W o & qwad ¥ daw wvr Ffas
O w7 qAAT W wnar ¥ gt qghe
yowrehy, §oH & @ W wg A3
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o 9rar T AR wﬁm'%-wﬁf
Sow o & Read & fay daw 9o
fifeas war g | s W7 7 97 A FT
foar & for waw &of &y sy 1057 &
1T JEAA N A Y A e aw ¥
qERl A% aEdET gy o @ ¥
1965 i W arfevars #1 aerf g€ 1
6 797 TLE T ATGCRATE T qE K
AR A HATAY AT FY WaTE HY wOH
% §aT T @ 5 aF 397 for e
gZ T TN FAT ZuTy dfa, gEd
TATT A35 FT A A WA
250 % 47 590 %1% a5 fFq adl 7Y
aeTE agrL T 7 vardE &Y, -
A §FET W EREy | i 3w fw
forft & % wrd =t wui & wam aoftr
FET A qdw O § 1wl AN &
ST AT &t wAr frear £ 1 qan
s T @ A & Ak ¥ e
& for e At A anfg froflt far &
ar qfterw A% F gEwfE g9 &
#f6T TqW HO & FHFAA F Faq aq
FCX TG TE FIATH FEAT § (F G
SR #1610 &7 fysrar £ 9% faoft
werfagt § w7 Arawfas g & gfe
IAH |ra &Y w747 fAaar & g@iaC
dYF = THT 49T W & oAW & &
wHwTTAl F7 |

AATTATZ & F Q7 AN FTAE
FTE AT FTITA GOAT IT TLHRE F I
figere #dme ¥ 77 a.fad 7@ @
sars ferr § e srqan ot slasm
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a7 XTI AF B G AT
w1 wgfam & 1 garEE & A 9%
Az A HE FATT B WL AT AL
W wfeerd Fyvw Ag onAr wr
W, G 6, aafaw 90 s eam w9,
T EE LT AT O Afy 2 X
A A gF AN

wAvE &1 3 g fFoafe 9870
¥ FATF T 47, Y qorAer AY
w+t TR | e @Y 2w ¥ fag
wdwfe W fasft s@m & fag
ot, gyfea da7 Atfy a7 537 ¥ &
FAY A wr€ qrar qgY A F | WK
FETT qR AW & far ¥77 ARy aa@,
T faolt @x Fam Afafas d1 AT
gEwfrs &7 T9W &, qg "I
TR {Y T |

FOwTT #Y Y wif Feged) AfF 2,
39 ¥ Y qf Se-TffT oI gew-aeiiq
ghar aa wrar & 1 & £ wed
Wy & awA 3@ ww qear g | i
¥ wdrr Farr g wgi Al F wA-
wifc #raen 36 wfraa w7 &R
af ¥ w=fedr Frasw 112 sfeaa
¢, g 749 AT F wEd AHIA
% geN T U7 FOT 228 Bt Hr
SARIEAT R0

Tqq AT & FF 34,000 AR
T A% 3200, FEr 9 sfywy,
sirfe To MAo & GHAL § | AfHT a8

AUGUST 16, 1978

-am g

Report of 3rd Pay
Commission e

o A W feewr apr v 4
frarsft & v W Arfo wWre Y70 W~
T gt & 1T gt & T ¥ wrkone
UFo AERTAAT &1 gr e & fF
3 FAIT F ITET A ERA X
fra? & wa¥ af & qragsar &7 sqrEr
g fRar @Y, 06 wrodYe wHo
TFRT F T=H AT 99 L "o Yo
TAo ¥ &, AfFTazaeqd fefomr &
T ¥ IAMA 9T Aiko o THe BT
T T A F T 7 qrfo ToTHo
eTat g 1

a# 9Fy Fr yzgro AMay | AR ®
9T 458, f97 ¥ ¥ 30 7T wroTouHo
& gaer § | gAY 9 wfyfom afea &
3298t ¥ & 20 9T wrfo Yo THo,
gove @fex ¥ 169 wd T A 86
T orfe To THe WX TAIRT
¥ 138 9t A & 81 X wWrfe Ue
THo FALET § 1| TAWWT & 9T
ar Agg o Uo URe F MM & fog
g, AfEn yRE, & € § qEmr
st fajqn &, =fwa
AT, I ¥ foC AW Wi B 0w
AgE T FEF AW FEC X
#1€ A gy § 1 faa qg qrd ¥
41T 7, W WA % faovw a9t 7,
HrEo Hlo TRe & §I€T HEA WA WA
g, Ifra@ asfaar Mo ¥
#rke Qo TAe & ST ®I ¥iW WAT
araT §—3 G4 T HH ST RN § |
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W e & foraten & “awm we
v o’ W fagmn wdar
ame afierr & Frdww R A 9w
w1 IF@ & ) FfET W 7 o9
T I ZAR AfearTT B wREA
T owEr gy W7 Alfas
gfewr ¥ aar ofwdw ®@y
s wgdt 37 — aifs afaaw &
frdwe fagmt, wradfeen fifase,
N wwifaa fear oy ) AfeT @
FAWTT S FH gy e g
‘g w gA T & faaTa w

W wr

FHIMA FT T A FEHC Y AXH
arfes & =7 ¥ ot oF A9 W F
wfgg—az Fgar & fir @@ # W
IE T | THRR faw T
g7 FNFT ¥ YIA qa9, NI
fafrew &, & X & oY wreaT @,
AT A 97 F W@ gedrwe 7 far
¥ 1 wre wT W e, fran & W
¥ ot wiaw fagmr @, 9& ® A1 ag
FAT £IA T FW 1 FAAT A7
@ ¥t g AN ad & sdartay
1 g W ARY G W A F
HHEAY FY A, O W WE T
wear wifgy 1 (SWeqwyA)  F A
T F FFA A@A g o wAww 7
g waT § |

Fw & FArgEr fa da Wi
qriafas @d § TAET W qH TEY

ol wifgy, Fwife waw, 2w
o\ o warem & fow weqer ¥
T g EW A SWEAT L ¥
9 Ay AETT B waireT ¥
Wr Al e frft dx FF
qfiaw & & T 7 AR
s gfaare g 71 w7 ff Y e
RO &1 oW A F o w7 FOY
w oAt sw F ¥R &
e o wr Az A v AN ¢ e
aewfrs & d AW 9T AAGA A
frar I AR A waE F sty
& TET A |

& oo & wgA wgan g fv v W
AAFY A g g & & | A
Ty § fF & s e g adf Wik
T | T F3q §, IE frfewrs o
¥ o7 wvir ¥ feafr qTEar wni
afie, srat fis 43 wa1 &, fow S
T B T TR §, A I AT A
feafa # WX @A 9 wgar
g

agd 7, W fdwmar Arat 7,
¥ T wgd Wik & vt daw 7 A
wgmd ¥ o v gE Y o Hag
gaw #dY wgew B W & g dare g,
forw & gz g ammar @ fs wgard ¥ wreo
w@ArT 97 W 5, 10, 20, 25
T AAFT 200, 250 TIX qF FIA
gt & 1 FAWTX 185 7Y wTAA-
aw g afaa frar g, e o g
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[#fr w5 fermd] TR A T 400 ¥, =,

i & aga @ e & o R A wied W v o awrr 300 T

g ® gAY o IwR T e
AT AET 196 7O gYAT WfgT | EX
ST ® T § wwd ¥q7 @ ¥ qgA

AL

ow @y =Us A9 F=—rft
Wg‘qq’l‘ﬁﬁlﬂ w—frmIa ¥
g, 457 sooiw,  fezE, A
fipzee wte wfiveds 3w ARET AT
gt & srAwm & =W FHWA A
et ® AT 797 F 77 F 7 T
¥ o daw, 3T EW 4, T, 99H
orT B TR 1w g | wifrd v
o ag e @, e qAdnE
Far F2M WT A A & wear §,
% & SO0 IT K IATH O B
WX AT & 1 A AU ¥ A ¥ U8
e W T gt o & ) e
ot g 7 fes o wfgs sEETd
& s wraa, fom ot g9 A &
R @er v v @, s
TRHFGEATA &, 3T RAT A
ol &Y & w9 HTAT AEATE |

gt a2 gfvwfrar ¥ at & v
fafrd ? Ao A dw IR A9y
f gt & 1 A & o F AR R
farra Wy g1 & R @ e
ar wigar g | #fave &RfaT ¥
ofeee wTratwey, fafad & Fvee
300 TX wETE 7k & | v ag faforew
Ry A avemg 250 TE, feyd

ez me #%2feaz 3 e -
3T F AR A TATE 700 T
T afafram TadeT # e 400
X oAt 7 § 1 waw war &
afeea o AT AR A A
TEI% 350 &0 WX #fawaw 450
ot ¥

AT AT W X AR Arar )
zafad s AT frir o svfrg
TEAT (TR TE0Z0 7T & 470 FeA
g & aft amAr 1 wers T 3E%
q mAgzdz ag A g 0 WA
A T ]YAR §@ =9 Wy Iy
T FTAF ahaEE ?

TS A oAy Ay ) @ faw
A W T {T AR § 4 SEATT TMAT
2 & al T W WA, TYT A e
AR | R A€o 5, foafd & @

SHRI K P UNNIKRISHNAN (Bada-
gara) There 15 only one Social Secre-

tary.

ot vy fewd AT &
oY T 7 & gw afgwr e 4
g Far et g ) ey 1w Ty
ab g & e v A ¢ wafad
@ I A o a) AT staA g
T AR & A AR AT ¥ qrg g
aEfrafr s & 1 ag ad omw
& ®r qarw g
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weEw wgEy, edr Faval &
¥ ordaw ad gem g @
wiws  famrs & afv o fe@ ¥
A arr Ard awr § T|@ qAT T A
¥, we i ee & aga & WA
o

wgr wd ¥ arg Afed | wgwg
® AWl w0 Q@ AAEA
\memr a9rfed, sa faTre ®1 ATETY
i1 AwAT | gl & AR, TR
w1 agq ¥ aTH W " w5
¥ agy sorm W R & T H
T g | W AT W Fraw &1, &TAT
# {7 o7 7 Fw & g R
FEM | AT Gl T A TR
g AT mw oTE A Wmw I oAMAT §
Tz for oy fF 7@ oA = &
o 7 WwmA gfg 12 Wi
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SHRI A. P. SHARMA (Buxar): First
of all, I would like to say that the very
approach of the Pay Commssion in
evolving the pay scales of various classes
of employees was not only not realistic
but was far from satisfactorv. When we
appeared beforc the Commission, we
pomnted out to them that the Third Pay
Commission was neceswutated because two
succassive Pay Commissions, the First
and Second, cuuld not do justice to the
employees 1n this country. At that time,
the Commuission retorted that aftcr their
recommendations were out, they were
quite sure that we would come out with
the same grievance, mnamely, that the
recommendations of the Third Pay Com-
mission are not satisfactory. Now we
find after the publication of the Report
that in certain respects of the benefits and
emoluments of employees, the position
has deteriorated. They have made certain
retrograde recommendations.

When questions were asked the other
day in the House by Shri S. M. Banerjee,
what I said at that time and I
would repeat today also that in
the trade union movement or the
negotiations between the employees and
the management, no employees’ organisa-
tion could compromise for a reduction in
the present emoluments or in the favour-
able service conditions of the workers.
As a matter of fact, the first and tfore-
most duty of the labour and trade union
movement is to safeguard the existing
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interests, the existing emciuments and
to create new rights and privileges to
improve the service conditions of the

workers.

Here in this Report, we find that
‘almost the same mistakes  have
been commiited, as it were, by
the First and Second Commissions. The
approach of the Commission was also

defective in evolving the salarv and pay
scales of the employees becausz it has
taken 1969 as the base withcut consider-
ing what has happened betw=en (969 and
1973. Ewverybody known that during this
period, there has been a steep price rise
in most of the essential zommodities. bu
they have been compensated here and
there by some ad hoc increment in the
form of DA. We would have besn very
happy if the Commission, while furmulat-
ing their recommendations, had taken all
these things into account. Unfortunate-
ly, they have not done so. That is why
whatever expectations the workers had
from the Pay Commission have been
belied.

In this respect I should like to appeal
to my friends who are interested in the
well-being of the workers that they should
treat this question purely as an economic
question. This issue should not be treat-
ed as a political issue. Unfortunately
we find that in most of these things poli-
tics has become the uppermost interest
and the interest of the employees has
been given secondary importance. My
approach to the recommendations of the
Pay Commission will be purely econcmic
and I should not like to indulge in poli-
tics. Therefore in the beginning T should
request my friends, especially Mr. Jyotir-
moy Bosu, not to indulge in politics so
far as the salaries and conditions of
service of the workers are concerned.

At the short time at our disposal it is
not possible to deal with most of the
recommendations and hence I shall deal
with  certain major recommendations
which affect the generality of workers in
this country. The first thing is the mini-
mum wage. When the Pay Commission
was appointed. this question was not

ore it; it. was at our instance, not at
instance of politicians like Mr. Madhu-
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SRAVANA 25, 1895 (SAKA)

Report of 3rd Pay
Commission

2585

Limaye, that Government was forced to
change the terms of reference and this
matter was referred to the Pay Ccmmis-
sion. . .({nterruptions). Based on the
recommendations of the 15th Indian
Labour Conference, the Pay Commission
arrived at a figure of Rs. 314 as the
minimum. I want to make it ciear that
this is a calculation of the Pay Com-
mission, not a recommendation. We have
discussed this question, we meaning trade
unionists, not politicians like Mr. Madhu
Limaye; my friend Shri S. M. Banerjee
was present. Whereas the Pay Commis-
sion has itself worked out a figure of
Rs. 314 as the minimum wage, they have
for some reason come out with a
formula—whether it is convincing or not,
I am not going to argue now---that fora
vegetarian—what Mr. Madhu Limaye
calls ghas, he has used that term ghas,
but in my opinion ghas is not vegetarian,
—the minimum should bec Rs. 196
They have worked out a wvegetarian and
non-vegetarian formula. I do not know
why in their wisdom later on they have
come to the conclusion that ihe nmmimum

wage should be fixed at Rs. 185/-.
They came to the conslusion that the
minimum should be Rs. 185. There had

been a thorough discussion amongst the
trade unionists on  this. We had an
opportunity to discuss this ¢uestion with
the Government also. We have made it
clear that between the minimum of
Rs. 185 recommended by the Pay Com-
mission-—of course, it is a majority re-
commendation—and  their calculation
of Rs. 314 as per the recommendation of
the 15th Indian Labour Confercnce,
there should be some way out to find
some compromise. We also feel that
although the Pay Commission may have
calculated Rs. 314, I am quite sure none
of our friends on the other side of the
House can suggest today that Government
will be in a position to pay Rs, 314. Here
comes politics and not sconomic ccnsi-
deration. I am not arguing that Rs. 314
should not be given. The difference bet-
ween their feeling and our feeling is that
they feel something inside the House and
something else outside. But whatever we
feel. we feel one and the same everywhere
and we are prepared to speak out our
minds accordingly.
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As I was waying, there shouid
be some way out to work the mini-
mum wage of the workers. 1 do not
think the recommendation of the Pay
Commission of Rs. 185 as minimum
wage will be acceptable to anybody. That
has been made quite clear to the Govetn-
ment,

On the question of dearness allowance,
we have had various commissions from
time to time like the S. K. Das Commis.
sion, Gajendragadkar Commission and
now the Third Pay Commission. 1 do
not know whether the Pav Commission’s
recommendation in this remard can be
acceptable by any standard, because
it appears they have not considered this
question very seriously. If vou look at
the price index, only in May and Junc,
there has been an increase of 9 points.
Every time we had gone befare the Gov-
ernment for an increase in D.A. there
huod been a case for increasing it. Whe-
(her it was given in the form of interim
relief or ad hoc relief, the workers have
proved that there is a case for increasing
the D.A.

Therefore, again to recommend that
the workers will have 10 walt for ure
year for working out the average increase
in the cost of living index to earn dear
ness allowance at a particular point leoky
very ridiculous. They should have ithen
into account how the prices are ining so
quickly in such a short .ime. Thercfore,
while I would not like 1o suggest Like
Shri Madhu Limaye that the moon
should be Wwrought from the shy, T would
say that the dearness allowance <hould
be payable to the employcey for  every
increase of five points ovzr a period of
six months. This i3 one of the recom-
mendations of the S. K. Das Commission
and I am sure the Government will take
this into account,

Coming to pay fixation, if we look at
the formula prescribed by th: Pay Com
mission, we will find that employees
with longer service will sometimes draw
lesser salary than the employees with
shorter service. So, we have suggested
that point to point fixation should be the
criterion for fixation of pay. If that is
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not possible, the seniority of service of

the employee must be reflecte] while

fixing the pay in the new scalps,

Coming to the date of implementation
of these recommendations, whenever this
question came up before the House, my
hon friend, Shri S. M. Banerjee, »aid
that the Pay Commission wanted 10
prolong its work because thz members of
the Commission wanted to continue in
their jobs. Of courss, T did not agree
with him there. The Commission was
expectod to submit its repoit by the 3lst
Deccmber 1972, This period was extend-
ed by another three months. Now the
Pay Commission says that the i1ccom-
mendations should be effective from Ist

April, which is very unfair. 1 did not
expecl that the Commission will make
such a  recommendation. We have
already pleaded before the  Govern-

ment that the recommendations of the
Pay Commission should be given reiro-
speclive cffect from the first day on which
the Government servants got ad ho
intesim relief.

Then come to the ictitement benefit.
If you look at the recemmendations
the Pay Commission on this point, they
are reirograde  recommen lations, They
are not any improvemicnt over the recom-
mendations of the Ssiomd Pay Commis-
sion. For want of ttme | vannot go into
the details. While considering the retire-
ment ang pensionary bencfits of the em-
ployees, I hope Government will see to it
that the conditions of seivice of the em-
ployces uie not adveisely .ected.

Then I come to the bonus, which is a
verv burning issue. 1 wounld not like to
say much on this,

Sometimes, the Labour Manister in this
House said that the bonus is mol a serious
issue before the Centrsl Government em-
ployees. I am talking of specially about
those Central Government employees
who are governed under the Industrial
Disputes Act. There is absolutely no
confusion in my mind. Sometimes, they
say that bonus is g deferred payment and,
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therefore, pethaps, thete @ difficulty in
.making the payment. But I want to ask
at this point of time from the Govern-
ment a8 to whether the Governmemt is
prepared to consider this question, We
must know that.

18 by

I quite remember, our friend Mr.
Khadilkar, saying in this very House that
this question of payment of minimum
bonus to the industrial employees of the
«Central Government will bz  cunsidered
after the recommendations of the Pay
Commission were received. This i» &
specific statement he has made although.
1 must say, the Pay Commission has
nothing to Jdo with the payment of bonus
to the Central Government employwes. In
any case, this is the commitment of the
Government and, I hope, while taking
their decision on the implementation of
the recommendations of the Pay Com
mission, the question of bonu: will also
be considercd by the Government.

Lastly. there has been a iz contioversy
going on 1n this country about ory rthing.
Of course, we have seen throngh the
newspapers up till now and the Govern-

ment has nol expressed their  wviews
officially about it. We raiwed this ques-
tion in the last meeting of the Joint

Consultative Machinery. We have not
come to know about the official view of
the Government that, if there i anv
change made to bring abot gny improve-
ment in any of the recommendations of
the Pay Commission, it will rulomatically
become a subject-matter of aibitration
and, therefore, it is difficult for the Gov-
ernment {0 make anv change even for
improving some of the recommendauons
of the Pay Commission,

Here, I would like to appeal to the
Finance Minister and the (overnment
that if he looks at clause 20, sub-wction
(2) of the Rules and Procedures of the
Joint Consultative Committee, it clearly
says:

“Matters determioed by the Govern-
mefit in accordance with the 1ecom-

-‘mendations of the Commission will aet
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be @ subjest of erbitration for & peried
of five years.”

it is written very clearly that it will oot
be a subject-matter of arbitration. But
they say that if they make any chanpe,
then it becomes a subject-matter of arbi-
tration. Ultimately, whatever changes
are made, whatever decisions are takem.
they are all subject to the spproval of

Parliament. If there is any difficulty,
they can place those cases before the
Parliament,

Before I close, 1 would like to empha-
size that if any clause of the JCM
stands in our way or if the whole JCM
stands in our way in bringing about a
satisfactory scitlement about the pro-
blems of workers, either that clause
should be changed or suspended or the
whole machinery should be scrapped.
This JCM is not meant for creating an
obstruction in solving the problems of
workers. Ji is to hclp in solving the
problems of workers. Therefore, no legal
position should be taken bv the Govern-
ment in this respect. 1 would request
the Finance Minister 10 kindly look into
this aspect of the malter and .ee that the
door for negotiation, for seitling the pro-
blems of the workers, should not be
closed. This has been the opinion of all
the trade untons. As soon as the Report
of the Pay Commission was published, I
find that almost all the trade unions
requested fhe Government to Open up
negotiations regarding the implemcntanion

of the recommendations of the Pay
Commission.
With these words, T comluds and 1

once again appeal to my other fi'ends
that this should be treated as nn econo-
mic problem and that it should be solved
in that manner instead of making 1t a
politcal issus,

SHRI DINEN BHATTACHARYYA
(Serampore): Mr. Deputy-Speaker, Sir,
I can humbly appeal to mv hor friend,
Shri A. P. Sharma, as he pleaded that it
is not a question of politics that should
be brought in here, and we say that #t
is hundred per ceny politics. As snon as
the Pay Commission’s Report came ott,
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throughout the country, therc have been
protests after protests In all Depurtments,
in all sections, of the C.onul Gore.tr-
ment. It has belied the hopes »nd expec-
tations of the Central Government em-
ployees. Now-a-days, you cre Iliscussing
the “Approach to the Fifth Plan”. What
should be the wage structure. That s
also discussed there. And this Pay
Commission’s Report will be used as a
handle by the Central Government, in
fact, to freeze the wages. That i» the
main point. Mr. Sharma is d:aling with
railway-men. He has not yet learnt any
Jessons from the strike of the loco 1un
ning staff. They tried to betray the
workers, they opposed it tooth and nail
and Government started to crush the
movement by its own military and police
and sending the leaders to the jail...

SHRI A. P. SHARMA: You arc
hundred per cent wrong., We never
opposed it and we will not uppose it.

SHRI DINEN BHATTACHARYYA:
You had opposed it,

I say, the question of politics must Le
brought in. What ha, the Pay Commus-
gion done? Like thc Pandori's box, s
soon as this report was lifted by Mr.
Chavan, the whole country was sur-
charged with the angry protest by Cen-
tral Govt. employees the whole country
camc to know what was the shape of
things to come. Afley implementation
it will be the basiy for the next five years
regarding fixation of wages, dearness
allowance, etc.

Coming to the wage fixation, what
was the demand of the workers, the em-
ployees all over the country? It was a
need-based minimum wage. Government,
on jts own, did not fix the formula of
need based minimum. Tt was in  the
year 1957, after series of struggles by the
workers, including government employ-
ees, that the 15th Indian Labour Confer
ence adopted the principle of need-based
minimum wage, and a formula was
evolved. This was the demand of the
Central Government employecs to the
Pay Commission and it has denied this
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demand of the Central Goverpment em-
ployees. Even at the oumset, when the
Commission was set up, ln the terms of
reference, this wus not there that this
should be the basis. Only after there
was the threat of strike by the employees,
this formula was taken for consideration
by the Commission in its term; of refer-
ence. Now what have they done? They
have calculated on the basis of wege-
tarian diet. As Mr. Madhu Limaye said,
the employees arc supposed to take omly
grass and not meat or egg Wwhich i
meant for the higher echelons und wot
for ordinary clerks, ordinary employees.
Even on that basis, the Commission"s
calculation or estimate was—and even Mr.
Sharma has admitted that—to the extent
of Rs. 314, but while giving its award or
recommendation, it slashed it down to
Rs, 185. It is all tikram; I do not know
what ig the English term for tkram. ..

AN HON. MEMBER: Trickery,

SHRI DINEN BHATTACHARYYA
Yes; trichery,

A new entrant to governmeut service
is supposed to be a bachelor. Only after
five yeurs he will be entitled 10 *s. 196/-.
So, for five years, he cannot have wife
and children.  While caleulatine, the
basi> tahen was not the formuly cvolved
in the 15th Indiun  Labour Conferance.
There, three consumption uni's were
tuben cxcluding the earner; here, the
earncr has been included within that
three consumption wunits, Just tee the
fun. So, ultimatelv, this 18 nothing but
a wichery and cheating the whols people
because not only the 20 or 30 lakhs of
Central Government employees but also
the State Government employees, other
employees of the Municipalities, the Zila
Purishads, etc. have also been expecting
somec change on the basis of the Pay
Compmission's recommendations, But this
Pay Commission ultimately produced a
hoax for the Central Government em-
ployees and I will say that there is poli-
tics behind it and that politics was
enunciated by Shrimati Indira Gandhi as
well. In many meetings she has sapid—
she was very loud—to the rursl
“You village folk, T cannot Jo
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for you because tlle Goyernmeny em-
ployees and other workers are eating up
everything’. What is this politics? We
know. She is shielding her own policy
1o encourage the black-marketeers, big
monopolists, landlords and the high offi-
<cials who are responsible for pauperisa-
tion and deteriorating conditions of the
rural poor and other down-trodden peo-
ple ... (Int>rruptions) and only to pit
the rural and unorganised people of
wrban area against the organized workeir
of the towns including the Goveinment
employees that Shrimati Gandhi uttered
all this. What has the Pay Commission
said? According to them (Pay Commis-
sion):

“There is much to be said for the
view that if additional funds should
be made available to the Centrad Gov
ernment by various economv measures
or by additional taxation and cconomvy
i non-Plan expenditure, this thould
first be used for amelioratine the lot of
the people who are wunemployed or
under-employed rather than cnsunnga
minimum wage related to certain
norms as set by the 15th Labour Con-
ference for g section of the com-
munity™.

Further, it said:

“Having regard to the prevailing
level of wages in the agricultnral sector
and the general minimum level in the
trade and industry. the adoption of the

minimum recommendation based on
the 15th Indian Labour Conference

norms at this stage would be tant-
amount to misdirection of resources.”

"What does it mean? Just to the rural
poor you are saying this. What did they
do all these years? The last Pay Com-
mission was set up ten yzais ago. Aftcr
ten years another Pay Commission has
come. What is the condition and the
rate of pauperisation in the rural aeas?
Why is the pauperisation going on like
anything all over the country, not only
in the rural areas but also in the urban
areas? What have you done during this
time? Please do not give stuntis, please
do not create further illusions, please do
wmot try to fool the people in this way who
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are in the same way exploited by the
policies of the Government as well as by
the big monopolists, landlords and their
stooges. A comparison has been given

by Mr. Madhu Limaye. He has ably
put it. What have you done? The Pay

Commission says that they have not
increased the emoluments of the Class 1
employees most of whom velong to IAS
But it is known that in 1965 when theie
was Indo-Pak war and the Prime Minis-
ter was going round and the Government
was going round that everbody must
sacrifice, what did these TAS officials do?
They got an increment to the extent of
Rs, 500 even.

Now you say that you are mnairowing
down the gap between the lowest paid
and the highest paid, between the top
nnd lowest paid workers. This is the
way you are doing it! You are keeping
the gap 1—20 as it is, wherens the
demand by all concerned is thar nt should
be 1—10. When the Commission was
set up—the Secretary and the IAS people
are clever—they did not allow any such
men to be included in the Commussion
who may go against thewr interest. That
is why I say, it is 100 per cent officer-
biased and pro-monopolist and fully
reflected the policy of the Govt. This
Commission is nothing but that.

In all departments the slogan or the
demand raised 1 that JCM only will not
do; decide on the basis of the principle
of the need-based minimum, settle it on
a bilateral basis with all the unions in-
cluding the Railwaymen's union. ~This
is the demand. But they will not do it.
I know it. They will impose their will
upon the employees. They will have to
face the consequences. Beginning from
the Prime Minister Shrimati Indira
Gandhi and her govt. including Mr.
Chavan, they are fully responsible for the
consequence of anti-employee findings of
the pay commission,

AN HON, MEMBER: You are threa-
tening,

SHRI DINEN BHATTACHARYYA:
No question of threatening. They are
responsible.  You have seen it in  the
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csse of the locomen's striks. My next
point is this, This is abowt peutralisation
upto 100 per cent. There was also the
demand for point-to-point fination of
D.A. What we find is that the real earn-
ing of the employees has already been
. seriously eroded. Further erosion will be
there if this formula of DA suggested by
the Commission is accepted in foto, This
is my submission.

What happensd after the First Pay
Commission’s Report? After the First
Pay Commission’s Report the pay was
fixed at 30 and dearness allowance was
fixed at 25 bringing it up to a total of
55. Now 185 is fixed. And, what does
this mean? In the meantime the value of
the money has gone down. If you
calculate on the basis of the existing
value of the money, which is now stand-
ing at the rate of 25 paw.e per rupee,
what do you find? This figure of 55, if
you calculate in proper way, would come
to 186 and your Commission nas fixed it
at 185—that is to say, one rupee erosion.
If you go up what happens? This erosion
goes up still further and further. In the
case of those who were petting Rs. 60
total in the year 1947 what happens to
sthem. They will get Rs. !91, which,
actually if you calculate properly on the
cost of living index basis, comes to
Rs. 203, that is to say, Rs. 12 erosion
Can anybody deny this? You are cheat-
ing them in this way. The total money
accumulated by this method of erosion,
the total money cheated by the Central
Government, if I may put it that way,
would amount to more than Rs, 4,000
crores. (An hon. Member: Strange). So,
this will again go up and this will again
continue in the case of fixation of the
dearness sllowance. So, what we demand
is that there should be 100 per cent
neutralisation and point fo point fixation
ef dearness allowance.

SHRI A, P. SHARMA: What is your
suggestion regarding D.A.?

SHRI DINEN BHATTACHARYYA:
I say that there should be cent percent
neutralisation and the faulty method of
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for example sells at Rs. 7 a kilo,
compilation of the price index by
Government will indicate that it is
at Rs. 1.50 g kilo. It 1s not d
the Central Government alone. This
the method adopted everywhere. That v
why throughout the country there is a
demand for the change In the method of
calculation which is totally faulty. This
is the way of cheating the workers from
the real increase that they should get 1o+
D.A. whenever there is an  increase in
the price index. (Interruptions).

the-
h.
sobd-
one by
]

MR. DEPUTY-SPEAKER: Mr, Bhatta-
charyya has taken 16 minutes instead of
nine. Please do not provoke him because
he takes more time that way,

SHRI DINEN BHATTACHARYYA.
I now come to the issue of fixation of
pay. The employees have been agitating
over this. An employee who has been-
worhing for fifteen years 1n the scale of
170—185 will be getting only Rs. 196/-
no doubt. That is after 15 years of
service, he is getting that. You are giving
Rs. 185 in the case of a new zntiant and
after five years; he may get Rs, 196/-.
In the case of an old entrant he sety the
same Rs. 196/- after fifteendwenty years.
This way the employees are agitating.

MR. DEPUTY-SPEAKER: Now you
will please cooperate. Please listen to
me. The House has fixed four hours.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): That is his principal business.

MR. DEPUTY-SPEAKER. Let me
finish. I am stating the fact—-1 am not
giving a judgment or a Jdecision—that the
House has decided to give four hours
for this. Ewven so, having regard to the
importance and the volume of the report.
I have gone out of my way, For example,
Mr. Bhattacharyya, according to thiv
timing, should take only 9 minutes. On
the basis of these four hours, you should
take 9 minutes whereas you have takeo
about 16 minutes or so, almost double
the time, There should be a fmit some-
where. You can take anuthey fve

calculation must be changed. If the rice minutes. But, pleass conchade



a8¢ Ducussion on

SHRI 8. M. BANERJEE:
time should be extended.

Then, the

MR, DEPUTY-SPEAKER: That means
extension.

SHR1 DINEN BHATTACHARYYA:
Now I come to the main thing. Sir, the
Pay Commission was set ¢p on 23rd
Janvary, 1970. You are giving effect
to the recommendations from Ist March,
1975 only. That means tne jeople who
will retire after this date will only get
the retirement benefit. But, those vho
retired before 1969 or in between 1969
and 1973 March, they will get nothing
You have to concede to .he demands of
thousands of pensioners with rcgard to
the rise in prices. They too are suffering
on account of the rise in prices.  But,
they will get nothing from the Pay Com-
mission's repoit. This point must bhe
taken into consideration. Here too they
make a discrimination. [n the case of
top people, thev raised the minimum pen
sion amount to Rs. 1,000/- but tor the
so called ordinary people, it is only
marginal. Why is this discrimwation in
regard to fixation of minimum increment-
al scale and ictirement bendfit” 1 do
not hnow what Shri Chavan will reply to
this. Then, Shri Madhu [Iimay: men-
tioned about uallowance 10 the nurves. [
do not want to repeat it. But, 1 would
like Shri Chavan to note why the Pay
Commission has stopped the messing
allowance of Rs. 60/- to nures

What is the  justificition” Iv there
any? They were getting this rmount
You know the working conditions of the
nurses. In fixing their pay »cales, you
have discriminated as compated with the
other Centrul Government employees.
Over and above that, they have curtailed
existing benefits.

Coming to the doctors, engineers,
scientists etc, it is a fantastic thing that
is happening. WNowhere else in the world
you will sec this. K is omly in Imdia
that this happens becanse of the legacy
of the British. They bave taught you
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all. From the Ministér to the Secretary,
you have learnt this bureaucration from
the Britisthers and for which the high
echelons have been képy in a very gtan-
diose condition. Doctors, enginters and
other sclentists and technicians have been
deprived of both status and other facili-
ties enjoyed by LAS. and they have been
asked to work under IAS officers who
may be a good administrotors regarding
the law and order question, but these 1AS
people know nothing in rcgard to specia
lised jobs like doctors, technicians etc.
We saw in the Delhi Electric Supply
Undertaking. What has happened there?
He, who is an LAS. had to leave the
post because the technicians raised their
voice against the discriminatory attitude
against the technicians and other officers.

Then Shri Limaye had mentivned—
and 1 repeat...

MR. DEPUTY-SPEAKER: Why
repeat?

SHRI DINEN BHATTACHARYYA:
As regards she 1TOs, there are two
grades, Cirade T and Grade 1I. Why?

Grade II people are given a most respon-
sible job, the same job, without the bene-
fiy of the service conditions of Grade I
Why not make it one? You are socialist
You are samajwadis. Is this samajwad?®
Grade T will go by air and Grade 1T by
train which may be derailel on the way.
Same work, same pay—this principle has
not been adopted. This should be
seriously considered.

lhere aie other cases of discrimination,
The pay scales of the staff of the office
of the Comptroller and Auditor General
should be separately dealt with. They
have not been given the pay scale given
to the Secrctariat people. Why this dis-
crimination? Secondly, as per the Cone
stitution, their pay scale should he sepa-
rately dealt with in comsultaton with the
Auditor General. That has not been
done in this case. There is discrimina-
tion also in regard to nurses, doclors and
scientists, in the Income-tax Department,
everywhere.
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You will take exception to it if I
mention abont the Lok Sabha Secretariat.
I will not mention anything. But when 1
was @ member of this Honse from 1962
to 1967, there was a Committee, Perhaps
you may remember that when Sardar
Hukam Singh was Speaker, at that time
there was a Committee. There is no
scope for represemtation by the Lok
Sabha Secretariat staff and employees
anywhere. They have to go by the pro
per channel. Elsewhere there arc unions,
there are negotiating machineries, Here
there is nothing. So I demand that %
pay body be appointed in which MPs
might be included; if not, ai least the
Speaker and the Chairmen of the Public
Accounts Committee, the Estimates Com-
mittee and the Public Undertakings Com-
mittee may form the Commitize nand
some members of both Houses may also
be included in it.

SHRI JYOTIRMOY BOSU: Not the
Deputy-Speaker? I propose that the
Deputy-Speaker be included

SHRI DINEN BHATTACHARYYA:
In the railway department, you have
deprived them. You have not given any
benefits 1o them. Your Pay Commission
har admitted that the railwaymen have
not been given any increment. There is
no change in the service conditions; mno
improvement in the case of 17 lakhs of
workers even after 26 years. You have
not done anything for the casual and the
temporary workers. They are heing
denied even the minimum benefit that
has been done to the others.

T come 1o the conclusion—bonus, Why
aould there be disciimination? You
have said that bonus is deferred wage;
further there is big gap between the real
income and the income earned. Why do
you not introduce bonus for all including
the railway, post and telegraphs, defence?

MR. DEPUTY-SPEAKER: That 15 a
good point to conclude with,

SHRI DINEN BHATTACHARYYA:
T appeal to Mr. Chaven's conscience.
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Are you satiefied with the Pay Commis
sion's recommendations? You go over
the whole country. Whatever Shri
Sharma and his friends may say, nowhere
in no department have the workers
accepted it. So, Mr, Dcputy-Speaker,
please tell them to scrap it :nd negotiate
a seftlemeny on the basis of the accepled
principle of the need-based minimum
wage and 100 per cent neutralisation, and
no discrimination anywhere, and equal
pay for equal work. You have spent
nearly Rs. 70 lakhs of public money. 1
demand that it should be scrapped. The
recommendations will further aggravate
the situation and bring discontent in the
country., Scrap it and do the needful;
that is all T can say.

MR. DEPUTY-SPEAKER: To main-
tain the balance of the debate, I shall
call two Members from the Congress
Party and one from the Opposition...
(An  Hon. Member: Why?) 1 have
given the reason... (Inferruptions) 1
do not understand this. Order, pleasc. I
have a request from the Minister of
Parliamentary Affairs that the list from
the Congress Party bemng very Ilong.
Members should not take more than ten
minutes each,

SHRI S. M. BANERIJEE: Sir...

MR. DEPUTY-SPEAKER: You stand
te oppose everything; even when J am
regulating and allotting the time, Have
you become their spokesman also? If
Mr. Banerjee is their spokesman, I shall
hear him,

SHRI S M. BANERJIFF- ‘The first
four speakers always get time to their
heart's content and resiriction comes
later on... (Interruptions)

‘ﬁm‘ﬂm(w
I AEA, W A AIA & JAR
 FANTHT Y AgATH AW E | WA
g & faw B (A E ) e A
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SHRI KARTIK ORAON (Lohardaga):
Mr. Chairman, I am rather suiprised that
such an important report as that of the
Pay Commission Should have been the
subject matter of discussion only under
rule 193 of the Rules of Proceduvre
because the Pay Commission in the
present context should take g different
form. But, us I see it, there is no de-
parture in the present rcpmt from the
carlier reports. In fact, this is an exact
replica of the earliecr repoits Aq a
matter of fact, the Pay Commission to-
day should function as an imstrument of
social change.

The Third Pay Commission ccnsisted
of five members out of which three wery
ecither themselves in the ICS or IAS or
were interested in the administrative
services. There were only two other
mwmbers, namely. Prof. A. K. Das Gupla
and Shri Nihar Ranjan Rav, who have
given a strong note of dissent. So, itis
very necessary that this report should be
thoroughly.

very
matter of rogrot that
we
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ratio is 17:1. It should sot oader any
clrcumstances emceed 10:1.

1 find that tiis Report follows the
same old beaten track, Some of the
officials who enjoyed a privileged position
under the British regime continue to
enjoy those privileges even now. There
is glaring disparity between the IAS and
other all-India services, As a matter of
fact, when the Indian Civil Service was
the backbone of the British imperialism,
the concept of administiation was
different. In those days the admimistra-
tors were to carry out the orders of their
masters. Today they have to carry oul
the will of the people.

We find that the people of this country,
ignorant as they are and ooor as they are.
have dmsplayed the highest political
maturity and retumed our party to power
and thus given us a very good govern-
ment. We want to honour cur pledges
to the people. If we go by the same
beaten track and do not bring about 4
revolutionary change in our approach,
attitude, thinking and behaviour, I do not
think we will go very far in the way ot
progress towards socialism. I rersonallvy
feel that this is a subject which neads to
be gone into thoroughly. I hold nothing
against JAS or ICS officers. I do not
hold anything against anyone.

We all know that the biightest of the
boys, for instance 30 per cent of Tirst
Divisioners, only go to IAS, 70 percent
are Second Divisioners and Third Diwvi-
sioners. But 80 per cent of First Divi-
sioners normally go to medicine and
engineering. This has been very strongly
supported by our Prime Minister, Shri-
mati Indira Gandhi. While addressing a
Convocation at Roorkee in Novembe:,
1967, this is what she had said:

“It is odd that the greatest doctors
and engincers in the country who
would be rated as the leaders of the
profession and who save lives or add
permanent asscts to the nation, cap
rarely hope to receive the pay or statur
of Secretsriea of Ministries. The
brightest of our youmg men and women.
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choose engineering amd medicine. If
they happen to go into Government,
they are very soon overtakea by the
general  administrator.  This must
change and I am trying to change it.
The administrative system must rcflect
an individual’s contribution to human
welfare and econamic gain.”

This is not all. We have also given
our pledges to the people. The manifesto
of the Congress Party says:

“The Congress invites the nation's
scientists and  technologists to give
their best to accomplish thes: exciting
tashs of momentous importance and
assures them that it would be its con-
stant endeavour not only to nccord
them positions of standing and respon-
sibility but also to involve them intim-
ately in the processes by which govern-
mental decisions are taken and imple-
mented.”

It would, therefore, be seen that the Con-
gress Party is already commitiei to make
full use of our scientists and technologists
by providing them with opportunitic; to
participate at all decision making levels
as equal partners with general adminis-
tration.

Here is a service which I consider 1o
be a special tribe service hecause it en-
joys all facilities, Once they become
JAS officers, they can become the head
of the Health Department; they can be-
come doctors; they can become engineers:
they can become scientists, They can
become anything. It looks as if it is an
insult to human intelligence that we
cannot make a distinction as to who at
the present moment can deliver the
goods, whether it is a scientist or a
technologist or an administrative officer.
1 hold nothing against them, But they
have got a limited scope of work. I do
l_ot sec any reason why they should be
given so much advantageous position so
far as their pay-scales are concerned.

As a matter of fact, if there are IAS
officers for administration, there should
be all-India services for all branches, for
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scientists, technologists, etc. On the re-
commendations of the States Reorpamisa-
tion Commission, in 1956, these three
all-India Services, that is. the Indian
Forest Service, 'the Indian Maodical
Health Service and the Indian Service
of Enginecers, were to be constitoted, Out
of these three services, only one service,
that is, the Indian Forest Service, was
constituted. The Pay Commission should
have taken special care to sce that the
pay-scales are worked out in such &
manner that they should be uble to deve-
lop a team spirit amongst different Ser-
vices. But today, if you go through the
pay-scales, 1 do not know what has made
it to do it in this way. That is why 1
say that the Pay Commissioa has mnot
been impartial. 1t has been partial; it
has been biased apainst certain Services
and biased for certain Services.

1 understand that this guestion of
granting parity amongst the three exisiing
All-India  Services and the Central
Engineering Service has been summarily
rejected without assigning any reason.
thus creating classes withm the class of
All-India Services. The claring anoma.
lies in the pay-structure of the LF.S, vis-
a-vis L.PS, LFES. and CFS(l) as recom-
mended by the Pay Comms.on gre as
follows. You can see for yourself...

MR. CHAIRMAN: Will vou please
sit down? I have got many names ond if
members go on taking cxtra time, then
very few people will have the chance to
speak. The time is limited Therefore,
1 would request the members, as soon
as the first bell is rung, they shoald try
to finish their argumcnts; one exfra
minute will be allowed and if the Mem-
ber continues, from the s<econd extra
minute, nothing will go on record. That
is what 1 propose to do. I have to com-
trol the debate and see that many people
get the chance to speak,

I would now request you, Mr. Kartik
Oraon, to conclude your remarks,

SHRI KARTIK ORAON: [ would
like to quote these figures so that it will
be clear for everybody what makes them
that important. For ipstance, the junior
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ecale in IAS, IPS, IFS and Centrsl
Engineering Services (Class [) nas been
kept as Rs. 700—1300. They have re-
cognised that all the services are equal,
their requirements are the same. But
the scale, when he becomes District
Magistrate, is Rs. 1200—2000; when he
becomes Superintendent of Police, it is
Rs. 1100—1600; when he becomes DCF
(DEO), it is Rs. 1100—1600; when he
bocomes [Executive Engineer, it i3
Re. 1100—1600. The selection grade in
IAS is Rs 2000—2250 and in IPS
Re. 1650—1800. And the super-time

MR. CHAIRMAN: Now [ am culling
the next Member. Mr. S. M. Banerjee.

SHRI KARTIK ORAON: Therc is no
selection grade for other officers, for IFS
and Central Engineering Services (Ciass
I). There is this disparity. I request the
hon. Minister that he should create All
Indis Services of all faculties—engineering,
medical, science, agriculture, forest, police
and others and there should be one uni-
form scale for all the Services.

MR.
Banerjee.

CHAIRMAN: Shri S AL
Only nine minute..

SHRI & M. BANERIJFE- It is wvery
unfair. If it is only nine minutes, thea
I am not going to speak.

ot "/ femy: Famfr wem,

MR. CHAIRMAN: Wha; is the point
of order?

ot vy fwmd ;. FU saeqr
a8 & f& O amd ar w97
WA 6% iz fied ot § wftew
Ffow Ry At 8« wwAw e
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AT Wiy, wg dTEa® way §
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DR. RANEN SEN (Barasat): Mr.
S. M. Banerjce is the only person who
has been working day in and day out..
(Interruptions)

MR. CHAIRMAN: I have a list of so
many members,

SHRL S, M. BANERJEE: The other
parties have taken 45 minute. and 33
miautes each. Government cmployees
will not misunderstand me if I do not
speak..

MR. CHAIRMAN: You have zot your
time.

SHRI S. M. BANERIJEE: The Third
Pay Commission’s report has resulted in
creating discontentment among all sec-
tions of Central Government cmployces
We expected better results from the Thar
Pay Commission because they had  all
the data availablc—of the First Pay
Commission and the Das Commession or
the Sccond Pay Commission Naturally
it i not only the 28 lakhs of Central
Government employees who are dis-
appointed, dejected and frustrsted. but 1
is also the three wings of the Armed
Forces who arg equally disappoinied with
the Pay Commission's recommendations.

One of the terms of reference wa, the
need-based minimum wage. T is for th*
first time that a Pay Commission hat
quantified ft as Rs. 314/-. Still they have
said that they cannot recommend it to
the Government because Government will
not be able to give. What have they
recommended? They hav: uuantified the
need-based minimum wage on the basis
of the 15th Indian Labour Conference as
Rs. 314 but have recommended only Rs.
185/- as the minimum salary., Even Rs
196 recommended by on: of the Mem-
bers, Mr. Plilai; ‘has not been supported
by his colleagmes on the ground thst »
worker when he is employed 'w =
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bachelor and after some time, as the
years go on, becomes a father of two
or three children and then only he should
get Rs, 195, ..

SHRI ATAL BIHARI VAJPAYEE:
And he should be a vegetarian.
16 hrs.

SHRI S. M. BANERJEE: Yes, he
should be a vegetarian, That is the
formulation of thi, Pay Commission..
All the organizations including Mr. A. P.
Sharma's organization have rejected Rs.
185 unanimously without any kind of
reservation. To the Goveinment we have
made it abundantly clear on 6th July
when we met the hon, Financs Minister
and his colleagues that this was not
acceptable 10 anyone of ns and we un-
animously demanded implementation of
Rs. 314, But if the Government say that
they are not in a position to implecment
Rs. 314, T would like to know from the
Minister what his suggestiva is. There is
no parity with the public undertakings.
An ordinary worker who Slarts as an
unshilled worker or peon in HSL whether
in Bhilai or Rourkela or Durgapur or m
the Head Office of HSI is getung to-day
Rs. 272 as the minimum salawy. In the
Reserve Bank, thc pay 1» Rs. 135 and
Rs. 130 Dearness Allowance. 1 am not
talking of house rent and the city allow-
ance and other things. 50 total is Rs
265. In the nationalised Class A
Banks—it i» Rs, 116 pay and Rs. 111
Dearness Allowance—total Rs 227. (n
the petroleum industry it is Rs 218
Pharmaceutical«—Rs. 55 pay and Rs 330
DA—total Rs. 385. So, vou will kindly
imagine when we had demanded a need-
based minimum waege and if wve had
demanded parity with the public under-
takings. T do not think anv harm has
heen done and 1 would, therefore, request
the hon. Minister to kindly explain to
us whether he is prepmed 10 accept
Rs. 314 and if not, what nie his sugges-
tions and whether he is =oing to bring
the Central Government employees at
par with the employees in the different
public undertakings like HSL and whe-
ther he is prepared to give them Rs, 272
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or the minimum salary of the btank em-
Ployees—Reserve Bank or the natibmi-
lised banks. 1 want a clear reply to
that,

Then 1 come to the DA formula, My
hon. friend also mentioned this. We waat
automatic linking vp of DA with the
rising cost of living. This Government
has miserably failed even after 26 yewrs
of freedom to bring down the prices.
Prices are going up. Even the Prime
Minister in her speech yesterday and the
President of India in his speech the day
before have mentioned about the 1ising
prices, ahout hoarding ani bhlack-morket-
ing and o0 on. What is the remedy to
it? Is it not 4 fact that the salaried em-

ployees to-day are the worst affectedd?
They cannot live within their income.
In all fairness there should be further

protection in the wages and that can only
be done by the automatic linking of DA
with the rising cost of Lving 1  want
this formula to be adopted by 'he Gow-
crnment. This has been wloptel by the
Rajasthan Government and the Punjab
Government and ¢ven by the UP Govern-
ment in the cuace of elect wcitt  workers
I wam this automatic liahing of DA so
that there i» no further crosion in  the

wages and I also want cent per cent
neutralisation,
16 hrs.

About fixation of ~alaiy, what ig the

Pay Commission’s formula® § per cent—
subject to @ mimmum of R« 10 and a
maximum of Rs. 50, Where Rs 50 will
he given to the top man. Rs. 10 will go
the lowest-paid man. What i3 the rate
of increment? Class TV-—it i, Rs, 2, 3,
4, 5 and Rs. 6 at the most.

Regarding Class 11I categoty. it is only

Rs. 6 10 Rs. 20 in special cases. With
Rs. 100. The ratio ranges between
33 per cent to B per cent. Js it

socialism? Are we going townrds socia-
lism? This is regarding Class 1 em-
ployees. I have nothing asainst Class 1
employees. Can he deny ioday, that sll
the other officers like doctors, engineers,
like geologists, and other services, ate
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working well? Are they working less?
Cun we forget about the railway em-
ployees who saved the coyntry and the
defence employees who saved the coun-
try? There 1s one other point about
which references were also made vy my
bon. friends. When there was invasion
om India by Pakistan and the country
mood a3 ons man in 1965, we were ask-
ed to save money. We gave Jonations;
we gave gold; we gave ornmaments, What
about the IAS officers? During this
period from 1st September 1965 the
Secretary's pay was raised fiom Rs. 3,000
to Rs, 3500; Addl. Secretary's pay was
raised from Rs. 2750 to 3.000. Joint
Secretary's pay was raised rom Rs, 2250
to Rs. 2750. This is the way they want-
ed to discharge more responsibility! They

wanted more powers and more power.
cannot be discharged unless and until
they got more by way of salary. They

wanted to have their pouni of flish,
This was a time when the couniry was
facing foreign invasion and this was a
time when the P&T cmployces and  the
defence employees and other sccion, of
Government employees did not even 1ake
their overtime allowance. Buy ihese 1AS
officers got huge salary mcrease in  this
period. 1 would urge upon the Minister,
if the Government cannot do it now, Ict
them say. they will accept 314, in prin-
ciple but they will pay in 2 ycars or
3 wvears. et them bring parity with the
public undertakings. ‘The minimum v age
as in HSI that is Rs, 270, should be
given now. Point to point fixation should
be done. hecause in respect of the em
ployees whose services are more, after 10
years, they will be getting less. We arc
not fighting only for those who are in
the colleges etc. but we are fighting
for those who have spent the major part
of ftheir life in Government service, who
have worked hard, in peace and in war.
So, T would request the hon. Minister to
accept the point-to-point fixation formula,
subiect to minimum of Rs, 20 to Rs. 30.
I hope this will be accepted by the Gov
ernment,

Then, about the date of pensionary
benefits. T wish to say this. T reqnest the
hon. Minister that he should sif with the
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gepresentatives of the employees o dis-
cuss the various aspects of fhis questiom.
Retirement benefits should be increased.
A question was asked in this Housc and
this was replied to, that retirement
gratuity in case of Class 1 officers had
been raised from Rs. 24,000 10 Rs.
30,000. That is, Rs, 6,000 increase in
the case of hiv death. But in the case
of Class IV employee, he does not get
anything more,

Tahe the case of a cass 1V employee,
He has a wife and childien. He must
also have a lion's share in the matter of
death-cum-retirement benefits.  There s
discrimination in this regard letween a
Class 1V employce and 2 Cliss T em-
ployeg. Sir, it is a shame and 1t is a
sud commeniary an our planning. We
1alk of socialism in these days. And so,
I would request the hon. Miuister to set
that this disparity is done uway with
completely.

Now [ «ome to disciiminution between
industiial and  non-industiial cmployees.
Even in the case of toilets there is dis-
crimination in regard to the officer and
the industrial staff. This is something
unique. I don’t think that diccrmination
should be thcie. Why such discrimina-
tions <hould be recommendel at all by
the Pay Commission? Thi. thould be
done awdy with. [ would 1cquest the
hon. Finance Minister that when we are
talking of scoialism, this sort of discri-
mination as between an ‘ndustiial worker
and non-imdustrial worker must be done
away with

Coming to the varions concessinns, 1
find that these have to be curtailed eor
are likelv to be withdrawn. The Pay
Commission  has recommended  the
curtailment of the concession. in the
matter of house rent allowance, ity
compensatory allowance and increased in
the working hours and cvert'me and
children's ecJucation allowance. 1 would
request the Minister not to accept this.
The Pay Commission has no business 1o
take away the concessions. T can tell
him that if these concessions are taken
away, nobody will be able to stop the
major strike in the country.



287 Liscussion on

It has been argued by my hon. friends
that the date of effect of the recommen-
dations should be frem Ist March, 1970.
This was the date when the sum of Rs.
15 to 45 was sanctioned as interim relief—
not D. A.—because the Commission was
to take more time and so. they wanted
to pay some interim relief to the em-
ployees. We took this, as un 3advance?
Advance against what? Advance against
final submission of the report—final re-
commendations of the Pay Commission.
The date of effect should be from Ist
March, 1970. The demand is very legi-
timate. And I would requsst the hon.
Minister to see that the employces who
are retiring in good faith earlicr than this
should also be given the benefits. Sup-
pose an employee had retired on 31st
March, 1973. He is not entitled to any
benefit because the Pay Commission has
recommended the implemeatation of their
recommendation from 1st April, 1973.
Sir, [ am getting numerous letters and
1 hope that the hon. Minister for Finance
too must be getting more such letters.
It is a gravast injustice done to those
who have retired in good faith. After all.
the Pay Commission should bz eenerous
enough not to deprive such employees of
this benefit which accrues to them. Look
at the conditions of the pensioners in our
counfry. Tt is a pity that the poor father
is unable to bring up his childrecn when
he is not able to feed them. After all,
in our country, we have to show respect
for them. W= are sorry to note that the
Payv Commission has taken Ffather and
mother with two children 2a: a unit. A
definite assurance was givea in this House
by the hon. Minister that after the sub-
mijssion of thz Pay Commission's Report
we shall take some decision about the
pensioners. I requested the  Minister
some time in anger and some time with
folded hands to please include this in the
terms of reference of the Pay Commis-
sion so tbat ths pensioners might also
derive some benefits.

We were told that the Pay Commission
might consider this but that if they did
not. ‘we shall consider it". Do not ex-
clude the pensioner. Tt will be a grave
injustice to him. The date of implemEn:
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tation, it has been said, should be from
1st March 1970. Somesthinz should be
done to these pensioners.

Then in the polytechnics, what a
happening? In a boys’ polytechnic, the
Professors, Principal and ieachers have
been recommended to be paid more. But
if it is a girls’ polytechnic, their counter-
parts there have been rccommended to
be paid less. What is this fine distine-
tion? The Prime Minister of India is a
lady. The ladies who are employed as
Professors and teachers in the polytech-
nic will be getting less,

As regards the income-tax Jepartment,
it has been clearly said that there is no
fine distinction between classes I and II
So there should be no discrimination in
service corditions, In fact all Central
Government employees, the zudit em-
ployees and others should be taken as
one.

Coming to the question of bonus, let
the hon. Minister answer with lLonesty
and earnestness. Is it coniended or is it
a fact that all those working in the
public undertakings are entitied to bonus,
but not the defence employees, not the
Central Government employees. not the

railway employvees, not the P, & T. cm-
ployees? I stand for bonus for all em-
ployees. I cannot accept, however elo-

quent, the argument that the defence em-
ployees, the P. & T. emplovees, the work-
shop employees who manufacture bombs
with which we defeated Pakistan. who
saved our country from China are not
entitled to bonus, but a person working
in the Modern Bakery making biead
is entitled to bonus. A person making
bread will get bonus but a person making
sophisticated weapons will not. 1 cannot
accept this argument.

The Bonus Bill is being introduced
again. Shri A. P. Sharma has already
threatened a strike, though he will never
go on strike. He only threatens. I am
all for it. All Central Government em-
ployees are one. Bonus is a deferred

wage. 12 month§ honest work aﬁd*_:y



mgnoths salary—this is the slogan. Cther-
wisy, weo shall not agreo.

via medig; let us have a compromise'.
Compromise on what? Compromise
with hunger, with starvation? No more
compromise on this issue. 1f the condi-
tion of the country is bad, if the worker
in the unorganised sector is getting
less. ..

SHRI A. P. SHARMA: What for is
negotiation, if not for compromive?

SHRI S. M, BANERJEE: Compromise
not with hunger.

If they Jo not want to nay Rs. 114, let
them say what they want to pay. Then
we shall negotiate Let them pronounce
what they arc going to pay. Then we
shall negotiate Otherwise, I can tell you,
if the public undertakings, if the banks,
if the private sector, can pay more, Gov-
ernment is bound to pay more. If the
corporation employces are getting less, if
the board employees are getting less, if
the local bodies’ employees are getting
less, it is the responsibility of the Gov-
ernment; it is not our responsibility. If
the resources question comes, we are
prepared to discuss that also and indi-
cate where from resources will come.
I should also say that thers is this black
money, 7,000 to 10,000 crores. There
are arrears of income-tax Rs, 700 croves,
in sddition to evasion of income-tax. In
that case it iy a political question, If a

1484 LS—11,

SRAVANA 285, 1808 (SAKA) Report of 3rd Pay 290
Commission

thin and they will not rest until they
achieve their objective.
SHRI C. M. STEPHEN (Muvattu-

puzha): T am happy to be able to speak
immediately after Mr. Banerjec because
I find this is one of the rare occasions
when I can say that I agrec with most
of what he said. It is a tragic thing that
after the submission of the report by
the Pay Commission, ths general reac-
tion among the services, particularly the
lower categories, is one of complete dis-
content and the reaction is like giving
a warning that if no improvement is
effected, the implementation of the re-
commendations will not bring about
what is really desired, mamely, industrial
peace and complete co-operation from
the services,

I want to emphasise ouly two points.
The first is about the minimum remu-
neration. I do not go to the extent of
demanding, as Mr. Banerjee demanded,
that Rs, 314 must be accepted as the
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minimum remuneration, I am clear in
my mind that even Mr. Banerjee is not
serious when he puts forward that
proposition. But I cannot for any rea-
son agree with the finding of the Pay
Commission, mentioned in page 58 of
their report: “We have therefore not
found it possible to recommend that the
minimum remuneration ot the Central
Government employees should be fixed
on the basis of the norms recommended
by the 15th Indian Labour Conference.”
No trade unionist in the country will be
able to agree with this proposition,

In 1957, 15 years ago at a joint con-
ference it was stipulated that the mini-
mum remuneration must be such and
such, that the considerations must be
such and such. After 15 years, if we
are told that those norms are not ac-
ceptable you will be putting foith pro-
positions which will have a very danger-
ous comsequences for the working class.
Therefore, on this particular question, I
am absolutely sure, that irrespective of
political affiliation and party differences,
there cannot be any agreement with the
proposition put forth by the Pay Com-
mission at all,

This is a matter on which the working
class will have to fight and demand a
minimum based at least on the norms
stipulated by the Indian Labour Confer-
ence, It does mnot stop there, After
having set forth this proposition, they go
on to say what exactly must be the
norms to be applied and after putting
forth their own clarifications, they come
to a dccision that Rs. 195 must be the
minimum remuneration. But they <ay
that that minimum need not be given
to an employee who starts his service, on
certain grounds which are absolutely
faulty and unacceptable. I could have
understood that if the Commission had
recommended that Rs, 195 has to be
given—not that it will bz acceptable to
us—but without giving even that &and
saying that only Rs, 185 will be given
on the basis of presumptive considera-
tions that anybody who comes to service
at a particular age is uwnmarrizcd and will
not have to support anybody at all is a

sion has spelt it out to be Rs. 50 per
bhead. For a family of four, it is very
clear that there must be at least Rs.
200, Instead of that Rs. 185 is being
recommended to the lowest grade em-
ployee. Let us luke two cases and see
the discrimination. You start the lowest
grade employee on Rs. 185, Five years
have to elapse before he draws thg re-
muneration which is spelt out by the
Commission as the minimum remurera-
tion. On the other hand. you start =
Class I employee on Rs. 700. In five
years he drawns Rs. 900. By this depar-
ture from the fundamental principle,
what is the amount you are saving? It
has been calculated by Mr, Pillaj that
the saving is Rs, 49 crores. Is that an
amount worth bargaimng for in order
to make B8 serious departure from—a
fundamental principle? I am not con-
ceding for a moment that Rs. 195 only
should be the minimum 1emuneration.
But even conceding Rs. 195, why this
miserliness while dealing with the .mall-
est employec? Llet us not forpet that
we are dealing with human beings, We
are living in troubled times when peo-
ble are finding it difficult to make both
ends meet. If you are not prepared to see
the realities of the sitvation as far as
human beings are concerncd, no amount
of sermonising that you must cooperate
in the solution of mnational problems
will have any effect at ail. Sacrifice there
must be, I guite understand, But it will
have to be all round. With regard to
certain others, there need be sacrifice
only and nothing more—this is a pro-
position which the countiv will not ac-
cept ap all. You say that you are siart-
ing a Class I employee on Rs. 700 be-
cause on a competitive basis with the
private sector, unless you give him so
much you camnot get the hest talent.
For that, is this the only solution? Why
should the private sector continue to
pay such salaries which are sky-rocket-
ing? Why not put a restraint on that?
Why should there be this ostentatious



seffqpegs &
Egsﬁ gggg
:E g-& -~

§

H

g

§

EE

country has got the right to live at
particular stage which is beyond the
reach of the vast majority of the people
in this country. Any person who wants
to have that sort of living is not a ser-

The Commission has given a com-
parative statement of the ratio between
the lowest and the highest. Whereas in
the United States it is 1 : 8, in India it
is 1 : 25, They say that this situation
obtains in the developing countries, But
they could cite only three developing
countries. Have they mad: an cffort to
bridge the difference between the two?
If there & no cffort made in that direc-
tion, then nobody would be prepated to
make any sacrifice at all. This is a
point which I want to cmphasize, A
departure from the recommerdation, of
the Indian Labour Conference is a pro-
position which will not be acccpiable to
the working class of this countrv, to
which ever flag they may belong, to
which ever political opinion thcy may
belong.

Secondly, after having stated -ne parti-
cular figure as the absolute minimum
remuneration with which a human being
may exist, to give below that minimum
of Rs. 185 is, to say the least, miminal,
callous and unimaginative, and the Com-
mission has done a thing by which it
has proved itself unworthvy of occupying
and discharging the function which it
was charged with, under the socialist
pattern which we want to evolve, and it
Js absolutely unacceptable to wus.

‘Thirdly, this report brings forth a pic-
ture in which what it was really charged
with, namely, meking proposals which
would be in tune with the sort of social
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pattern that we want to build, that has
not beem discharged by the Commission.
It has feiled in its duty in so far =s
bridging the disparity between the highest
and lowest paid employses are concerned.

On these three grounds the recom-
mendations put forth by the Commis-
sion need a thorough and deep look with
& view to their revision, Otherwise, even
though money will be paid, the discon-
tent will remain and the country will
have to face the music again. At that
time if you say the slogan “pno strike”,
that will not be acceptable at all, The
moratorium on strike and other things
will be acceptable so long as the diffi-
culties of the persons concerned are
appreciated. 'Without that appreciation
the slogan will be an empty slogam and
it will fall into deaf years. With these
observations, I would appeal to the
Government to consider the different
aspects, to comsider the agony through
which the lowest-paid employees are
passing through.

Finally, whatever be the decision of
the Government, Ict it be given imme-
diately. Time has already gone by. It
is incumbent on the Government to
apply themselves to the task of piving a
final decision on this. Whether it be by
discussion or without discussion, the
final decision which naccording to them
will give satsfaction to the cmployces to
a certain level, because full satisfaction
is not possible, let that decision be am-
pounced soon after their deliberations em
the Pay Commission Report,

SHRI RAJA KULKARN1 (Bombay-—
North-East): Mr. Chairman, as a trade
union worher, I disagree with a number
of 1ecommendations of the Pay Commis-
sion. I know that the Commissicn has
donc a great injustice in fixing the mini-
mum wage as low as Rs. 185 and the
justification given for it was alo not
proper.  Therefore, there is cvery justi-
fication for demanding tha; this should
be rejected and that the Government
should come to the rescue of the poar-
pald employees. The recommendations
of the Pay Commission need serious re-
vision, so far as this aspect i3 concerned.
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Thie minimum of Rs. 185 & not ot all
scooptable, The whole argument of the
Pay Commission is not at all convincing.

1 also do not agree with the Pay Com-
mission regarding its recommendation
relating to retrospective effect and also
about a number of other things, includ-
ing the job differentials, the amnual rates
of increments, efc. Bug at the same
time there is ome factor which nrne of
us, whether we are trade unionists or
Membors of Parliament or social work-
ers or politicians or members of partics,
can forget and that is that during the
last 10-12 years, a chaos has been creat-
ed about service conmditions, not because
of any intention of any Minister or of
the Cabinet, but circumstances have been
growing very rapidly as a result of which
there has been not only an increase in
the numerical strength of the Govern-
ment employees but also a qualitative
change in the composition of Govern-
ment employees.

At the time of the Second Pay Com-
mission, in 1958-59, there were hardly
17% lakh employees But in 1971, when
the Third Pay Commission took up the
matter into their hands, the strength of
the employees was about 30 lakhs. There
was abouy 71 per cent increase mm  the
strength of employees. There was not
only an increase in the numerical stren-
gth bot there was also a com-
plete qualitative change in the composi-
tion of the employees We should not
forget that. At the time of the Second
Pay Commission, thers were more Class
IV employees than Class III employees.
There were about 9} lakh Class IV em-
ployees at that time and about 7 lakh
Class III employees. That was the situa-
tion at thc ume of the Second Pay Com-
mission. At the time of the Third Pay
Commission, the number of Class TV em-
ployees was about 13 lakhs while the
number of Class III employecs was about
15 lakhs The whole picture changed.
You will find that gl this increase during
the last 12 years has been more in the
eervice employees, in the higher category
of employsue.
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both in the number and the quality of
service employees during the last 14 years,
what has happened is that the pay-scales,
in 1971-72, increased from 140 to 500
pay-scales. It was mostly because there
were people who came from the scienti-
fic and special and professional sides.
The science cadre came up; the econo-
mic cadre came up; all the various spe-
cialised service cadres came up. IAS
cadreg was already there, Now, the num-
ber of pay-scales had gonz up. Then per—
quisites had gone wp The chaotic con-
ditions were created This is ro¢ only
the situation with respect to Government
employees taken together as one group
but it is so even inside the workshop em-
ployees of the Government, mostly the
Defence depots, the railwav workshops
and Posts & Telegraphs where more than
seven lakhs of employees who are blve-
collared employees, who come under the
Factories Act and factory 1egulations.
Out of 30 lakhs, more than seven lakbs
of employees are working in  these
workshops. T am taking only these
blue-collared workers. There also, the
change in their composition has taken
place. At the time of Second Pay Com-
mission, 40 per ceny were unskilled work-
ers in these workshops of three or four
major departments of Governmeat. The
percentage of unskilled people in  these
government workshops at present s
hardly 27. At the same time we find
that the highly skilled category which
was three per cent ip 1957-58 i now
10 per cent. The rate at which this cate<
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s going up in these workshops is
quite high. This change in the composi-
tion tells the natare of work, the

at the spot level, at the machine point.
All these had created a lot of problems.
Taking all these chaotic conditions into
consideration, it cannot be said that this
whole report of the Pay Commission is
nothing but g scrap. It is an humble
attempt, in spile of some mistakes to
put a system into chaos. I violently dis-
agree with many of the recommenda-
tions. But where do we stand if the
Pay Commission's report is to be thrown
into the dust-bin? That is the point, It
is no use wasting our time in explaining
the situation as to what constitutes the
minimum wage. We have been arguimg
that. I have myself argued before indus-
trial tribunals. The tribunals have not
accepted our concept of norms—neither
of living wage nor fair wage nor mini-
mum wage nor need-based minimum
wage. Awards have been given. We
were not satisfied and yet we tried to
put up with those and at the proper time
we have continued our fight for higher
wage, Therefore, the point todwy 1s not
explaining what injustice has heen done.
The explanation is enough. The question
is, whether we can get Rs, 314 as the
minimum wage. The distance from Rs.
185 to Rs. 314 is far wide. Can we,
‘and to what extent, shorter the distance,
that is the question.

Otherwise, we would be misguiding the
workers, Let us be more realistic, After
all, what exactly does the pay structure
reflect? The pay structure and the wages
are ultimately the product not only of
the demands that are mads but of the
combination of three things, ‘The de-
mands of the workmen which reflect their
needs no doubt. Needs are processed
through the factors of economic feasibi-
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which was suggested by the Second Pay
number of jobs
are to be upgraded—and taking all the
factors into consideration, the additional
burden, is Rs. 145 crores, do we not
consolidate our position and make out
a proper casc? Can we not give proper
direction to our workmen to take things
in the right spirit, in the context of the
present situation? According to me, we
can easily say to the Government that
we do not agree with the Pay Commis-
sion’s report, therefore, do mnot take &
decision. The second is: negotiate with
us,

Now collective  bargaining has beea
going on in the private sector. Collective
bargaining has been going on in the pub-
lic sector undertakings. I wouki request
my friend, Mr. Banerjee or all those
connected with the Defence, the Rail-
ways or any other organization that the
time has come that we ponder more over
this whole group of 30 lakhs employees.
I was listening to Mr. Banerjee and 1
augree with him. If T were in his place,
I would have also pleaded that the De-
fence employees should not be differen-
tiated from the employers of other pub-
lic sector undeitahings, He is perfectly
right, But it is very difficult to get jus-
tice to the Defence employees, to the
Posts and Telegraphs and to the Rail-
ways, if they are taken along with the
bandwagon of all other administrative
employees of the Government, Let them
be taken as a separate category—the 15
lakhs of employees. It is not mnecessary
that all the 30 lakhs employees should
bes put together and their scrvice condi-
tions should be similar. We can get
some additional benefit for the 5 lakhs
employees because they are production
employees, because, they are industrial
employees. In respect of the demand
for bonus, they are asking =nly for these
employees. They are not asking for all
the 30 lakhs employees of the Govern-
ment. Similar is the case with regard



MR. CHAIRMAN: I have to inform
the House that it has been decided that
the House will sit upto 7 O’clock.
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“The Commission will be required to
enquire nto ang make recommendations
Oiesensns i

(3) The Commussion will make recom-
mendations having regard, among other
relevant factors, to the economic condi-
tions in the country, the resources of the
Central Government and the demands
there on, such as, those on account of de=
velopment planning, defence and national
security, the repercussions on the plans of

the State Governments and the public
sector....”
R M g AT Y e A

FET T

“A bousehold survey conducted by the
National Council of Applied Economic
Research 1n 1962 showed that 1 per cent
of household enjoyed 10 per cent of the
total mncome while the bottom 15 per cent
of the household claimed only 4 per cent.

“Another study conducted by the Re-
serve Bank showed that the number of
Indians hiving m rural areas in conditions
of absolute poverty mcreased from 52 per
cent of the rural population m 1960-61 to
70 per cent in 1967-68. So, these reports
of studies have serious limitations..... o
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SHRI SEZHIYAN (Kumbakonam):
It 18 quite clear that Members on both
sides of the House, irrespective of party
affiliations, have expressed their almost
unanimous opinion that none of them
have been satsfied with the outcome of
the recommendations of the Third Pay
Commission The Third Pay Commis-
sion Report has come as a pgreat dis-
appointment to the Central Goveinment
employees. It was appointed 3 years
ago and it was given broad-based terms
of reference. It aroused vast expecta-
tions in the minds of the Central Govt
employees They expected that the un-
just anomalies and disparities would be
removed and that some thought, some
concrete suggestions would be given in
regard to the much-—talked about need-
based minimum wage It is not as if it
is a new phenomenon. This proposal of
need-based minimum wage was discussed
and accepted at the Fifteenth Labour
Conference where in the Government
was also &8 party. At that time the
Labour Minister was Shri Gulrarilal
Nanda. He was a party to this report
The Government later on, after the
agitation of the Central Government
employees, included in the terma of rte-
ference examination of the proposal of
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need-based minimum wage. If it is not
possible to give the need-based mimmum
wage of Rs. 314, certainly, the Members
who have spoken on the other side have
accepted that the present recommenda-
tion of Rs, 185 is very much below, far
below, than even the minimum wage that
could be calculated by any norm. It is
not a question of inadequacy, it is not a
question of paucity of funds. More than
that, it is a question of injustice, it is a
question of growing disparity which has
come in, thanks to the recommendations
of the Pay Commission.

It has been pointed out by the previous
speakers that better scales of pay are
available in other industries like stecl,
sugar, banking and coal; in addition,
those employees in those industries are
entitled to get a minimum bonus of
8 1/3 per cent. It is high time that
Govt, gave a second thought to this
aspect of the minimum wage for the
Government employees also.

Mr. Daga who spoke previous to me
pointed out that when yon are crying so
much and pleading for the Government
employees, what about thowe poor people
who live in the countryside, persons who
do not get one square meal u day. But,
that is quite beside the point under dis-
cussion. This Pay Commission was
specifically appointed to go into the pay
scales of the Govt. employees and 10
talk about some other thing, to divert
the attention, will not be solving the
problem at all. If {he Government are
quite convinced that unless and until the
lowest strata of society in the villages
are given higher standard of living and
there is no use in having pay commis-
sions, etc. they should put aside all these
things and go in and try to remove the
poverty in the villages. Therefore. at
this stage, to come and say that Guvern-
ment employees do not work even for
four hours or five hours. that they don™t
deserve anything, etc. shows only your

own inefficiency, that you are not able
to control them. Therefore. that will
not be any argument at all to denv

them,—to deny the lowest strata of Gov-
ernment employees,—their due.
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Sir, about the Plamming Commissio, #t
is often said that, thanks to its role 1n
planning, the rich people have grown
richer while the poor became poorer.
The same thing can be said about the
Pay Commission also. In every Pay
Commission's report, those who are in
the higher echelons in the Governmeat
are getting more and more but for thowe
in the lowest strata their real income is
going down.

Among those who are doing the .ame
kind of work and wiclding same kind of
responsibility, there is a growing class-
consciousness in so far as they treat the
I. A. S. cadre far above the science and
technology cadres. So, when we talk of
giving priority to the science and techno-
logy in our planning and development,
we have not given the same status due
to them in the matter of pay structure
and status. In contrast with the position
the I. A, S, Class I people of the scien-
tific and technical service occupv a low
and inferior position both in respect of
pay scales and in respect of carcer prosi-
pects. Instead of bridging the gap bet-
ween these two, the Pay Commission has
widened the gap and oushed up the
ILAS. scale only. Here I am not only
talking about the maximum and mini-
mum pay that has been fixed but we
should also look into the maximum and
minimum pay scales and see how far &
person who enters the I.A.S. service and
a person who joins the Government
service as a technologist or scientist is
able to go up.

If you take the distribution of the
employees in government service, of
those who are in the [.LA.S., as much as
30.5 per cent are above Rs. 2,000 pay
band, and about 75 per cent of
the JIAS are above Rs, 1,100 grade, That
means, a person who join; the TA.S. is
sure to go to the top level of more than
Rs. 2,000.

If we take a medical man who has
joined the Government, we find that
about 20 per cent of them are to be
content with and end with their service
with a grade of Rs. 1,100, For the
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engineering service also, it looks as If
as much as 85 per cent of them has to
wemain and retire from Government ser-
wvice with the grade of Rs. 900—1100.
The same thing can be said about the
scientific and non-technical  people.
There is this disparity. Among the argu-
:ments advanced in the Pay Commission
Report are that the district responsibili-
dies are onerous for the LAS., people
with the field experience which is crucial
to policy-making and that export advice
should be tested with ths vast experience
acquired in various areas of administra-
tion.

We should also find out how far and
how long an IAS officer works in the
field. I think that after four or five
years, he comes back to the Secretariat.
Bulk of the IAS cadre you will find not
in the field but in the Secretariat—in the
chosen headquarters. But, if we take
an engineer or a medical officer, more
than anybody elwe, they do the field
service in remote and uninhabitable
places. I do not know why the same
kind of treatment and patronmage should
not be given to them. In other words, I
do not want to under-estimate the im-
portance to be given to the 1.A.S. cadre
to attract the best brains in the country
1o that service. But, at the rsame time.
I do not also want the other services to
go uncared for, Without overemphasis-
ing the importance of ene undertaking
or the other, I think some parity should
be arrived at between these {wo classes.
From the States, there has been a repre-
sentation and a demand to increase the
quota of promotion to rthe JAS in the
States from 25 to 40 per cent.

That has been examined by the Pay
Commission also. Though they have not
given a decision, they accepted the prin-
ciple that it should b more than 25
per cent. I understand the Home Minis-
try is having this matter under consi-
deration and I hope they will bestow
favourable decision.

Regarding pension matters, I would
wnake a request to the Home Minister.

326
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Though the Pay Commission have re-
comnmended increase, in the scales of
pension and raised the overall ceiling
for pension, the benefit starts only from
a later date. The existing government
pensioners should also get the benefit of
these concessions. We have sent a petl-
tion also to the Finance ‘l.mitci and
he has been kind enough to assure us
that he would consider it. Pension
not an ex gratia payment, but a deferred
service benefitt The Pay Commission
Jid not consider the casg of the existing
pensioners because they <hought it fell
outside their terms of reference, Gov-
ernment should give conmsiderstion to the
appeal of the pensioners.

A; for the effective date, when the
Pay Commission was appomnted, it was
clear from the Government Resolution
that it referred to all employees serving
on date of appointment of the Commis-
sion and not on the dare of submission
of the Report. The Firct Commission
took ope year, the Second Pay Commis-
sion, T understand, took two vear; and
the Third Pay Commission has taken
three years. 1 do not know; the Fourth
Pay Commission may take four years.
The benefit should be given irrespective
of the time taken. If they had sub-
mitted their Report on 31st Deccember
1972, then those who retired on 1st
January would have  benefitted, but
because the Report was Jdelayed for no
fault of the retiring persons, they should
not be penalised.

Therefore, two aspects should be tuken
care of. What was the dat: of appoint-
ment of the Commission? It was March
1970, This should be piven with effect
from that date. Whenever a wage board
goes into a question of temporary relicf,
the date is relevant. In this case, the
date of temnorary relief was 1st March
1970. So the implementation cf the Pay
Commission recommendation  regarding
pensioners should be from that date.

Apart from that, the existing pension-
ers also should get the benefit The
DA should be calculated for pen-ioners
on the pension amount on the same
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terms us is calculated on the basic salary

of an employee. That will take care of
that, -

Regarding scales of pay, it is a well
known fact that at a time when unem-
ployment is at its zenith for the educat-
ed as well as the uneducated, one can
hope to get into service at the 25th year
leaving him abou; 33 serviceable years
only, During the tenure of service, all
of them cannot get into higher grades.
Further, the present grades are overlap-
ping one another, especially after ten
years and benefits on promotion are
hardly worth counting. Hence the
grades should be so rationalised that on
promotion there should be a reasonable
minimum difference of Rs. 30/. berween
the grade and the promotional grade

Regarding encashment of leave, some
State Governments give this facility of
conversion of life-over earped leave, of
Average pay leave and half-pay leave
into cash, at the time of superannuation
or premature death. This is paid to the
employee or his nominee. 1 hope Gov-
ernment will give due consideration to
giving this facility to the Central Gov-
ernment employees too.

There are many other small points I
wanted to touch on, wherein the differen-
tiation is very much. I will quote two
instances, In ordnance factorics the
grade of Supervisor ‘A’ (Rs. 205—280)
and that of Supervisor ‘B (Rs 150—
240) are being merged into a single
grade Rs. 380—540. In the Central
Government service, grades of Rs., 205 -
280 have been revised to the scale R-.
425700 Why this differentiation bet-
ween the two? I do not know why there
is differentiation. There seems to be
another kind of differentiation also based
on the office you work. A Stenographer
working in the All India Radio and a
Stenographer working in the Central
Qovermment are getting different scales
of pay. A driver in the All India Radio
gets a pay which is different from the
pay that a driver in the Central Govern-
‘ment Secretariat gets, What js the prin-
ciple behind this differentiation? It
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should not depennd upon the office where
a person works,

The Minister has namured that the
Government would take a flnal decision,
about the two different classes of Income
Tax officers after the report of the Pay
Commission had been received. Now
that the report had been received, it is
hightime that a decision is taken as re-
commended by the Public Accounts
Committee.

There is no use in asking the Central
Government Employees or the workers
not to go on strike and bandh. They
indulge in these things only as a last
resort. Before freezing the strike and
bandhs, before freezing the wages, Gov-
ernment should try to freeze inflation
and the rising prices in the countiy. It
will be the only answer to the growing
agony in this country.

DR. KAILAS (Bombay South): Mr
Chairman, Sir, before 1 comment on the
Third Pay Commission Report, 1 would
like to examune the basis on which this
Commission has sent its rccommenda-
tions. Has the Pay Commiwion cured to
see the resources of Central Government
and demands thereon such as Develop-
ment Planmng, Defence and National
security, the repercussions on the State
Governments, Public  Sector Under-
takings, local bodies etc? Do the Com-
mission’s recommendations  suggest that
the Government should be a model em-
ployer so that its role as prnime regulator
of wage policy for the enure country
and the responsibility to secure for all
workers a living wage assumes a moral

content and effectivencvs? Has the
Commission tried to work out and
suggest what LL.O, several commitiees,

commissions, Courts and Tribunals have
upheld pamely the principle that the
minimum need wage should be paid?
Has the Pay Compussion suggesied
wages commensurate with the level of
per capita national income or coasamp-
tion in the country? The Report in my
opinion has not done justise to these
questions.
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The Pay Commission has not taken
into consideration this national objective.
I trace past history, let us take the
Mabalancbi's Committee recommenda-
tions. This Commission has revealed
that 10 per cent of the population was
poorer at the end of Second Plan than in
1950. It (urther said that the top 5§ per
cent houscholds carmed wmore dividend
income from share dividends but in spite
of high progressive taxation policy, urban
mncome aud wealth got conventrated, The
National Council of Applied Economic
Research In 1962-63 showed that the top
one per ent of housechold enjoyed 10
per cent of the total income while the
bottom 15 per cent of the household
claimed only 4 per cent of the national
income.

The Reserve Bank survey reveals that
poverty has increased from 52 per cent
in 1960-G1 to 70 per cent in 1967-68. It
seems history is going to be repeated by
the report of Third Pay Commission.
Maybe planning has apparently done
Iittle t0 reduce nequalities of income
and wealth, but definitely the Pay Com-
mussion has also its pait to play. The
disparity between the richest and the
poorest has been almost 1.30 while we
are committed to bring it down 1o 1.10.
The result of the Second Pay Commis-
sion was that Government had to give
increase In DA or interim relief 16 times.
This Pay Commission also has recom-
mended three  interim reliefs—one ob
Ist March 1970, second on Ist October
1971 and third on 1st August 1972. If
the Government accepts the recommen
dations of this Pay Commission, I am
sure at least 12 times incremse in DA
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will have to be given, if not 16 times. It
is difitult to conjecturs how many times
relief may have to be given to the em-
ployees.

I know the salaries and wages bill of
the Central Government on regular em-
ployees ross from Rs, 417 crores In
1960-61 to Rs. 1186 crores in 1970-71
and the number of employees also in
creased from 20.94 lakhs to 28.51 lakhs
during these 9 years. It is also to be
noted that the increase in the total wages
and salariey bill of the Central Govern-
ment has not been commensurate with
the increase either in revenue expenditure
or revenue receipts. The result is that
a large section of the Government em-
ployees did not receive their Jue share
of the increase in the national product,
though the Government was over vigi-
lant. Class IV employees got about
95.2 per cenl. But I am very much con-
cerned that Class HI, Class II and Class
I employees were not neutralised as they
should have been. We ars very much
concerned about Class II and Class III
employees who form the backbone of
Government employees, It is very un-
fortunate that Class III employees got
only 51 to 74 per cent oeutralisation and
Class II got only 254 ser cent neutra-
lisation. Class I employees got roughly
about 167 per cent neutralisation,

Today we and the employces are agita-
ting for justice in deciding the structure
of pay and DA. All agrec that there
should be “equal pay for equal work"”,
fair wage or minimum wage or need-
based wage as is enunciated in article
39(d) of the Constitution under Direc-
tive Principles. But the level of wages
and salaries which is feasible for profit-
able industries to achieve is heyond the
reach of Government. We cannot com-
pare Government with the private sector.
But the employee does not distinguish
between the two; he is only interested in
how much he gets, whether from the
public sector or private sector. When
the private sector is paying so much end
the Government cannot pay that much,
natorally there is dissatisfaction and the
employees demand a need-based pay or
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pay which should get them at least mini-
mum comforts of life.

When we are considering all this, we
gshould also see that inflation does mnot
come in due to such a high rise of the
pay scales because them a vicious circle
will set in which will be difficult to cut.
Government should consider very care-
fully whether to accept the recommen-
dations of the Third Pay Commission as
they are or they should revise them so
that they need mot have to face dissatis-
fied workers in the near future,

Why should the mnimum not be
commensurate with the level of per
capital natiopal income or consumption
in the country? This should be taken as
an indication to guard against undue
wage increaves The annuval per capira
income in 1971.72 was about Rs, 660
and hence the minimum remuneration
shouid be Rs. 350, and not Rs 185 as
has been suggested if we wish to hring
in the ratio of 1.10.

We are committed to reduce the dis-
parity between the highest and the lowest
paid employees. While the disparity
in United States was 6.7 per cent, in
Australia 9.6 per cent and Ceylon 25.3
per cent, in India it was 258 per cent
In India the ratio should be bronght
down to 1.10 at the earliest,

1 feel that the Government will hive
10 exumine the recommendations of the
Pay Commission very curefully and see
that dissatisfaction does not sgy in the
Government Servants, [ hope Govern-
ment will take a decision before it » two
late. Whatever Government may decide
as a model employer, the henefits of the
recommendations of the Pay Commis-
sion should accrue to the employees from
1st March, 1971,

Y WA W& qIAA (qdqY) ¢
mmfy wgiea g7 Taw 7 AAWT AW
&t ¥ 72 waw ¥ 71q vy @y W
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R ard
wavr o faafeat v s frddt

AAT § AT $3R €T W wrew w
€ ¥TCT 915 § W qe ¥ T & il
fin foreeft Sioft arreag arv e Qam &
afady sarar Fosde oY o £ i Al
arearg  aEi & fad ww FdEdy
wiad § ot fr g famr &
fasts & @ar gATETR TR TR
& fod gwt wreet & st awmw sa
vfrm feste v @, = ok
ap g safod @ wage Qe
AT § EATX T w9 § TO WAL W0y
A Tae & aFdt &, gv wa ¢ f
atwd o fry g S & o O
fewea @it Al sarar A A gfaer
& fod oo 7 ST & S9TeT H 9% F1W
T g 1 & § w7 Ay fen
& sufed & ww @1 wogw fuddt wigar
g

M EEd ¥ 4 MY & 0% aw 1
BT I A AF E ME F At F
oy s £ 5 W & wmw #1 feaman
¥ r¥ FA TGS qAT AT §) I F
ST 30 AgA § | ITEIV & NI IE

1. Captain of the ship

2. Punctual running of the trains, pre-
vention of thefts in trains;

3. supervision over the whole staff con-
nected with the operational work of the
trains;

4. gier & wmy wifsay gt QT

& o v & oRivE T € )
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IqH € TT SHA TEY AT 80—170 )
1959 ® A€ #H 130-225%
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®T ST Wo Tho THo & 130-225
q7 qrE F AVIAT TR} WAT | 1969 H
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150—240 & T | Yo QHo TRe FT Y
aw fen wn dfew mE oW o
130—225 7@ Tar | sty 7, frast
wETa TR AT SqTETE W4T I W9
oA o oA ?

18.00 brs.

¥ ¥ witew o Fed w qw I
avt ot forer ot aereaTE 130 WA X
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w9 YT w31 A vy 1w
werT g f fir faadr ¥ grod qu€
auew devrlw & fag et & ot
Wi ¥¥ w2l & fag ot @

wrvwd Ay waar g ox g9 wx §
fr ®oszea Qv fesd v qard drar g
aar 3% arq gIve oY gaT g IAM
Wt grerg ard N qh I AT g
qIAT raT § Iq savan Fenrdgy # wf
& | smaT g fie 9 § sfwaT & geaw s
TYAL TATH TqT FfAww F g0 qEE@l
X € TE TF 9T AT Ay Fear §
it Y vt & qrad afy @ a <
g &Y 7g wafaw g g W17 TR
#A FAT |

e & qoh fod ¥ awqw

ST, 9 117 TG AATE ©

“The Commission have adopted, asa
guiding principle, that the duties and
responsibilities of a post or of a series
of posts encadred in the Service should

be the primary factor determining the
pay scale for that post or service.”

aw €T B gadiw WL I
feauifefafedtss w1 8, s7er od
BT WY ITHT qT ww ¥ Ay @ ¥
®q7 7 WawAw aw g § 7 & vz
g welr WET € W s R

% WX ¥ Tty s ¥ w3
7 108 9T :

*“Fbe supervisor had to be paid &
scale which is higher than the person
who is supervised.”
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SHRIL K. S. CHAVDA (Patan): Mr.

Chairmén, Sir, the cagerly-awaited repurt
of the Third Pay Commission is at long
fast out. There is a proverb in Gujarat
W g s 95T
‘which means, if I may say %0, the prover-
bial hill Bas given birth to a mouse. Every
government employee is dissatisfied with
the recomimendations made in fhe report.
I have a fecling that the report is going

to create many headaches to the Govern-
ment, :

I have cursorily gone through the report
and 1 would like to bring to the notice of
the Government certain disparities and
anomalies. There is g disparity in the pay
scales recommended by the Pay Commis-
sion. In the case of Class IV service, the
increase in pay scale is 8.8 per cent, in
the case of Class Il service the increase is
4.5 per cent, in the case of Class II ser-
vice the increase is 19 per cent, in the
case of Under Secretary 11.1 per cent and
10 the case of other officers 14.7 per cent.
This disparity should be rectified by the
Government.

‘There is disparity in the case of pension
also, The increase in pension given to
low income group, below Rs. 1,800 per
month, is to the extent of ten per cent,
whercas in the case of higher income
group, above Rs. 1,800 per month, the
increase is 48.1 per cent.

Similarly, there is disparity in the case
of gratuity also. The increase in the
gratuity of low salaried people is 11.5 per
cent while in the case of higher salaned
people it is 25 per cent.

These disparities also should be rectified
by the Government,

Regarding anomalies, take, for example,
the case of railway signallers. Signallers
are not the persons who down the signal;
they are railway telegraphists. I say this
because signallers are commonly under-

:
i
i
;
¢
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has not been properly briefed in this case
by the Railway Ministry. That much I
can say.

The second ground for rejection of
parity is that the minimum requirement
for the P. & T. people is 20 words per
minute as against 18 for the railway
signallers. The speed is 20 words when
the Railway signaller in the initial grade
crosses the basic pay of Rs. 118 in the
grade of Rs. 110—200 that is, after two
years of service. In the case of the mail-
way signallers the railway messages are
full of code words, obliques, brackets and
s0 on while the P. & T. messages are very
simple. The third ground for rejecting the
demand for parity is that the P. & T, tele-
graphists have to deal with public messages.
This is also incorrect, In the case of the
railway signallers they have to deal with
quite a lot of public messages as also the
railway messages and the railway messages
are very very long. Sometimes they have
to work as Ticket collectors, as announcers
and as clerk to the Station Masters and so
on. Therefore, it seems to me that the
Commission has not appreciated the quan-
tity and quality of the work turned out by
the railway signallers. Therefore, the con-
clusion drawn by the Commission that
there should not be parity of railway
signallers and the P. & T. telegraphists is
erroneous and, therefore, I should request
the Government that the railway signallor,
should be put on par with the P. & T. tele-
graphists. In the same way the pcons of
the Railway Telegraphs should also be put
on par with the messenger of the P, & T.
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Now s word about the pensiomers. 1
would like to draw the attention of the
Government to paragraph 2 of Chapter 67
which reads as follows:

“We have also given thought to ths
question that the recommendations on
pensionary benefits should be given
some retrospective effect, As indicated
in Chapter 1 the Government has
announced that it would consider grant
of relief to the existing pensioners in the
light of the retirement benefits recom-
mended for serving Government em-
ployees.”

Therefore, the Government is under ‘un
obligation 1o give some relief to the exist-
ing pensioners. The prices are going up
and up and these poor pensioners are also
feeling the pinch of the rising prices.
Therefore, the  Government should
apnounce at the earliest the relief to be
given to the existing pensioners They
should not be ignored because they are not
in a position to form umons and resort v
strike and put the Government mto diffi-

culty
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ITT W O WfEw @ &7 S
w fr wmaw 99 91 qw @ w7 € o
T flew & @ odwr aga
T § YR SR W A
¥ war awret g wF a2 fagnay
T AT W I w99 A & Feaan
ag wa ¥ a7 g% O W1 5T TR
feamar 7 ww amw o olwr WwY F
arwa g wk i ag wvar § o o §
® U aF ww fawy & A @t §
wawe g e aga afer o g Wi
o gaq fow oo o g frare %
REww AT W W T L
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[ = waz A farmere ]
1827 hes.

[Mr Seeaxer in the Char]

Tg WIAAT TG QA AT QT o
sgara @ amR AT g, @
T T g, goera wAwrd §,
WIgEae A AfE T whirwr oy
foii fredet Wik 99 #t g5 T
faafr 1 59 g g ggq ¥ S wiewr
g¢ 8 9T ¥ miy 1 ATH & @ o
fr oot & wfowrer T e @
W §% ¥ wfgdlow ¥ @R @9 gQ®
® q1x R TEAT (AW FIH F AR
o fd @ @ 99 Q| 7 Al 97 FEETh
W 9w ¥ wagw § ¥R @A & oy
ZA F A M ITE wA{CF

& AT g fF o afy o ¥
fe wat wEvea aga wieEY AT AT FEAT
g # qe f § e #y fagfon
%8 A% WA AT FE AT A T4
/T W9 AGH T AT AT AT A
f& ot sarer wAmE w7 e
FoveT wrefram 3w dar w7 fag,
BT wvege fay A IRW s
g ¥ acde ¥ 7@ AT AvRAT A9
qAT aga @w @, AfeT A Foaer
FgT I9 F HIT FAAT qveqv fadndy
ae IEW FE Y & 5 18 www 3w Ay
fagifon ®r @rp  Pear oawod@
wre TEfas gawt ¥ @A da
frg wrgd fF agr T Ay CATEw
&, Tgr 72 ag qATwErR § 1 FTOU I
a1 & Gar sawan g foer w1 fas we
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e ¥ o e fe o oY wage
Tt ¥ ww ey § Wi A o wave WY
uw 7t frer ¥ warAr WA ¥ 9w Ay
Ton ¥ arcarc ag wm gk § oo
m fift qwis ot wfen
# o T Y | w97 FogT A A
gw frmr fawr & ey g &, 9= WY
fFg @ o @I I P W N
qgy 7 gw A g fafewy Afr amg
2?7 wmr ¥ wiww F AR A
wEEzATEH W A7 I 5 oamd
Z e ¢ o 719 Fr A faor s
# g7 Afat #1 @ go I § AAfAS
frvir wear & A1 oo @ e Ay
fro¥é sarar AgAv AT 1 AfFA FErd
gafroad a7 & f woe g &2 ¥
SHYT FY 3G, AFT § e Fr 39
A g9 ¥ Flvw 1 °F a1 W&
qrax w1€ mF wodar geAy fifaar #
B A Ay wl ¥ o o g
f& gm® § v wed €3, 9
AT AER FET E, T ITH TATM
¢ @) 9w ¥ qnfer o T §d
{geud g Bar ¥ 1 ¢R WAger &
#qag ¥ vk g Afy awEr afeg,
A qA wifer WY 9g ¥ FHvA
¥ amw =ifeg § fr gz gardy =0
&, ¥ & WA T ATEH T A7 fA=re
T @ mag § weA A foe Jaaw
& 1 wfew ag Aifr 37 & ey W
78 TF W%, qW ¥ AN gy T 7,
oF T Aif e wgt aF v Asdex
doy wey § Aredw & a@ogw
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iR arad §, v
N B g7 A% §E IT F AR
AT 8, e Y flem 9w T e
s awm & dm M e R &
awfte ¥ T oA AET, QA oA
¥fer & vy B wwaAT g

¥ S A WY FET AT Iew ¥
o ¥ & g0 ¥ mgww @ g oIWW
T f gwit ad wW A FF )
W IT KT W T BT 67
o q¥ & F@d W oATE qr @Y &
aaeT g fF av agy wmw oam @
I #1917 W7 FR Y F IFT
fer T s w7 8 #wT T A
IBA E, AT FTH oA W )
AT IT F IAT §S A% FE ;AT
¥ graey A qr, aT @ 3T ¥ ) AAre g
oF wEraT ¢ fa grer a9y gare
F! QEAHAT & | SET WIfEAT wIW
TEAT &, AFT AT WOAT FEeRArdr @y
angy ¥\ AT w7T Wiewy gfrea
X QT 98 w9 & AT I qEr
fFar g A1 wgm g fr e
Tad g wm wa @ VA P AN
THE 9T W FAT §EAT 7 IF F)
fomrd mft foecht @ Frg & & 8
8T § 1 oy ava fawgw sre & fr
Qe N, AT A W I 1@
2 & 3% gwaT Aow T A, Fm
W aew q AwowE A W, ¥ &
facary g 9T S ¥ §)
¥ N A oare 3w oA e
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HT h wa 2§ @y I X ag e
st s Aessa o 39 &
amy A% 7w, T 3E 9
wer g fodwr | afrw ogd Ay oW
frre a1 ff &%cfio @@ v
A T § 9 fnderd o @
4, e wm gmr afr et & | W =
¥ fnderdy & swen A A Ay 3w
T wET TEAT § |

oT I A A AW oA A K
wAt wEYET &7 v fawTAr WTEAr g——
gt afara el I § 39
AT P o1 @ AR § st
2R Y o 0 S e ¥
Fgr a1 fr O @A mAATEE ¥ AT
faw &, 39 #1 cave &4 ¥ fA A
qEdry ¥y Efvedy grlt, 3% & ot W=
frar wmaer T ¥ gafaw A & R
fardta Prar smgan | wofve & A1 gfaae
et & amfaw § W g W
gframom & g 3, 39 67 X0 FREN
marse faAar & ag ¥ ¥ EeW
wdeE & genfaar £ 747 A )
qg ATHAT F% AT R AW TET A
qgr 39 &1 fyerr av Afew 7T 1965
¥ qifeears ¥ wrg w3rE g€ AT A
qeTIe &1 gy < & fam aex fEa
v, g6 forg 6 4w 97 2 91 | 99
¥ a1 g, gfearm Wik gfvaa Efzd
¥ garfay > B oar 9t @ o,
afrr dza mEAk & waifeEr &
forr AT AP fEarmET o & SRR
ﬁf‘-ﬁﬂfquﬂtrzrmw%w
F7AT Ty w2 #@ b w ANy,
o9 ¥ A7q Ay faowm § 99 W I
FCAT Wfgy | 3 ATE R AGAHAT §
& W1 dgw maade & qwifeT §,
A AP T FH FA g I AT
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[ *ft wax e fagreere ]
agfrme W et wifgn, ot oS
¥ worl A fawdy § 0

A § dud & werw ¥
FEAT WEAT F—wrw qga§ W
genfast ® forear @, dfew Gaed
o T fawar 1 97 A geEw wgA
T AT § | T AT ORI W
5O ¥AT Wifgd, W9 W Fwd q@r
£, 3% #T oy e 97 ot qwar #,
W fol @ waT ®1 g @ gy
o 39w oY ¥ faecht & 99 @
faram v wifgr

wad @@ & gg fagew s
Tz g R owvw w3 aw e
IR wT A ¢, AT GTHT N FF AT
& wfow w0 fEy T w e =
Fxw bET g ) A ag gArA g
Yoo Y feid wiw & AR
&, mmmAT WV A—awd A, oifed J,
Fegfey Az R O wferar &)
IR T & 5 wvE rHw W
N AFT IT X A gD aw@ A AW
¥ W Te% § AeT IA ATAT HT KAAT
fipar sma 1 AT ey Y a

&1 WY THET STy #WYT Sgr W@t 9e &Y
QI §, I FY 999 AW W W Y
o faa O0® 9 ¥ AW ® T
TgY &, 9T W oA ¥ @A g A
2 | e o &7 &  sftom Y
favd =€ &, dm wfgr @ & f5
3q & frel B wy A g 1 W R
Y &} %1 &4 A /i A W § gAW
7& g Wit 7€ aeg ¥ af ddfrafmar
agft
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MR. SPEAKER: I am told that the

Finance Minister was to be called to gpeak
at 6.45 p.m.

SHRI PILOO MODY: Provided I finish.

MR. SPEAKER: There are some others
also; if you were the only one it does not
matter,

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): I
will require about five minutes.

MR. SPEAKER: Then, five minutes
each.

SHRI PILOO MODY (Godhra): Sir,
after a long time, after 3 years of waiting,
the Pay Commission has finally produced
a report. I would remind the House that
much before the third Pay Commission
was appointed, for years a demand has
been generated because of increase in
prices and 1 think it tock a year or two
for the Government to finally come round
to the point where it would appoint a Pay
Commission. The Commission sat for
three years—looking at the results, I do
not know what they were doing. They
submitted this report about six months
back and this Government is still examin-
ing it. I think it would be interesting to
note that in the total period of time bet-
ween when the need for a third Pay Com-
mission arose, which I would put at §
years ago, and the time that the Govern-
ment makes up 1ts mind which is still
quite indefinite, —something that
only an astrologer will be able to tell us
We all realise that prices in this couniry
have moved up so sharply and T do mot
understand under what terms of reference
or what period of time or what the Pay
Commission had in fact recommended
which would be anywhere approximating
the conditions  that prevail today. I
suggest that the third Pay Commission
repory may be left as it is and that the
fourth Pay Commission be appointed right
away so that maybe at some point of
time, we would be able to catch up in
this race between salaries and prices.

The Pay Commission sat in judgment
on the future of 29 lakhs of people, mot
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of the percentage increase year by year of
productive vis-a-vis non-productive expen-
diture? If be had carried out that cxercise,
he would have realised that all the money
he sucks out of the people year after year
when he presents the budget is being
siphoned off in non-productive expenditure,
which is resulting in a great deai of unem-
ployment, which is resulting thereafter in

appointed, which thereafter result in greater
salaries being demanded and by the time
the result comes, the prices have again
gone up! I want to know how he is
going to catch up in this spiral. 1 would
like him to spend five mioutes out of six
minutes of his reply to answer this ques-
tion how he is gomg to cnd thig vicious
circle, I believe that the Government of
India, in spite of its incapacities, must have
an answer to this question, because un-
less there is an answer to this question
there is no point in your governing. You
have to realisse how you are going to
break this viclous circle, this inflationary
spiral which you have got into as a direct
result of the policies that you have been
pursuing, in spite of the advice that we
have been giving you. I would like to
know how it is going to be done. You
have taken the adyice of my comrades on
this side for »0 many years and each time
you have jumped into a desper ditch.

1484 LS—13,
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SHRI PILOO MODY: Id is enly by
remaining in the centre of a vicious cir-
cle that one cacapes getting imto the spiral
You are in the spiral. I am out of it.

Another suggestion was made that the
relationship in salaries should be 10.1. But
there must be some rationalisation about
this. The Finance Minister gets a month-

of his salary to 8 newly-recruited class 4
staff, he would receive a monthly salary
of Rs. 10,000

think seriously whether a person
get Rs. 150, 175 or 233 a month,
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tore of grades and go on revising it with-
out apy job cvaluation? It is meaningless.
Has ahy job evaluatiod been done by the
Mini¢tries as to why they need so much
staff* We have something like 20 lakhs
of people whose sole purpose in life, from

To supply one piece of information, you
ask’ the person to il wp 20 forms. You
take a sintple procedure lke admitting a

AUGUST 18, 1978 _
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guest in the.Galleny nd the. Lok Sabha.Yon
know how many signatures are required.
This is & sort of mentality which requires
more forms, obstructions, mare aignatures,
counier-cheaking, etc. etc. with the result
that in the end you spend everything that
you earn in.trying to mwppart peaple who
obstruct you from. earning more.

There are a thousand anomalies in this
Repart. The most absurd of the anoma-
lies of the pay structures is the so-called
doarness allowance, By the very words,
it implies that everytime there is dearmess,
the allowance must commensurate with the
dearness. This iy what the dearness Rl-
lowance means, After 26 years of In-
dependence, we have mot adhered to the
cost of living, Take the case of pension:
ers and ex-Servicemen., Nobody even lis-
teng to them. They are a forgotten lot
in our life. The people who have served
thus nation loyally for 20 years, 30 ycars,
50 years, are just forgotten. Why? Be-
cause he does not have the momey to
pay. How can you just allow a large
body of these people to ba forgotten?
There ape several other anomalies that
Have alrcady been mentioned here.

Take, for instamce, the commercial
clers. The people who do normal rou-
tine work havs been given enhancemenl
But these people have not been given that.
Take the Government employess' necd-
base wage calculated by the Pay Com-
mission at Rs. 185, Actually, t s
Rs. 340. Take, for instance, the weter:-
pary doctors. The man who looks after
a dog is treated worse than the dog it-
self. These are gqualified people whose
salaries are well below even the cost of
the animals that thoy treat.

Then, take the instance of railwaymen
and telegraph staff whose case my friend
ably presented. The varistions betweon
their salaries and other like workers bear
no relationship at all. Take the case of
train examiners. The people who examine
trains, the people who supervise the well-
being of trains, the people who travel
threughout the country, are paid less'than
those who zctmally go and knock down
below.
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six houry on drinking
on obstructing the public? Why do we
not think broadly in terms like these?
1 think, every single humanbeing in this
country is entitled to what we call a need-
based wage. But you think only in terms
of organized industry. Mr. Daga was
very right when he said that we think
only about the organized sector of the
country. Are those in the enormous un-
organized sector not humanbeing? Are
they not entitled to minimum facilities
and wages? Are they not cntitled to get
at least the wherewithal at a price which
they can afford?

When it comes to pumping more money
into the agricultural economy, how can
it be done? The moment fertiliser comes,
Mr. Chaven taxes it. The moment some-
body makes even a little progress—the
Green Revolution which was nothing but
w little rash, a little which—immediately it
was heavily taxed. The entire ugricultural
sector which was not made to pay any-
thing other than land revenue is taxed
at every turm.

You should eliminate the duties
on those items which are daily
consumer necds and you should do that
and do that quick and fast. When you
bring an interim budget or Vote on Ac-
count, whatever it is called, do not come
and ask for more money; come and say
that you have decided to reduce these
taxes and particularly the indirect taxes
on items which are daily consumer needs.
Thig will give relief to the whole mnation,
it will give relief to the farmer who
is in the unorganized sectar, it will give
relief to the landless labourers, to the
so-called underprivileged  sections of
society, it will also give relief to govern-
ment servants, it will also give rellef to

Announcemen: of
Committee re. Parllament

to forego their chance, it will be aH right;
T can call the Minister. But before that...

18.55 hrs,

ANNOUNCEMENT RE. APPOINTMENT
OF A COMMITTEE OF PARLIAMENT
TO CONSIDER THE QUESTION OF
PAY STRUCTURE, ETC. OF THE
STAFF OF RAJYA SABHA AND
LOK SABHA SECRETARIATS

MR. SPEAKER: Hon. Members, 1
have to make announcement about my
own Secretarifat today.

The Third Pay Commission have not
made any recommendations in regard to
the Secretariats of Rajya Sabha and Lok
Sabha. .

The Chairman of Rajya Sabha and I
have been feeling for sometime that some
appropriate machinery should be devised
to consider the question of pay structure
applicable to the officers and staff of the
two Secretariates. We have consulted one
another and decided to appoint  Com-
mittec of Parliament consisting of the fol-
lowing members:—

1. Shri K. N, Tiwari, Chairman, Esti-

3. Shri Y., B. Chavan, Ministor of
Finance.

4, Shri K. Raghuramfaiah, Minister of
Parliamentary Affairs,
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[Mr. Speaker)
S, Shri Juisskh Lal Hathi, M.P., and
6 Shri Mahavir Tyagi, M.P.

Shri K. N. Tiwari will be the Chair-
man of the Committee.

Both the Secretaries of Lok Sabha and
Rajyn Sabha will be associated with the
Committee.

The function of the Committee shall
be to advise the Chairman of Rajya Sa-
bha and the Speaker of Lok Sabha on the
changes that are considered desirable in
the structure of pay and allowances, leave
and pensionary benefits to the officers and
all categories of staff of the Rajya Sabha
and Lok Sebha Secretariats in the comq
text of the decisions of the Government
on the recommendations of the Third
Pay Commission.

The Committee will make their recom-
mendations to the Chairman of Rajya
Sabha and Speaker of Lok Sabha as early
as Ppossible.

o oy oy (whwr ) : S ¥
wifewsr 98 sNfed 1

st o o vt (grqE): wWeaw
wgea, & oF ST TR g o

TSR RO A ¥ IEEQ qa
wiforr

sft o qto 7M. aaw wF=w,
firer welt a1 aifaridy TR fafree
# 18 FRE ¥ qET AT R FI
ayd  Fd A WA HT QO 0

DISCUSSION ON REPORT OF THE
THIRD CENTRAL PAY COMMISSION
—Contd.

ot swe e feyr  (warar)
wsw o, “qra § fwHA § wox kT
wat §, wfew gor A v 7%, W A
o k"
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werw ot , af e ¥ & wwer ga
g o1 foaw ¥ daw wwiw & fawran
gagn st g€ ) For ae |w vy,
felt % o =ft v e &t gy,
fely & ag =y w1 f5 g WY
fedt ¥ qumer =y far e wreerae &Y
[ LR LG GRS T
sfFrdem g 13T g g A
WHR ST FQE A XA qww
F famrfor A &, s & faer st g
¥ @ AT ST Agar g fe oS
aaw word fawrfar sy § 9%
et & AT WY AT FIA AT T
&3 | A 0@ g & e wHGAT A
e 3a g A7 ) Fee Y @ 9w
¥ 185%0 ¥ HFT 3500 F0 AT F
wafed wf g Ty 185 5 fafamw
"X 3,500 To Afraw AT 7 20 T
w1 & | X v wgan § B oew 9
FH T FH W TH I X A= ET)
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o wwT # wrg FY wafe A & afe

gZ1d A At Frg sl g A wlgd
gafd@ 3,500 ©o o &7 FaT TR

frarwar g 98 Y AW g &Y, 9.

ore femy oAt & A7 ww ¥ owW
1,000 WY FET Hq FT & AT W
2a@ fr W ¥ W A gar gw AN,
qu T it W weew § B gAm
o v

wry ¥ 3,500 o g fa¥ § 7
a® af wwaQ B il § ) Ao 9T B
afr mr g ? g g ¥ H OF
oF FE< W wife Yo Tde 4



61 Biscuznon on

o A, 3w W oY wfer v ofw
Fear & o & ooy wordr & fi S wr
* wficer fiwersr Foromr ot Frrger &0
oY WTT WY % AT YwAr  ggar it e
e Prafr frare &) ez Y qw F wdt
war qfew ® §, Toive ot fr WA
g

A qEd T gAY wger A
T |

adrft ¥ F; oar fr @
AT WY FAT FIrAy Ay Tw wae
E|US T FL GRAT | WMIA AT
29 T oav AW W@ FAATAr A
qq ar ART F4r 2 AfwFT 55 FqE
Frrsrsm P fag A7 A1 w70
e gAY QY @ o wlnl # @
R g @y s W
g o A faar ) Ao
wgar g fr ozl et d 7 qwwx
oH el w1 wem | {ew wed
at wrf o 7 wom e gEra daw
TIIMY |

o W # fawrforY o wmer
we ot ¥ W oy W wEw
A AW & el o &
X Ty g2t ¥ frq agy aw
wg ¥ § 1 qraddt Ff ¥ Tt Y W@
® & | vl Mraw s e
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«foare ot wver wy o | qE AT dww
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1wt ooy ¥ gy Y O ot iy oy
Yogdr 1 &R vy ol e arr Ay
WERT I AAT A X AR T qF |
aoRre oY o Fure gRTaey O Afr
g o w@ gy W Mfrd, wla
N v el §ewee &
wrgan P aoeTe wifew <@ e farerrm
W hrquew o ww ¢

SHRIMAT! MUKUL BANERJI (New

apd said that Rs. 314
minimum wage, to fix this up at Rs. 185

is very small. I would like to suggest
that for avoiding inflation if something
is to be done it should be done from the

|

i

J

:

i?
Fggi

cause wage alone is not
should be enabled to get things at
rate, at cheaper prices, as is the
the Defence Ministry, which gives
things to its officials, The Third
Commission has favoured the generalists
over the specialists It has tried to work
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cipals and teachers should be reduced by
proportionate increases In pay scales and
rates of increments to be given to all
categories of feachers working In the
Central and Delhi schools.

I also wanted io speak abouy the staff
maembers here but, I am very happy to
oote- that you have already appointed a
Committes.

SHRI A. K. M. ISHAQUE (Basirbat):
Blotss give wme only five misutes.

have had an earlier debate.

“SHRI YESHWANTRAO CHAVAN:
This is the proper timg for discussing it.
It is good that we have got the viewpoints
of many Members. I can only make one
or two points of a general matave,

tion from our side as well as from the
other side. For that matter, it would be
much more important that nmobody takes
any partisan, political position, or any
negative position, and this is my expecta-
tionn. When I say ‘negative position’, I
mean that somebody mentioned one or
two points—someone said ‘scrap the Pay
Commission Report' or ‘scrap the J.C.M."
I would say that this would be a position

Kulkarni—talked
think that Is a negative position
say that in the course of the last five years
important thing that has
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solutions to their problems. So, it is
necessary to strengthen that thing.

Some Members, in a spirit of anger,
said ‘scrap it if necessary’, But, our atti-
tude is mot for scrapping it. Our attitude
is tu strengthen it up. When a Member
said that, T think he did not meant it. He
just mentioned it by way of an argument.
All that 1 am saying is, let us have this
attitude of comstructive cooperation, Then
I am suré we will be able to find a prac-
tical solution to this.

MGIPND—M==1484 L.8.—15-11-73—1010
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Before I conclude, T must thank all the

Members for their participation in this
useful discussion.

MR. SPEAKER: The House now stands
adjourned to meet again at 11 o.M, om
Friday, the 17th Aungust, 1973,

19.09 hrs,

The Lok Sabha then adjourned il
Eleven of the Clock on Friday, August 17,
1973/Sravana 26, 1895 (Saka).



